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LOK SABHA DEBATES

LOK S8ABHA

S —

Twesday, February 19 1974/ Maghg 30,
1885 (Saka)
The Lok Sabha met at Eleven of the
Clock
[MR. SPEAKER in the Chair]
INTRODUCTION OF MINISTERS
MR. SPEAKFER: The hon. Prime
Minister to Introduce the new Minis-
{ers,
THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MIN-

ISTER OF ELECTRONICS AND
MINISTER OF SPACE (SHRI-
MATI INDIRA GANDHI): Sir,

I have pleasure in iniroducing to you
and through you., to the Housc, my
new colleagues, Shri K. D. Malaviya,
Minister of Steel and Mines; Shri K.
Brahmananda Reddy, M mster of
Communications and Shri B. P, Maur-
ya, Minister of State in the Ministry
of Agriculture.

ORAI ANSWERS TO QUESTIONS

Agreement with U.SS.R. for Import
of Crude Oil
+
*], SHRI RAMKANWAR:
SHRIMATI BHARGAVI
THANKAPPAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Soviet Union has
agreed to give crude oil to India un-
der the recent 15-year economic agree-
ment signed between the two countries;
and

{b) if so, the quantity of crude
likely to be given by the Soviet Union
and the ferms on which the crude will
be supplied?

2

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) No Sir.

(b) Doeg not arise.

St W& AE] WATRY § g9
® 997§ vy § e w7 & M S ag
affe awelar g & 99 & weAna
¥ WA A FT AW F T4 Isav
TR Eq gni gt mTT 1 Iq F
o1 ¥q 7gq 3 1 & o ma E
I R ¥ fan ¥ A 797 w9 A 397
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SHRIMATI BHARGAVI THAN-
KAPPAN: I want to know whether the
Government of I-dia have requested
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the Government of USSR to offer crude
0il to India and if not, why the Gov-
unment has not requested them.

SHRI D. K. BOROOKH: 1 That' Is? !

what I understood earlier.

SHRI INDRAJIT GUPTA: The
question is; whether the Government
31 UiS.8.R. bave supplied all the crude
oil. If not, why not.

SHRI D. K. BOROOAH: I have dis-
cussed this matter. It was found that
the distance involved is very great
and it would not be within the com-
munjcation, range.

SHRI 8. R. DAMANI; May I know
Irom the hon. Minister what is the
total annual requirement of crude
oil and how much of it is produced
in this country and how much are we
going to economise in our consump-
tiop,

MR. SPEAKER: The question is
about the Soviet Union. This is not &
general question. Your question  i8,
theretore, not relevant.

SHRI R. BALAKRISHNA PILLAI:
1 want to know whether the Soviet
Union is quoting an exorbitant price
for the crude oil which they have pro-
mised to supply to India. If So, what is
the price quoted by the Soviet Union?

SHRI D. K. BOROOAH: The price
*hey charge is the international
ruling price, The price at which all
agieements are made is certainly
higher. But I would not call it ‘exor-
bitant.” Moreover, all the deals are
wept secret,

SHRI R. BALAKRISHNA PILLAI
My question is not about the interna-
tional market price. I only want to
know the price quoted by the Saviet
Union. If that is not the internation-
al price you can very well say that.

SHRI D. K. BOROOAH: The inter-
national price is a]] the time changing.
But, so far as bilateral agreement bet-
ween us and that country is concern-
ed, it is a secret deal and this is one®
of the conditions with which we have
enterd into an agreement.
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SHRI BHAGWAT JHA AZAD: In
the background of economic collabora-
tions whether Government of India

9 NW the Soviet Union to

%o its good offices with the other
Iriendly gulf countries to supply us
the crude oil from that part of the
country on a reasonable basis.

SHRI D, K. BOROOAH: The Soviet
Union has discused the matter with
the leaders of such countries which
are friendly to the Soviet Union and 1
am glad to say that the discussions
have had a good impact.

Forelg, Collaboration in Off-shore Qil
Exploration Projects
*2. DR H. P. SHARMA:

SHRI BIRENDER SINGH
RAO:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether negotiationg are going
on to secure foreign collaboration in
oft-shore oil exploration projects :

(b) it so, the outeome thereof so
far; and .

(c) the projects in respect of which
the negotiations are going on?

THE MINISTER O PETROLEUM
AND CHEMICALS (SHRI D X
BOROOAH): (4) Yes Sir.

(b) Negotiations are stil] in progress.

(c) At present negotiations are going
on with selecteq foreign pariies for
some of the off-shore areas.

st XX fay ow: W qmw
¥ qur & fr Y5 w17 & AdwEs § e
& qfeas Mfauwa sx R § o9
AT qIET FAATA XY PRATAT FIW
fir oY 527 ag I37 @ § IT ¥ o
Wi &0 & w0 & N gferw @
g dar Y Wr & I F o qu}
DX &7 I ¥, ar wrgeEr A N
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%o WY famy £ &1 wAwm ) ged
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@ 1 ITwr pE & fF Ag 9ga
Naifaea gfar &1

ot Aitex fag v ;39 ® fomm
e ? ferfrrsde S aw
qrEag 99 E )
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#ff fawaar & va% ard & g qawy
Ifaa A8 gy

G a% ure-wi1Y fyfaw &1 wavg
g sa ¥ guw M1 qgq wAY WY
AAT TEAT, AY AT T AT RAWTH FLAV |
QAAHIT S0 ) Iq § a9T AT 9
©: T8 W WA | 4T ;A ws-
Tfgfar ¥ty s g Aff 3 fs
feaar gearawr g« wre-wre fafer
¥ g & fadm Ay aex gree F gure
gm 1 sk fag gawwT @ 2Ar

DR. HENRY AUSTIN: May I know
whether the Government are aware of
a recent press conference held in Co-
chin by a naval officer, giving details ct
a study which he had made regarding
certain prerequisites or symptomg for
exploration, of ojil or for finding of
0il? In that press conference Mr.
M. V. K. Menon, Deputy Conservator,
Cochin Harbour, had stated that
wherever shrimps were available, they
were an indication of the presence of
oil there. He has cited several instan.
ces including the recent finding of oil
in some off-shores on the basig of this
study. If that he so, will the hon
Minister consider the possibility of
giving top priority to the prospecting
of oil on the Kerala coast where the
Indo-Norwegian project has already
discovered the existence of an exten-
sive shrimp belt from Mangalore right
up to Vizhinjam near Trivandrum, and
on the basigs of that study, intensive
exploitation, of the shrimp, profect i<
now being ¢arried out. On the basis ot
this study, perhaps we can idenify
priority areas for exploration of oil

SHRI D. K. BOROOAH: Sefsmic and
sea-bed survey on the basis of which
off-shore drilling can be done are very
highly sophisticaled, difficult and com-
plicated matters for which deeper
study will be necessary. Although I
would appreciate what the hon Mem
ber has said about the statement of
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the Naval Officer at the Cochin Har-
bour, I would not take his word im
mediately without being supported b
deep scientific and sophisticated stu
dies made by specialists,

DR HENRY AUSTIN: He has cited
the results of a scientific study.

SHRI VAYALAR RAVI: Why not
discuss this with the foreign collabo-
~ators?

SHR! D. K. BOROOAR: I would not
depend upon the wordg o! a naval offi

cer unless he is an expert on  thal
line.
As regards the other part of the

question, the entire Indian rontinental
shelf which includes also the Kerala
coast is considered to be prorpective.

SHR1 DINESH CHANDRA GOSWA-
MI: The hon, Minister has just now
said that according to Soviet experts,
there is tremendoug scope for prospec-
ting in Galeki and other areas of As-
sam. In that view of the matter may
{ know what projects Government
have in mind in the Fifth Plan to ex-
plore the oil potentialities of the UTp-
per Assam region?

MR." SPEAKER: This is about off-
shore drilling.

SHRI DINESH CHANDRA GOSWA-
MI: I asked it out of his reply.

MR. SPEAKER: 1 am sorry: he went
out of his way to answer it.

SHR1 INDRAJIT GUPTA: In the
course of the discussion Governmen’
are having with certain foreign par-
tieg regarding off-shore drilling, is any
of these parties likely to stipulate a
condition that a part of the oil which
may be found through such off-shore
drilling would be their property and
would be at their disposal for export
it they want? In case any such con-
dition is laid down by any of these
forelgn parties, that is, not leaving the
entire oil found to us but claiming a
part of it for their own purpose, would
the Government as a matter of policy
agres to such a condition or reject it?

FEBRUARY 18, 1974
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SHRI D. K. BOROOAH: 1 have
great sympathy for what the bhon
niembér bas said but we will perhaps
cross the bridge when we come 1o ‘t.

SHRI INDRAJIT GUPTA: That I
know, but he could tell us whether
they would agree to such a proposal.

SHRI D, X. BOROOAH: All theye
natters are under discussion.

SHRI INDRAJIT GUPTA: Some-
body has made such a condition.

. MR. SPEAKER: Next question.

Acquisition of Equity ghares of ESSO
Government

R 7
*3. SHRI SHRIKISHAN MODI:
SHRI BHALJIBHAI
PARMAR:

Will the Minister
AND CHEMICALS
Stﬂte:

of PETROLEUM
be pleased to

(a) whether Union Government will
take over 74 per cent equity shares
in all ESSOs operations in India;

(b) whether any agreement
been signed in this regard; and

has

{c) it so, the main features thereof?

THE MINISTER OfF PETROLEUM
AND CHEMICALS (SHRI D. K
BOROOAH): (a) to (c). Negotiations
vith ESSO for acquiring 74 per cent
»f its equity shares are in an advan-
red stage and a Bill in this regard is
being introduced in the Lok Sabha
shortly.

it sitfewr s : oot s
¥ qurg qvdE a7 gl ok qre §
74 g0z Tl § 200 FOT & TN
ATqHY FEAT Y AT qFAT 1 F Iy
wrgat § fr s dwve & dud 3o
a1 51 T RATTOTA & wrowT WY
T aw awar g7

weqe wgven : fasr wr <2 &, W
AT
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ol W qarw oy : 7wy W fe AT et § o frgeara § amge ot
For a8 41 G g ¥ Ao

gaQY weqfady & ayy ¥ ot qar afy N ¥ R g 8 f <t
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Ffaaar

wedw ey - & ot a1 § 1 WAL
A1 WY T FTR o7 AT §T T3 A 24q0
FEIH L

ot stfeA W s gAd
Feafaat & are ¥ o grg aH Afa
AIMTA A QAT FFAY F R § WA
@ E? agr AF W 74 q@ET WA
0T FY Argwy AveEr F 7

s IAwATET . g Fa g fw
Frat & fag Y fag & ag gt & fag
Wi &1 uw et & g 1 fEan
rray & saramac wifaw § fe gadn &
fadt & arq oY 397 9B fFHaT WQ |
afwa sfewa F93) =m, Fram¥or a2
ITT AT ATTT IAG T T W, GTADAT§ |

SHRI N. K, SANGHI: May I know
from the hon. Minigter ag to what was
the reason for not nationalising the
entire capital of the ESSO, particular-
1y when we have made this agreement
to last for seven years in a deferred
form? What is the reason that came
in beiween for the Ministry in not
taking over the entire liquid capital of
the company?

SHRI D. K. BOROOAH: It {g not
mere nationalisation; it is acquisition
by mutual congent, and we thought
that there could be an agreement to
supply crude oil for another seven
years, That was the reason which has
really prompted us to keep some com-
mitment with them.

wId gy ¥ qwd 94 ¥, W A
I3 & wrqfre} & Nt Jwraree
5?7

St TAWR weIT: ¥E AR
®1 qrfe ag § fv 9 g9 geara< femy
AT, a4 FwrArgnT frar orar &1 °
AT q%q 7 FUANEIAT ¥ AT
w8 &1 afew wovT g 57 & wealaat
1 HA, @ § A J AT}, @ WA
& T

Y gagrw anye ¢ ST AT g
ufqar sratee W & fag dave § | war
fer T2y & 7

oY SrwR WWRY: TEAWE W &
forg fra ¥ wgT , % w31 8, fon s gy
&
ot YOETE AWt © TE WA A
Gl LR
SHRI H. N. MUKERJEE: Sir, do 1
gather from the Minister's reply that
even in the present situation the Gov-
ernment prefers o secure oil through
the good offices of an internationally
notorioug company lke the ESSO
rather than to a direct negotiation

with the oil-producing countries with
which we are in close contact?

SHRI D. K. BOROOAH: The ESSO,
Caltex and Burmah Shell bring the oil
from those producing countries and
the price that we are getting from
these oil companies is at present less
than the price that we are paying to
the producing countries.

MR SPEAKER: Next question.
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 Discusions with
OPEC on Ol] Situation
]

*6, SHRI K. LAKKAFPA;
SHRI N. K. SANGHI

Will the Minister of PETROLEUM
AleD CHEMICALS be pleased to state:

(a) whether any discussions were
bheld by the Secretary-General of Or-
ganisation of Petroleum Exporting
Countries with the Indian leaders re-

cently; and

(b) it so, whether oil crisis in India
figured in thesé discussions?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K
BOROOAH): (a) Yes, Sir.

(b) The steep rise in the price ot
crude oi), its impact on the develop-
ing countries and the possible ways
of meeting the situation were among
the subjectg discussed with the Secre-
tary-General, Organisation ot Petro-
leum Exporting Countries.

SHRI K. LAKKAPPA: Mr. Speaker,
Sir, the OPEC has made a global assess-
ment of oil prices in view of the situa-
tion that has developed in the world.
How far would the OPEC decision ad-
versely affect the developing countries

like India?

SHRI D. K. BOROOAH: It is a fact
that the Organisation of Petroleurn
Exporting Countries have increased the
price and therefore it has an adverse
impact on our economy. We are dis-
cussing with them to find out whether
they could give us cetrain advantages
so that we may be in a position to pay
for the oil that we get. So far as
availability is concered. they say
they will give us oil but the price at
which we have to buy it appears to be
beyond our resources.

SHRI K. LAKKAPPA: Is there any
atiempt made by the Government of
India to improve the situation by en-
tering into bilateral agreements for

FEBRUARY 14, 107¢
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and raw
materials needed by oil i
countries? producing

SHRI D. K. BOROOAH; Yes, Sir;
we are not only discussing with the
OPEC but also with oil producing
countries bilaterally; we are ulready
implementing some of the schemes.
We have already entereq into an ar-
rupzement with Iraq. Our Foreign
Minister i going to Iran to hold dis-
cussions about some kind of a bilate-
ral arrangement which might enable
us to buy oil at least by providing
lesser foreign exchange than would
ordinarily have to be given,

SHRI N. XK. SANGHI: In view of the
steep rise in the price of crude and
the difficult situation created for the
developing countries, have the digscus-
sions held with the OPEC yielded any
result? Will there be a conference of
developing countries so that a unified
discussion can b held with the oil pro-

ducing ecountries and some benefits
might be obtained?

SHRI D. K. BOROOAH: I do not
want to enter the fleld of external

affairs. But I may say that we would
not like to create a climate of confron-
tation with the oil producing countries,
I do not think {hey will apprecite that.
1t is the advice of the Secretary Gene-
ral of OPEC that collectively they
would try to have some declsions so
that the developing countries might be
helped. At the same time we have
been advised that we should proceed
with the different countries bilaterally
and not create situation in which there
would be a confrontation between the
producing countries and the develop-
ing countries. as there has heen a cli-
mate of confrontation belween the
developed countries and the oil pro-
ducing countrles,

SHRI M RAM GOPAI. REDDY:
We have been helping and supporting
the Arab countries consistently for so
many years againat Isrfiel. Are they

showing any concessions?

12

¥
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Agteemeng with Iray for Expansion

13 Oral Answers
MR. SPEAKER: This question dues

not grise.

SHRI D. K. BOQROOAH: Yes, Sir;
they have cut off supplies to many
western countries but they have been
supplying us.

MR. SPEAKER: I said 1 did rot
allow this question.

SHRI M. RAM GOPAL REDDY:
Why, 8ir?

MR. SPEAKER: It is not within the
scope of that question You ask &
straight question such as: in view of
our continued support to Arab count-
ries, do we get any concession? Do
not show any motive that you might
have. Now the hon. Minister mway
reply to the question ag I have put it,
on his behalf.

SHRI D. K. BOROOAH:. The Arab
couniries—of course, there is shades of
difference among some of them—have
treated us as a friendly country and
they have not cut our supplies in any
qguantity, So far as the price is con-
cerned. some of the countries have
given us certain cushion, and it may
be that by negotiations ang bilateral
agreement we will be able to get bet-
ter terms than ‘what are being received
by the western countries,

SHRI S, B, GIRI: The Minister stated
that some of the countries have given
us concessions in respect of prices.
Which are the countries which have
given us concessions as compared to
the international oil prices?

SHRI D. K. BOROOAH: This was
the understanding that those countries
would not like it to be disclosed he-
cause then there will be pressure from
Many other countries for similar con-
Cessions. So, it would not be advisable
to mention the nameg of those count-
?ies in our interest and In their cwn
inferest,

of Madras Refimery

*7. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of PET-
ROLEUM AND CHEMICALS be pleas-
ed to state:

(a) whether any agreement has
been reached between India and Iran
for the expansion of Madras Refinery;
and

(b) it so, the main features thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K
BOROOAH): (a) No, Sir.

(b) Does not arise.

SHRI KRISHNA CHANDRA HAL
DER: Even though the hon. Minister
stated “No, Sir” and “does not arise”.
I would like to know whether there
was any discussion with the Iranian
Economie Minister, Mr. H, Ansari, re-
garding the supply of crude oil to our
country and the expansion of the Mad
ras Refinery.

SHBRI D. K. BOROOAH: Yes, there
was discussion about the supply of
crude oil to Madras Refinery because
a certain percentage of the Madras
Refinery is owned by the Iranian Ofl
Company The agrezement which we
had with them for the supply of oil
is gnng to . expire next year. We
thought that they should continue to
supply oil to the Madrag Refinery.

We discussed with them the question
of expansion also. There are two
methods of expansion. One is increase
of the capacity by certain modifica-
tions in the equipment. By that we
can increase the capacity from 2.5 mil-
lion tonnes {o 3.3 million tonnes, That
is under comsideration The other is
the expansion of the refinery to a lar-
ger size. That was not thought feasi-
ble because in any case, even if that oil
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is available, we will 8ot be able to buy
At at the ruling price,

SHRI KRISHNA CHANDRA HAL-
-DER: Has the Government any pro-
Josal to establish a petro-chemical
complex and fertilizer plant in the
vicinity of the Madras Refinery?

MR. SPEAKER: That is g different
question. That is not connected with
this.

SHRI KRISHNA CHANDRA HAL-
DER: In view of the reply given by
the Minister, I tried to put it as my
supplementary.

MR. SPEAKER: I do not agree with
him. Anyhow, I am going to see how
.it ig connected with the main question.

SHRI KRISHNA CHANDRA HAL-
DER: In the light of the discussion
with the Economic Minister of Iram,
may I know whether the Government
has any proposal to establish a petro-
chemical complex and fertilizer plant
located in the vicinitv of the Madras
Refinery, with the help of Iranians?

SHRI D XK. BOROOAH: There is
already a fertilizer plant in the neigh-
bourhood of the Madras Refinery, and
any expansion of the Madras Refinery,
whether marginal or bagic, would cer-
tainly reflect on the size of the Madras
fertilizer factory. So far as the petro-
chemical complex iz concerned, there
was no mention of it.

Complaints Allegisg Organisatien of

Functions for Prime Minister to Lay

Foundation Stomes oa the eve of UP.
Electiong

*10. PROF. MADHU DANDAVATE:
“Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether complaints have been
1odged with the Flection Commission
that organising functions for the
Prime Minister to lav the foundation
#tones of projeets in U.P. which have
1ot been sanctioned in the Fourth or

FEBRUARY 19, 1974
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Fifth Plans oa the eve of U. P, Elec-
tions, amounts to corrupt practice like-
ly to vitiate the election rasults ; and

(b) it so, action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI N.TIRAJ
SINGH CHAUDHARY): (a) and (b).
The Election Commission has received
a letter from the Hon’ble Member alle
ging that 1n the course ot election
campaign in UP. the Prime Minister
has been laying foundatiop stomes of
projects and that this contituted a
corrupt practice. The Election Com-
mission has forwarded his letter to the
Government, No action has been
considered necessary on the part of
the Government.

PROF. MADHU DANDAVATE. Sur,
before I put my supplementaries t; the
hon, Minister, I want to point out to
you that in giving the reply, the Minis-
ter concerned has misquoted the letter
that I had addresseq to the Election
Commission and_whi-h has heen for-
warded to the Government. In my
leter 1 did not allege that laying
foundation-stones by the Prime Minis-
ter is a corrupt practice. What I had
saig was that laying foundation stones
of those projects whose sanctions have
not been obtalned and put in the
Fourth Plan is a corrupt practice It
has been distorted by the Minister.
(Interruptions)’

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H.
R. GOKHALE): There is no misquot-
ing at all....

PROF. MADHU DANDAVATE: 1
have not yet put my supplementary

SHEI H. R. COKHALE: I am talk-
ing of what you have sald. There has
been no misquoting at all of what the
hon, Member had written fo the Elec-
tion Commission. I have no hesita-
tion in reading out that also. There
is no question of suppressing anything.
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‘T'he first t of the complaint of the
hon. Mem to the Election Commuis-
sion was about foundation stones
being laid by the Prime Minister in
U.P. and the other part of the com-
plaint was that as, acoording to him,
these projects were not included in
the Plan, it is a corrupt practice. I
<cannot ynderstand that if they are not
included in the Fourth Plan or in the
Fifth Plans, that is a corrupt practice
and, otherwigle, it is not a corrupt
practice. The thrust of his question
was that foundation stones were being
1laid in U.P.

PROF. MADHU DANDAVATE: 1 put
my first supplementary. May 1 know
whether it is true that the Supreme
Court 1n one of its judgments has said
that developmental activities under-
taken on the ceve of glections might not
be regarded as a corrupt practice under
the present law but were certainly an
evi] practice and that the dividing line
between ap evil practice and a corrupt
practice is a very thin one?

SHRI H, R, GOKHALE. 1 am aware
of the judgmeni which the hon. Mem-
ber has quoted and also of gnother
judgment, The question is, even there
where the facts are not at all similar
as here, the Ministey had used a part
of the discretionary funds for doing
some work in his constituency, on that
basis also, the Supreme Court sad
that under the law, 1t is not a corrupt
practice. The first point is that nothing
of that type has happened here So,
there is no corrupt practice here.
There is no question of any inquiry
being held by the Government or by
the FElection Commission because,
under article 329 of the Constitution,
the only authority which cap decide
whether a corrupt practice has been
committed or not is the authority
prescribed and laig down under g law
passed by the Parliament, that is, the
Representation of the People’s Act.

No question of the Klection Com-
mission or the Government making any
fnquirv at all arises.

MAGHA 80, 1805 (SAKA)
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PROF. MADHU DANDAVATE: May
1 know whether it ig true that, in the
Golden Age in U.P. inaugurated by
the Prime Minister's election campuaign,
from December to 2nd February more
than 35 foundation stomes of various
projects were laid. As an illustration,
I would like to know whether in the
case of (a) Sone Pump Canal Project,
(b) a new eastern U.P. Agricultural
University at Faizabad, (¢) Phulpur
Fertiliser project; and (d) BHEL at
Jhansi, necessary sanctiong were ob-
tained and if not, does it not constitute
a corrupt or evi] practice indulged in
by the ruling Party to attract the elec-
torate fowards the ruling Party in the
coming elections?

SHRI H, R. GOKHALE: Assuring
but without admitting, that laying of
foundation stone is a corrupt practice,
the hon. Member’s assumption that
anything wag done after the 17th Jan-
uary is absolutely wrong ‘The Notifi-
cation calling the elections in U.P. was
issued on the 17th January and no
foundation was laid after that date.

st wefag aroaw ofd: 54 A
=1 g7 gu fr wowra & g Aew aw
FaT waw fraer @ § 0¥ g food &Y
#rr qrat #§ A T a7 § IAN ghwr
AfefwdorT & ozdr wrotwa & forar o
¢, sy walt ot wa a9 fasro v
%6 SFTT FY O AT¥ W@ 9T W v
@ § ag Ofafewdt Mfedde § awr
AA-AH FT Jo Vo ¥ da¥ s &
far vt or Y E ? va¥ A A
gaafeeerge Ao §, ag & arr
rgarg ? (vorwawr) @ g Mear avgar
g e wamar & o Swewdw #
fgad WS MY T W gEt w3t
# fira® Mriwz arg we ? (aqwam)

WEN WAy : SAT IR AT
ta g ¥ ofar ot awar o § wrow
¥ &1 g, wre & Aitfare wfew ) og
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A Y & wime & yog dwg gy
TN

8HRI 8. A. SHAMIM: The questivn
is of two parts. Part (1) is whether
it ig a corrupt practice or not. To that
the hon, Minister hags repliea, The
other part is......

MR, SPEAKER: Please come to your
question.

SHR] S. A. SHAMIM. After all you
have heard so much noise on this side,
pleate hear some sense also. The
second part ig whether these plans
were sanctioned and these foundation
stones were laid or not., The question
says that presumably they were not.
The Minister has kept quiet on that.

Secondly, the hon. Minister has said
that no foundation stone or no inaugu-
ration took place after the 17th. Here
1 have the issue of Hindustan Times
dated Pebruary 6. Under the caption
“Poundations of Electoral Success”, it
has enumerated the numerous founda-
tion stones and schemes sanctioned—
16th, 20th January, 22nd January and
8o on upto 2nd February, These 218
the dates when gchemes have been :.n-
augurated and foundation stones laid.
Will the hon. Minister explain how

will he explain these facts?

SHRI H. R GOKHALE: I cannot ex-
plain what the newspaper wrote, but I
can say what I know,

SHRI 8. A, SHAMIM: Were these
schemes approved or not?

MR. SPEAKFR: He had no notice.
He can give only a general arswer,
not on individual schemes.

oft pwn ¥ WO : HEAR WEIRT,
¥ ook 31T WA et ot & S
wgar § fred = adi_f & weeT v
7EY T IWINAN ¥ 35 farwema fag
g & s ey o T fomer
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4-5 @19 qgd famang g o wr qar
TaTH Ay & fax & fumrna fear ¢,
T R 3a e & faararg foody
17 WY wgAl § Q1 9w § W) fag
RN Wi ai ¥ ot gr P o
& ag ot arran wigar g Swrendm F e
forsreare e § 97 9% fvaar ey we
EF AT § a9 w9 % IV 9% #74 Tw
€ aar ¢ 7

wEEw wfRG ¥ w1E G owr
e & N draree 7t gu &, maT A waw
¥ g8 @ ga% fag waw & Afza
WY oAt xR ot Jo Y & qw ATy
XAY AT A v qf d

SHRI 8. A. SHAMIM: It is g part of
the question: whether foundation stones
of projectg which have not beesn sanc-
tioned in the Fourth or Fifth Plans
have been laid,

MR. SPEAKER: He is putting a Ciffe-
rent question,

FWT FT qEATH F AL WA § gAY

sl ZER | ¥OAW : WETH HEIAT,
T FATH Q1% 4T |

ueow WEAW : ATE AT 97 AR
R AT AL

oft gws W WM < AT 3 5 frar-
arq feg ﬁgr & s ’*’Emim"
=T arer o 9 foeena fed o 9
§ gawr faarna foe & foay o @
ayt foad foararg o f6d 3 & oy
aye ot ey adm § fawd 3-4 gAY
fer m

weaw www ¢ § oW gy &7
gm, wig swaw § Nfeq Hfad
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Wgwww woaw: OBy &7
A ¥ fred fosmeamr g &, wwer
waw foar omr

VIR AP ¢ WA OF TA
ware #X @ & ) WigEIAv Ot §
qfs? | % s growr o aw I
& Y g AT & W e § v Sifad

sft wiwv o fay : gegw Aga.
oA AYT AT gET ¢ uiv F @ g,
afva g A1 saqwe o7 7F & N
MY §T A1 YT | (SWAwoA)

TR WY ¢ W ST ¥ @
AT FA AAT AT AL AW
T

oft wwv quw fag : wreaT, soe
weqw & & A At § arn agar g fr
FuT ¥ATE & afwary £ W FwESITY
= w0 Fvar sifacg q@y vmar g 7
M7 1 et g #1 faww Fraami
¥ art § a7 Fg 5 qg o g ag 0w
stz wiwanr gy § a1 7 fwdr swa
# gax feam =Y <A &7 mfwawr
AT wmeraey § fa oagr PRk
faY 7o &7 g wez ufwaw § fa gy,
TE JATAT AT | (ELAE)

St gen WY wouy : 9T 3 9
¥ warg feary fv foed 7 =T
# xgr 7t ¥ 397 y3w § frad faen-
am fer ) (wagm)

e wgRY : fafae & qg
Gwrgesidifear N 7@ § oY oF faTe
& §a I KT AR gEATR X | w9 v
WAV X & TEY ISAT E | AY GAIT AT
difen faar war § IuFr qNT I
aer ot oy &)
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i g & gawr Hfew § qoe oy
ware ¥ warq Ay £

ot gwa v woata : fage, Ihar
o frod g7 yra § w4y I o S
& forreara go & P fw gaT oiw
¥gr &1
SHRI H. R. GOKHALE: I have al-

ready said about this. I have already
said that it is not a corrupt practice.

st gew Wt weAW : Weqd Y
T H G FT FAT Fraved f o
A% ag Mg gL g S H g
fery @Trg wh 7 (maww)

MR. SPEAKER: The question is:
whether complaints have been lodged
with the Election Commission that or-
ganising functiong for the Prime Minls-
ter to lay the foundation stones of
projects in U.P. which have not been
sanctioned in the Fourth Fiftl Plans
on the eve of UP. Elections amounis
to corrupy practice likely to vitiate the
election results. How c¢an you relate
this question with the guestion of Fow
many foundations were laid in the last
three years? If you had given a pro-
per notice, I could have allowed it

T |y I qF e o A ¥ sea
fory farmrearer g7 & W Fufaer &Y
a7 7T § @ a% fw o Afera )
AREET FTERT A A @ &1 WY
F1 wgar oy aff w7y § 1 7g wATw
g s & a g€ frvraa &
qrt ¥ qur W g

off g%7 A w@ATY : AT AT FAA
#T wrary feemey 5 3% farr soar
qY Y qETAAT R )

WEIR WA @ WAT AT G
WETT & AT 5 I ¥ §A0 F |
LH 8q1y & oy AR lar ) WK
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W w e W e e W
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T afnd ) Ry K @
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AT F AT A F FH 7 Ay
A TG | (SwqT)

WoUR NRa . W= T AR X
FTA § A7 AT T IR ) FT W o
THCHTRA AV #9054 A7 F 0w ?
o MY ®Y 7 fafaeer o & oA
) fafeedt wid, &1 s &7 faor w670
g &l |

NG W Wi w9 g a1 |
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FTe am AR § sm T
i ol
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SHRIMATI ROZA DESHPANDE: 1
was trying to request these Members
that they should at least '1se sume
decent language and not convert the
whole House into a place for shout-
ing; everybody cannot just go on
shouting, because we cannot hear
what ihey want to say. At least let
to reply. But let decency be main-
let the hon Minister reply il he Las
to reply. But let dzcency be main-
tained in this House. As a woman, 1
would request the Members to use
decent language.

SHRI K. S. CHAVDA: 8She may
request the woman Prime Minister 1o
guide her party Members.

SHRIMATI ROZA DESHPANDE:
No, I would not.

MR. SPEAKER: 1 thank Shrimati
Roza Deshpande very much. 1 sm
very happy that Shrimati Roza Desh-
pande has come and her speech has
started with a quiet and moderating
influence. But I think she 15 sitting
in a wrong place—I mean wrong neigh-
bours!

SHRIMATI ROZA DESHPANDE, 1
am not sitting here on my own, but
I have been asked to sit here.

WRITTEN ANSWERS TO QUESTIONS

Abuse of Excise concessions by
Benzene and Tolune Users

*4 SHRI MADHU LIMAYE Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether users of Benzene and
Tolune under Category 1-§ are pay-
ing excise duty at the rate of 6 per
cent on the listed price;

(b) whether the rate for non L-6
category consumer’s is  very much
higher;

(¢) whether L-6 category consumers
are abusing the excice concesslon by
selling Benzene and Tolunme in black-
market at very high prices to non
1-8 consumers; and

(d) it so, the action taken by Gov-
ernment to curb these mal-practices?
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. X.
BOROOAH) (a). No 8ir. Users under
category L-8 sre paying basic excise
dufy either at the rate of Rs. 34/- or
at the rate of Rs, 150/~ per kilo-litre,
depending upon whether the benzene
foluene are used as solvents in the
formulation of pesticidal solution,
sprays and suspengions or for other
specified industrial uses.

(b) The rate of duty applicable to
all others (which include non-L-8
category consumers) s presently
Rs. 2,000/- per kilolitre.

(c) This is within the purvirw of
the Department of Revenue in ‘he
Ministry of Finance. In a survey con-
ducted by that Department somehme
back a few cases of abuse or non-
accountal were noticed.

faweit A 22} & 3= w1 v

*g st ww wrw wfa faard e
T G feus W varaw FAY I7 FA AW
wT w4 R o

(%) #1 awr @ faarc el
AN Fam AR FA TR

(w) afe e, d1 war sy
& w

(w) ® ot ¥ a7 w1 WO
W ¥ avarg wfwafiramsd B Q6
¥ fau  Sfag zow & mEear st @
Smanft ?

ttforaw Wit Wt (o
dayrm wewm ) ¢ (%) feeft s
arer o g fear w2 fs @ AW
T% g FrfY & qe WY WA wR ¥
e v ali g & AW
¥ faacn w1 fafrafam w0 g T
wE *Y FdY & dr F A F oG-
T X #7 TF qvor wy e fear @
L
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(W) wrft areft are gfre am e
m“@“ﬂii»ﬁﬁ?{ﬁ@m
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(n) fecelt gt & A (Frafer a
wew) fmor wdw, 1962 & weada

;’h’ﬁ?ﬁﬁ'ﬂ FUATET A ¥Y sqaeqr
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Decesio, taken on Law Commission's

Report on the Improvemeng in  the

Service Conditions gnd Employments of
Judges

*3 SHRI DEVINDER SINGH
GARCHA:

SHRI K. KODANDA RAMI
REDDY:

Will the Muinister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to refer to the reply given to Starred
Question No 312 on the 13th March,
1873 regarding Law Commission report
on the improvement in the se vi-e (on
ditions nad emoluments of Judges and
state:

(a) whether any decision has sice
been taken on the proposals of the
Law Commission for making substan-
tia] improvements in the service con-
ditions and emoluments of the Judges;
and

(b) if not, the reasong for the delay?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. COKHALE): (a). The matter is
yet under the consideration ot the
Government.
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(b) As the State Governmenis ate
primarily concerned with the imple-
mentation of the recommehdations
State Governments have been addrés
sed in the matter. The replies are

awaited.
Crash Programme for Extraction of
Qi1 from Coal

#11. SHRI Y. ESWARA REDDY:
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to
state:
(a) whether Ceniral Government

has sanctioned Rs. 39 lakhs for laun-
ching crash programme for extraction
of oil and chemicals from coal, and

(b) 1f so, the main features therc-
of?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D K.
BOROOAH): (a) and (b). On the
basis of the exploratory studies made
so far by the National Commuitlize on
Science and Technology and the
Planning Commission, 1t has been
decided to set up a group to make a
feasibility study for establishing a
plant for the manufacture of oil from
coal. Necessary funds for this pur-
pose would be made available. Further
decisions regarding implementation
wil] be taken on the basis of this
report.

Reducing Petrol Allocations for Oil-
based Industries

*12 SHRI SUKHDEO PRASAD
VERMA: Will the Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state:

(a) whether keeping in view the
shortage of petrol in the country Gov-
ernment are considering a proposal to
make drastic cut in the fue] allocations
of the oll-based industries;

(b) whether Government propose
to introduce petrol ratloning for the
oil-based industries; and

FEBRUARY 19, 1974
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(¢) if not, what galternate stnps:
Government propose, to take in this
respect?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D, K
BOROOAH): (a). Whereas Motor
Gasoline (Petrol) is used mostly in
the Motor Vehicles only, fuel ol is
ugsed by the oil based industries. In
view of the steep increase in prices
of crude oil and petroleum products
angd the critical furnace oil availability
in the world market it hag not bcen
possible to meet the furnace il require-
ments of the country in full  The
Government have, therefore, advised
the oil companies to meet upto 90 per
cent gf the normal off takes of indus-
trial units based on the past offtakes
during the months of January and
February 1974

(b) and (c¢). There is no proposal
at present to ration furnace oil. How-
ever, a Standing Committee has been
set up under the chairmanship of
Secretary and Director General,
Technical Development to regulate
furnace oil supplies to the wvarious
industries.

Electric Generator for Diesel Loce-
motive Works, Varanasi

*13. SHRI N. SHIAPPA: Will the
Minister of RAILWAYS %e pleased to
state:

(a) whether energy crisis has ham-
pered production of Jocomotives at
the Diesel Locomotive Works at Vara-
nasi; and

(b) if so, whether Diesel Locomotive
Works is planning to have an elect-
ric generator of its own?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a). Yes,
Sir.

(b) The Diesel Locomotive Works
is planning to install a diesel generat-
ing set of 1.5 M.W. approximately to

2
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meet the partial demand of D.L.W.
againgt the maximum demand of 3.8
MW,

Qi] Crisis

*14. SHRI P. GANGADEB:
SHRI D. D, DESAI;

Will the Minigter of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the Director of British
Royal Institute of International Affairs
has suggested that India should act
quickly on oil crisis;

(b) if so, the reaction of @Guvern-
ment thereto; and

(c) whether India has lodge”  any
protests in iniernational forums ot -ut
price hike by the ¢il producing count-
ries?

THE MINISTER OF PETROLEUM
AND CIIEMICALS (SHRI b K.
BOROOAM): (a). Yes, Sir

(b) and (c). Governmenti uave quite
alive {o the gituation and .re making
intensive efforts 1t all lev~ls <o as to
ensure that the crude oil supphes to
meet the demand, more particularly of
the vital sectors of the eronomy, are
maintained to the extent possible and
there are no undue strains on the
economy of the country,

Take-over of Burma-Shel] by 1O.C.

*15. SHRI C. JANARDHANAN' will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Indian Oil Corporation
Is taking over Burmah Shell installa-
tion in Cochin and also the marketing
Operation currently done by Burmah
Shell in the Area fed by the Cochin
Refinery;

3151 L.8.—2,
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fib) it so, the main features thereof;
an

(c) the action proposed by Govern-
me -t pegarding absorption of the
a'le fed employees?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a). Taking over of
Burmah-Shel] trade in Cochin supply
aiez and other allied issues such as
acquisition of Burmah Shell installa-
tion and man-power commensurate
with I0OC’s requirement is under cun-
sideration of the Indian Qil Corpora-
tion.

(by and (c). Since the matter is
under negotiation between IOC and
Burmah-Shell, it will not be possible
to provide detailed information at
this stage.

Oil and Gas Zones in Cambay Basin

Wil
AND

1.6 SHRI B. S. BHAURA:
the Minister of PETROLEUM
CHEMICALS be pleased to state:

(4, whether several layers of Lunc
Stone indicating possible oil or gas
zone< have been encountered in the
Cambay Basin: ang

(b)) i so, the main features there f?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D K.
BOROOAH): (a) and (b). Several
highly fossiliferous Lime Siones
lavers were encountered in the well
drilled recently on the Tarapur struc-
ture in the Arabian Sea This well is
located in the off-shore extension of
the Cambay sedimentary basin. Some
of the layers gave indications of the
presence of gas during driling. Two
of the layers were tested and the pre-
sence of gas was confilrmed but it
wag found to be in non-commercial
quantities.



31 Written Answers

agar o fqae F IR H
g7 /3 w1 fROd

*18. il | A FAU0
S o Fro wrAdFT ¢

F1 fe mitw faepe et € ST
F Far F

() v FHar o faame & A |
FET Hell 1 SWELl, 1974 FT AT
o aifee #@ awr off; o)

(=) =@ faoig &t 9ifte @ &
faoeg & am weor & ST S i
FI aF @fgs GFY SO F g

g7

foad gt fag 1 Aarm A Saas
(+f fagwe gmz ) @ (F)
T

(@) =g ast sfewr qaear § qar
TE  Hdr g Al ) emEE A
frar ST wr & 1 98 AFSF awrr
wfenr g fF g9t #9 aF Sifvg w2
femm stroaT

& JTEE AW LT AT F OR
# et g wA

%10, #ft sfEew mEET ;o AT
g g W T\ AN G qZ FAH Y
Fqr Far fw

(%) 1 qeat ¥ ferar am 7y
gfir & Fo9 ga F IERA FW AT
Wi ¥ ug wd W g fFoaw A

FH FTN T ;I I W A g FHHAT-

F, 100 foma ¥ wlhs g T 749
;

FEBRUARY 19, 1974

Written Answers 32

(@) afz g, ar @7 aw=R A}
S § B wred § aq swfaat fraar
HATH F W &; A

() afz &, @ ag g
gfcor & #5791 § aFTe-Ar w@r
gfafter & 7

e AT e g (sl
qgera mewm ) : (F) ¥ (7).
gOETT A AAT gEAT F gTER QA
FEIfAgT & IT IATEA FOA AT 94T
& f7 aigas gedl @ FeEr a9
ITAET T, I qX ;T TS
ST | WS g FEICIAT FYEIF ATA
ATAT FT AT FT FGRT FAT TETA
g

Wd & wow fawefae

#00. To WEHISTTINT qUgy :
st S0 Hvo faa ariier:

FAT JITHAT TG TATH FT FAT F
I

(%) fafis Tt § fasel & "=z,
AT 7 & AWF qAv ieAT F Ay
qrET & WEd &l e § Wi gQ
g mwaw faseneax gqm w5y Aoty
fear 2, =

(=) af gl, a1 SoaELedl ST
FT AERT FT § 7

XA e H gn Ay ( »f Aigeag
mwl FRA) ¢ (F) ST

(@) fa=rade seaEl § o#a
dw faseitax warfe #aT wfaa g
fod § ur ww faosttar ofssw
g, Sa) TRw o fagw § enfrm
fopar s it oferes & oo
TAFT HOET ey faoelt @1 &%



33 Written Answers

firs woreft & W gy Arfe fasAr
M AT AT A G5 AFF I FEqT-
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w7H BT Oft A ¥ 1 T AT AE-
gifva 1 werr fEy sy &

Decline in Railways earnings during
December, 1973

1. SHRI SUKHDEQ PRASAD
VERMA:

Will tle Minister of RAILWAYS
he pleasced to state:

fa) wuether carnings of Railways
nave gone down during the month of
wermbos, 1973 ag compared to De-
¢ ber 1972; and

v+ i sn, what are the reasong for
ths sgmge aud the remedial measures
Governmon: propose to take in the
iutute iy thia respect?

[HE DEPUTY WMINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

«h) 1} The shortfall has been main-
ly due to disruption in traffic on ac-
el of strike by lLoco Stafl  Coal
shortage, Bombay bandh ete.,

(1)) The matter is receiving Govern-
ment's constant attention and  such
remedial measures as are considered
necegsary are already being taken
from time to time.

Closure of Industrial Ynits of Farlda-
had Industrial Complex due to power
shortage

2. SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of TRRIGATION
AND POWER
be pleased to state:
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(a) whether most of the Industria
Units of Faridabag Industrial Comple;
are facing closure due to the powes
shortage;

(b) whether Faridabad Industries
Association have urged the Centre to
intervene and to give praectical shape
to the concept of the North Indian
Power grid; and

(c) if so, the reaction of Central
Government in thiy regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (). With the exception
ol ceriain essential industries which
have betn exempted from a power cut,
other industries in  the Faridahad
Industrial Complea are subject to
testrictions of upto 80 per cent in
their power consumption. IHowever,
there is no apprehension of industrizs
facing closure on this account. The
Faridabad Industries Association has
urged the establishment of a Norithemn
Regional Grid, so as to enable power
shorfages to be shared beiween differ-
ent States. A Regional Gird, however.
iis not designed for the purpose of
sharing of shortages, but is meant for
optimising utilization of generating
capacity in the region. In the Nor-
thern Region all the States. excent f{or
the Kashmir Valley, are already inter-
connerted and generation is. to the ex-
tent possible, being optimised Har-
vana is being given relief from the
neighbouring systems as a conscoucnce
of the availability of the Grid.
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Electrification of Ernakulam-Trivan-
drum Railway Line
et -

5 SHRI VAYALAR RAVI. will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether any delegation of
Kerala Ministers headed by the Chief
Minister met the Umion Mimnsstcr ior
Railways in the month of Januai,,
1974 and discussed with him the mat-
ter regarding the electrification of Br-
nakulam-Trivandrum Railway line;

(b) if so, the gist theieot and whe-
ther the Kerala Goveinment have o -
sured adequate supply of electricity
for thiy purpose at (heapest rate avail-
able in the country, and

{c) 1f ~0, tae 1csction of the Central
Governanent therewo and inc  steps
taken 1 that regard?

11:£ DEPUTY MINISTER IN THE
WINISIRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a) Yes.

(b) The Chief Mimster or Kerala
pomted out 1in the meeling that the
Sic ten  Truster tor [ransport and Elec-
tucily had wricen several ‘e'lers lo
the Muster for Railways, i1cgarding
electrification of Railway lines in the
Kerala State Further he desired to
reconsider the proposal in the light of
the present oil crisis. He also assured
adequate supply of power for electric
traction at reasonable rates.

(¢) Due to law density of traffic and
the heavy capital investment requir-
ed, eclectrification of Ernakulam—Tri-
vandrum section is not considered eco-
nomically justified, {n preference to
trunk routes.
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Preposal re: distribution of electricity
in Kerala through village Panchayats

6. SHRI VAYALAR RAVI: Will the
Minister of IRRIGATION AND PO-
WER be pleased 1o state:

(a) whether the Government of
Kerala has submitted any proposal for
the distribution of electricity in the
villages through the village Pancha-
yats; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWIR (SHRI SIDDHESHWAR
PRASAD): (a) No. Sir

(1) Does not arise.

Understanding between All-India Loco
Running Staff Association and Railway
Ministry

7. SHRI RAMKANWAR:
SHRI S. C. SAMANTA;

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the All-India Loco Run-
ning Staff Association which had re-
sorted to go-slow tactics for pressing
certain demands of the employees, has
called off its agitation; and

_ (b) if so, the basis of understand-
ing between the All-India Loco Run-
ning Staff Association and the Railway
Ministry?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
(MOHD. SHAFI QURESHI): (a) No.

(b) Does not arise,
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Average losses due to ticketless
travelling

8. SHRI RAM KANWAR: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether any assessment has
been made recently about the average
losses which the Railway exchequer
sustaing owing to ticketless travelling;

(b) if so the salient features there-
of; and

(¢) whether any new  preventive
measuregs have been formulated in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). A comprehensive survey to assess
the extunt of ticketless/irregular tra-
vel on Indian Railways is underway.

(c) Checking ticketless travel is a
coniinuouos. process Apart from re-
gular checks special and surprise dri-
ves are also launched from time to
time to check thig evil.

Strike by Loco Running Staff

9. SHRI RAM KANWAR: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Loco Running Staff
throughout the country went on strike
recently;

(b) whether as a result the entire
Railway administration was paralysed;

(c) the reasons for the Railway stafi
going on strike; and

(d) the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) A
section of the loco running staff went
on illegal strike on Western Northern,
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Ceniral and S. E, Railways only in the
month of December, 1873.

(b) Na,

(c) Alleged non-implementation of
assurances given to the loco running
staff earlier,

(d) The Government are of the
view that the illegal strike of Loco
runmng stat was unwarranted as the
Loco Running Staff Grievances Com-
mittee iunchoning under the Chair-
manship of he Depuy Miniser of Rail~
ways, has been looking into the grie-
vances of the loco running staff.

A

Threat of agitation by All India Loco
Running Staff Association for non-
implementation of assurances

10. DR. H. P. SHARMA:
SHRI RAMAVATAR SHASTRI:

Will the Minister of RAILWAYS
be pleased to state.

(a) whether Governmeoent’s attention
had been drawn tg the Statement by
the President of the All-India Loco-
Running Staff Association on January
22, 1974, threatening another agitation
on grounds of alleged non-implemen-
tation of th~ assurances given by the
Minister to them on December 28, 1973;

(b) if so, the precise nature of the
allegations; and

(c) the steps since taken to avert
further agitation by loco-running staff?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). The statement referred to alleged
that the Railway Ministry was resort-
ing to delaying tactics in implementing
certain assurances said to have been
given by the Minister for Rallways at
the meeting of the Loco Running Staft
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Grievanees Commitee held on 28th
December, 1973. This statement was
promptly contradicted through a Picss
release issued on the 28rg January
1974.

Agreement with U.S.S R. for import of
kerosene oil ang fertilizers

11 DR H P. SHARMA;
SHRI RAMAVATAR SHASTRI:

Wili the Minster of PETROLEUM
AND CHEMICALS be pleased to stale:

(a) whether a trade protocol was
signed with the USSR on the 21st
January, 1974 for import of more
kerosene, sun flower oil and fertilisets
from that countrv;

tb) if so, the main features of the
protocol; and

(¢) the terms for import of fertili-
gers and kerosene inco porated therein
and the quantum of cach item to t~
so impnrted?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (STIRT SITAHNAWAZ
KHAN)Y: (a) Yes

(b) and (¢). It will not be m the
public mterest to distlose thc rontents
of the trade plan provisions

Demand for increase in crude oil prices
by Burmah Shell ang Esso

12. DR. H. P. SHARMA:
PROF. MADHU DANDEVATE:

Wil] the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(&) whether Burmah Shell and Esso
requesteq Government for an upward
revision of the crude oil price by over
100 per cent from January 1, 1974
pending final decision on price hike
of this item;
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(b) if so, the gist of their demand
and the reasons adduceq in support
thereof; and

(¢) Government’s decision thereon?

THE MINISTER OF STAE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (8) Yes, Sir. Burmah-Shell
ang Esso have requested Government
{for an upward revision of the crude
price from January 1, 1974.

fh) and f(c). Their main demand is
for an mcrease in the price of crude
oil that they import into the country
15 1 result of the escalation of c¢rude
prie~e in the (Gulf region. The mat-
1rr i1 under ronsideration of Govern-
ment,

Cancellation of trains due to shortage
of coal

12, DR H P SHARMA:

Di. LAXMINARAYAN PAN-
DEYA:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether last year a number of
Railway trains had to pe cancelled
owmg 1o shortage of coal;

(b) if so, the number of train ser-
vices cancelled, zone-wise on this ac-
count during the last 4 months;

(c) estimated monthly loss suffered
by Railways due to coal shortage; and

(d) the steps taken to ensure ade-
quate and timely supply of coal for
Railway services?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) and (e). Information is being
collected and will pe laid on the Table
of the Sabha in due course.
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td) Close co-ordination is being
maintained with the coal producing
authorities for augmenting suplivs of
steam coal.

Increase in prices of furnace Oil and
lubricants

14. SHRI SHRIKISHAN MODI:
SHRI ONKAR LAL BERWA:

Wil] the Minister of PETROLEUM
AND  CIEMICALS be pieased +to

state,

(a) whether prices of Furnace oil
and lubrivants have been increased re-
cently, sad

(b) it so, the question of increase,
the reasons therefor and the impact
thereof on industry and power plants?

TIIE MINISTER OF STATE IN THE
JINISTRY OF PETROLEUM AND
CHEVICALS (SHRI SHATNAY AZ
KHAN). (a) Yes, Sir,

(b) (i) The guantum of the increase
ol Furnace Qil with effect from Zord
Junuary, 1974 is about Rs. 232 (t rper
Kl..

(i1) The prices of Serondary Giade
Lubricating Oils/Greases w.rc 1o~
creased by Rs. 500/- per M.T. (ex-
clusive of Excise duty) with ecffect
from 23rd January, 1974.

(iii) The ex-Refinery prices of 21
Lube Base Stocks were increased by
Rs. 40440 per M.T. and those of
T.O.B.S. by Rs. 337/- per M.T. with
effect from 23rd January, 1974

(iv) These increaseg were necessifa-
ted by steep increases in the cost of
crude oil with effect from 1st January,
1974,

(v) Furnace Oil and Lubricants are
used in power generation and in
various industries for the manufacture
of a very wide range of finished pro-
ducts. As such it is diffcult to afsess
the impact of the price rise on indus-
fry angd power plants. ~
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Canes under consideration of M.R.T.P,
Commission

15, SHRI MADHU LIMAYE: Will
the Minister of LAW, JUSTICE AND
gOMPANY AFFAIRS be pleased to

ate:

(&) what are the cases under consi-
deration of the Monopolies and Res-
trirtive Trade Practices Commission
at present;

(b) whether any matters have been
withheld from the Commission by the
decision of Government and clearance

for projects given without reference
to the Commission;

(c) if so, the gist of the cases men-
tioned in parts (a) and (b);

{d) whether any matters have been
or are sought to be withdrawn by any
companies from the Commission’s con-
sideration; and

(e) if so, the broad outlines of these
matters?

FEBRUARY 19, 1974
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (¢) A
statement showing the cases under
Sections 21 and 22 of the MRTP Act
referred to the Commission for en~
quiry and report, pending before it
is laid on the Table of the House.
Another statement indicating the Res-
trictive Trade Agroements now under
consideration of the Commission 1is
also laid on the Table of the House.

(b) It 1s not mandatory under the
scheme of the MRTP Act for the Cen-
tral Government to refer all the appli-
cations under Chapter III to the Com-
mission The Act envisages that the
Central Government may refer to the
Commission only those applications
under Section 21—23 were in the Cen-
tral Government’s opinion an order
cannot be passed without a further en-
quiry.

(d) and (e). A Statement showing
the names of the companies whose
applications under Sections 21, 22 and
23 ot the MRTP Act were withdrawn
by the applicant companies, is laid on
the Table of the House.

STATEMENT

Cases under Sections 21 and 22 of the Monopolies

tices Act 1969 pending before

& restrictive trade prac-

the MRTP Commission.

SL

No. Name of the un-iertaking

Section uader which referred

1. India Pistons Limited
Atul Products Limited .

Do. .
Anil Starch Products Limite
Escorts Limited

b W

21(3)(b)
Do
Do

22(3Xb)
Do.
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STATEMENT

Sl No. Name of the company/Com-
panies/firms complained of

1. Incheck Tyres Limited and 7
other tyre companies.

2. The Gramophone Co. of India
Limited,

4. Hindustan Pilkington Glass

Works 1td. and three others
Co.

4, National Tobacco Company of
India Limited.
5. Allied Distributors and Co. and

Bengsl Potteries Ltd.
' 6. American Universal Electrical
(India) Ltd.
7. ‘The Association of Men Made
Fiore Industry and 8 others.
8. Polydor of India Ltd.

9. Union Carbide India Ltd.
10. Ashok Leyland Limited.

11. Tata Engineering and Locomc-
tive Co. Ltd.

STATEMENT

Statement of cases in which the com panies concerned withdrew their pro-
ppsals the same were referred to the Monopolies & restrictive trade prac-

tices commission.

SL

No. Name of the Undertaking

[pe— e e —

Section under which referred

1. J. Stone & Co. (India) Pvt. L1d,
2. Teleral (Pvt.) It

3. Atul Profucts Ltd.

4. India Linoleum Lt{.

5. Century Spg. & Mfg., Co.
6.

7

8

Shri Ambica Mulls
TVS Lrad.

Ltd,
Lucas

Lid. .
Gwalior Rayon Silk Mig. (Wwvg. Co. Ltd)

21(3) (b)

Do.

Do.

Do.

Do.
22(3)(b)

Do.

23(6)

Utilisation of Ravi Waters under Indus
Water Treaty

16. SHRI MADHU LIMAYE. Wwill

the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether this country has not
been able to utilise the Ravi waters

allocated to India under the Indus
Water Treaty;

(b) what, it any, amount was paid

to Pakistan for securing right to these
waters;

(c) the potential loss incurred by
thig country as g result of non-utili-
sation of these waters to-date; and

(d) the reasons for not taking up
rapid construction of projects for dam-

ming the Ravi river like Theim dam
or any other alternative project?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI  SIDDHESHWAR
PRASAD): (a) Except for the flood
waters during monsoons, the waters of
Ravi are being utilised in India. On
completion of the Beags Dam at Pong,
and with the help of the existing Ma-~
dhopur Beas Link most of the mon-
soon excess will also be utilized, leav-
ing only about 15 per cent of the total
flows going waste during the mon-
soons. The Theim Dam Project on

river Ravi will enable harnessing the
total flows.

{b) No amount a8 such was paid to
Pakistan for securing rights, over the
waters of the three KEasterm rivers
India got these rights as a result of
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the Treaty finaliseq in 1960. India,
however, contributed a sum of Rs.
98.36 crores through the World Bank,
towards the cost of replacement works
in Pakistan

ic) No loss is suffezed on this ac-
count though the utilisation of the
remaining waters would undoubtedly
benefit the country.

(d) The clearance of ihe Thein Dam
Project has not been possible due to
lack of consensus among the concerwe-
ed States in respect of reriain inier-
State aspects

Rise in prices of punker oi] at Ind‘an
and International Ports

17. SHRI MADHU LIMAYE:
SHRI GAJADHAR MAJHI:

Wil} the Minister of PETROLEUM
AND CHEMICALS be pleased {o
state:

{a) whether it ijs a fact that there
hag been an unprecedented rise in the
prices of bunker oil at Indian as well
as international ports;

(b) if so, the extent of this rise at
important ports handling Indian com-
merce;

(c) whether any levy or surcharge
has been imposed by the Indian and
foreign shipping companies because of
this increase in bunker oil price; and

(d) its impact on import and export
trade?

THE VIINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). With effect
from 15th December 1973 the prices of
Furnace Oil, Light Diesel Oil and High
Speed Diesel Oil supplied to ships as
Bunker Fuel were increased three fold
from the level of the prices prevalling
on 12th December 1973 at all Indian
ports, and with effect from 16th De-
cember 1973 the prices ruling on 15th
December, 1973 were doubled The

FEBRUARY 19, 1974

Written Answers 48

sharp increases in Bunker prices were
necessitated by the increas: in prices
and non-availabilily of the product in
the adjoining ports and also the
sharp increase in the price of impurt-
ed Furnace QOil. The vrice increases
wese intended to minimise the of-
take of Bunker Fuel at Indian ports.

These increases were not made ap~
plicable to the following:—

(i) Vessels belonging to Indian
Navy and Port Trusis.

(i) Fishing crafts.
(il1) All vessels permitted by Direc-

tor General (Shipping) to
coasial cargo and/or

carry
passvngers  and  performing
coastal voyages between

Indian ports excepling vessels
on single or consecutive vo-
vage charter basis

With effect from 31st Janunry 1974
these prices were reduced and fived
at Bomhay Port as under:—

IS S per M.T.

Furnace Ol 130 00
Light Diesel Oil 170 00
210 00

High Snerd Diesel Ol

(¢) Indian as well as foreign Ship-
ping lines 'Conferences announce Sur-
charges from {ime to lLime, some ot
these have been revised upwards dur-
ing the period from 1st December 1973
to 16th January 1974 No precise re-
lationship can be established between
the increase in Bunk~r Oil prices at
the Indian ports and the aforesaid re-
visions.

(d) Foreign Flag vessels carry a
very wide range of products from/io
various countries to/from Indian ports.
Since this invelves various industries/
trades no definite indication can be
given of the impact of these increases
on Import/Export trade.
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Import of crude Oil in 1974

18. SHRI MADHU LIMAYE:
SHR! R. S. PANDEY:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) what is Government’s pro~
gramme for the import of crude oil
for its various Refineries in the year
1974;

(b) the names of the countries from
which crade oil will be imported and
the share of cach of these countries in
this 1mport;

(¢) thn likely prices that will be paid
ior this rmport to the varioug coun-
11eN]

{d) whether it is a fact that private
ol refinerivs ure threatening Govern-
ment witn a cut back in their crude
nrports; and

(e) if so, the steps taken by Gov-
crument to countier this threat?

TVE MIWISTER OF §TATE IN THE
JINISTRY OF PETROLUEUM AND
CHEMICALS (SHEI SHAHNAWAZ
YILAN): {a) and (b Government
at present envisage an import ol ab-
out 16 million tonnes of crude od-—
9.55 mllion tonnes from Iran, 2.80
million tonnes from Iraq and 3.85 mil-
lion tonnes from Saudi Arabia,

(¢) In view of the present uncertain
conditions, il is too early to give any
precise indication of the prices for the
import of crude oil.

«d) ang (e). With effect from 1st
January, 1974 the price of crude oil
has increased steeply. The main prob-
lem, therefore, is not of the availabi-
Lty of crude oil but of meeiing the
exorbitant cost. The oil companies
have indicated that if their overall
evailability of crude ol was reduced.
their imports into India would be
affected. The situation, however, is
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still fluid. Government are, however
keeping a continuous watch on the
situation.

Kerala’s scheme regarding checking of
fioods in Kerala

18. SHRIMATI BHARGAVI THAN-
KAPPAN: Wl the Minister of IRRI-
GATION AND POWER be pleased tu
state:

(a) whether the State Government
of Kerala have suggested any scheme

to the Centre to check the floods in
the State; and

(b) if so, the reaction of Govern-
ment thereto?

1THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD). (a) and (b). The Govern-
rueni of Kerala had formulaled in
1963. a dcaft plan {for flood control in
the State at an estimated cost of Rs.
224 cvores, The dvaft plan had been
examined in the Central Water and
Powar Comimission and the State Gov-
einnient had been requested to revise
the plan taking into account the ex-
perience of floods subsequmnt {o 1963.
The revised nlan has not yet been
re '‘eived from the State Government.
Pending finalisation of the Plan. pro-
tertion measures as considered neces-
sary in the vulnerable areas, are be-

ing implemented as part of the State
Plan.
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Amendment to Delhi Electric Control
Order for Supply of FPower to Slum

Dwellers
21. SHRI DEVINDER SINGH
GARCHA:

Will the Minister of IRRIGATION
AND POWER be pleased to refer to
the reply given to Unstarred Question
No. 5209 on the 18th December, 1873
regarding amendment to Delhi Electric
Control Order for supply of power to
slum dwellers and state:

(a) the steps bewng taken by Gov-
ernment to provide electricity to the
residents of jhuggi jhonpri and slums
dwellers by amending the existing
provisions of the Delhi Electric Con-
trol Order; and

(b) the reasons for delay in taking
steps in this direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) ang (b). It has been
reported by the Delhi Administration
that the matter is still under conside-

ration.
Uneconomic Rallway Lines

DEVINDER  SINGH

GARCHA:

22. SHRI

Will the Minister of RAILWAYS
be pleased to refer to the reply given
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to Unstarred Question No. 1858 on
the 20th November, 1973 regarding
uneconomic Railway lines ang state:

(a) the total losses suffered by
uneconomic Railway lines including
dividend payment to General Reve-
nues during the last three years; and

(b) the concrete and positive steps
taken to improve the situation on
these Railway lineg during the last
year?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) The
total losses suffered on uneconrnmc
branch lines, excluding dividend pay-
ments to the General Revenues during
the years 1970-71 and 1971-72 were as
under:

Year Rs. in crores
1970-71 871
1971-72 9.88

The amount of loss for the ytar
1972-73 1s being collected and will Lc
placed on the Table of the House.

From 1.4 71, the capital cost on un-
economic branch lines is exempted
from payment of dividend. The
amount of dividend paid in 1970-71 is
being collected and will be placed on
the Table of the House

(b) A statenent showing the steps
taken to reduce the loss in the working
of the uneconomic branch lines is laid
on the table of the House.

Statemeny

Statement showing steps taken to
reduce the losses on the uneconomic
branch lines

Some of the measures taken to m-
prove the earning and to reduce the
working expenses of the uneconomic
branch Hnes are indicated below:-

(1) The question of converting
certain narrow-gauge lineg in-
to broad gauge is being consi-
dered.
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(2) Strengthening of the track of
certain, narrow-gauge lines is
being considered with a view
to increasing the speed and
the load of trains.

(3) Rolling stock is being replaced
on a phaged programme basis.

(4) One-engine sysitem of working
hag been introduced on :ertain
sections.

(5)) On certain narrow-gauge
lines block stations have been
downgraded and u few others

have been closed for goods
traffic.
(6) Over certain narrow gauge

lines traip services have been
curtailed.

(7+ Concessional rates have bpeen
aquoted with a view to captur-
:ng addiliona}l traffie

(d: Close lasion 1is maintained
with industries locited in the
areas served by th: uneconomic
branch lines with a view to
induce them to use rail facili-
ties to the maximum extent.

(9) Int~nsive checks ure conducted
to combat ticketless travel

(10) Split shift duties have been

introduccd at certain stations
(11) Conversion of pas-enger trains
intp mixed trains has been re-
stored to on certain sections.
(12) Feasibility of introducing
dieselisation on ceriain sections
is under examination.

Clearance of Pending Major Irrigation
Projects for Punjab

23. SHRI DEVINDER
GARCHA:

SINGH

Will (he Minister of IRRIGATION
AND POWER be pleased to state:
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{a) the major irrigation projects
for Punjab which are pending clear-
ance by the Centre; and

(b) the reasons for delay and the
time by which they are expected to
be cleared?

- THE DEPUTY MINISTER IN TIIE

MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Only one
major irrigation scheme ‘‘Non Peren-
nial Irrigation in U. B, D. C. Tract”
costing about Rs. 6 crores was receiv-
ed. The State Government is already
going ahead with the execution of this
project, and are likely to spend about
Rs.3 crores by the end of 1873-74.
Formal clearance to the project 1is
pending for want of revised estimates
from the State Government,

Impaect of Oil Crisis on India’s
Balance and Payments Position

24, PROF. MADHU DANDAVATE:
Wil the Minister of PETROLE.M
AND CHEMICALS be pleased to state:

(a) whether the present oil crisis
1, hirelr to offect adversely our ba-
Taner ond paymentis position; and

(r 11 s9, what «teps are taken to
push yvicorously programme of oil
exp.oralion in the country and grea-
te; o = of othor domestically availahle
s«reee of energy?

THE MINISTER OF STATE IN TI1E
MINISTRY OF PETROLLEUM AND

CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir.
(b) Based on a techno-economic

feasibility study made by a joint team
of Oil & Natural Gas Commission and
the Soviet experts, it has been decided:

(i) to intensify exploratory work
in new areas so as to obtain
information for assessing hy-
drocarbon ‘potential in these
areas; and
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(ii) to maximise the efficiency and
minimise the cost by using
sophisticated equipmeats and
techniques wherever necessary
as would enable drilling ot

1.47 million metres for esta-
blishing additiona] recover-
able reserves of 70 million

tonnes of oil and achieving a
production rate of 8.42 million
tonneg during 1978-79.

Planning Commission have set up a
number of Working Groups to quickly
identify the measures to be taken in
various fields for reducing the consump-
tion of different petroleum products
through substitute fuels and also
achieving maximum operational effici-
ency in various industrial units and
transport undertakings including the
railways,

Take-over of other Foreign Qil Com-
panies on the pattern of ESSO

25. PROF. MADHU DANDAVATE:
SHRI P. GANCADEB:;

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the action of Govern-
ment in taking over 74 per cent of
the equity shares and ownership of
all ESSO overations in India would
also be extended to other foreign oil
companies in India; and

(k) if so, which will be such foreign
cil companies and the time by which
such action will be effected?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). As soon as
the final agreement with Esso is rea-
ched, it is proposed to initiate simi-
lar discy'ssions with other foreign oil
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companies in India viz.,, Burmah-Shell
and Caltex. It is not posible to indi-
cate the time by which these discus-
sions wil] be finalised.

House Buiilding Loans to Railway
Employees in Bhusawal Division
(Central Railway)

26. PROF. MADHU DANDAVATE:
Will the Minister of RAILWAYS be
pleased to state:

(a) how many Railway employees
in the Bhusawal Division of the len-
tral Railway have been sanctioned
Joans for the purchase of land for
house building;

(b) in how much time the employees
concerned have received the sanction-
ed loans; and

(¢) whether there was any delay
in some cases and if so, the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS SHRI
MOHD. SHAFI QURESHI): (a)
NiL

(b) and (¢). Do not arise.

Drilling operation by O and N G C

' 27. SHRI Y. ESWARA REDDY: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the places where the drilling
operations by O&NGC. have been
started or are preposed to be started
soon; and

(b) the results of the operation in
different places?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) The O & N G C has con-
ducted drilling operations at various
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places in the States of Gujarat, Assam
Punjab, Himachal- Pradesh, Uttar
Pradesh, Jammu and Kashmir, Bihar,
West Bengal, Tripura, Rajasthan, Ta-
mil Nadu, Pondicherry and also in

the Aliabet West Area in the Gulf of .

Cambay and Tarapur and Bombay
High areas in the Arabian Sea.

The O&NGC expects to conduct
drilling operations in other parts of
Gujarat, Assam, Jammu and Kash-
mir, Tripura, Rajasthan, Tamil Nadu
and Arabian Sea and also to start
drilling operations in the . Cachar
area of Assam in the near future.

(b) The drilling operations have
so far led to the discovery of com-
mercial oil and natural gas fields in
Gujarat and Assam only.

Linking of Jammu and Kashmir with
Northern Power Grid

28. SHRI Y. ESWARA REDDY: Will
the Minister vof IRRIGATIAN AND
POWER be pleased to state:

(a) whether Jammu and Xashmir
Government propoge to link the State
with Northern Power Grid; and

(b) if so, the main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER  (SHRI SIDDHESHWAR
PRASAD): (a) and (b). A 220 KV
line (to be operated initially at 132
KV) between Udhampur 'in Jammu &
Kashmir and Sarna in the Punjab is
under construction as an inter-State
link under a Centrally Sponsored
Scheme. The entire line is  being
constructed by the Jammu & Kash-
mir authorities and is likely to be
completed by October, 1674,

Changes made in Construction of Tube
Railway in Calcutta

29. SHRI Y. ESWARA REDDY: Wwill
the Minister of RAILWAYS be pleased
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to state:

(a) whether Government are aware
of the changes made in the procedure
for the comstruction of Tube Railway
in Caleutta by Metropolitan 'Trans-
port Projects Management; and

(b) if so, tne reasong

and salient”
features thereof? -

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a)
Qn a small portion of the line in the
Maidap area a change in the method
of construction is under contempla-
tion of the Railway Ministry. But
this is not a major change.

(b) Instead of ‘cut and cover’ work
with earth side siopes, the proposed
method is ‘cut & cover’ work with
vertical sides held by concrete walls.

Setting up Coal-Based Power Plants
in West Bengal

30. SHRI Y. ESWARA REDDY: will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether in view of continuing
power crisis, the West Bengal Gov-
ernment have requested the Centre
for setting up coal-based power
plants; and

(b) if go, the main features there-
of?

THE DEPUTY MINISTER IN THE
MINI-TRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). A scheme
for the establishment of a coal bas-
ed thermal power station in the vici-
nity of Farakka Barrage giving =
berefit of 110 MW generatitig capa-
city during the Fifth Plan period has
been included in the Fifth Five Year
Plan in the Central Sector.
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Agreement with USSR for Oil Explo-
ration in India

81. SHRI SUKHDEO PRASAD
VERMA:
SHRI M. KATHAMUTHU:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether an agreement has been
reached between India and U.S.S.R.
to exploye prospective and prognostic
oil and gas reserve in thé country;
and

(b) if so, the broad outlines there-
of? 3

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) A contract has been
signed beiween the Oil and Natural
Gas Commission and V/O Techno ex-
port of USSR under which the lalter
will render technical assistance in
estimating the prospective reserves
of oil and natural gas in India’s vari-
ous ‘sedimentary basins and drawing
up plans for exploration work in
these besins.

(b) The Technical assistance will
by« m the shape of provision of the
services ot Soviet specialists who will
estimate the prospective reserves and
draw up plans for exploration work
with the help of Indian technical
personne] of the ONGC. Such of
the laboratory work and  scientific
investigation which cannot be done
in India, will be carried out in USSR
separate contracts o be concluded for
the purposc.

The work iy to be completed with-
in a period of 2 years from the
date of arrival of ihe Soviet specialists
in India.

Negotiationg with Iran for Crude for
Madras Refinery

32. SHRI N. SHIVAFPPA:
SHRI D. D. DESAL
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Will the Minister of PETROLEUM
stANteD CHEMICALS be pleased to
ate:

(a) whether India has sought addi-
tional crude from Iran for Madras
refinery; and

(b) whether a new Petro-chemical
complex 1s being set up with Iranian
collaboration?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAYZ
KHAN): (a) Yes, Sir.

(b) The matter is under discussion
with the Iranian authorities.

Introduction of Power Rationing

34, SIIRI . GANGEDER:
SHRI D D. DESAI:

Will the Ministey of IRRIGATION
AND POWER bpe pleaseq lo state:

(a) whether shortage ol power will
continue in the initlal years of the
Fifth Fr.e Year Plan;

(b) whether Government are for-
muleting an effective sysiem of power
ratioming, and

(¢) whethet power rationinyg will
ensuwre miiimum loss to the national
ecenomy?

LfHE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) A shortage of power
is expected to be experienced in se-
veral States during the initial years
of the Fifth Five Year Plan.

(b) and (c). The State Govern-
ments are responsible for allocating
the available power to different users.
The Ceniral Government has, how-
ever, sent guidelines to the State
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Governments suggesting a rational
system of priorities so as to minimise
the loss to the national economy.

Tmport of Orude and Diesel Oil from
Russia and other Countries

35. SHRI P. GANGADEB:
SHR PUROSHOTTAM
KAKODKAR:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state;

(a) whether India had asked USSR
to supply crude and diesel oil;

(b) it so, whether U.S.SR. has
made any commitment; and

(c) if not, which other countries
India has approached for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). USSR  has
offered «ne million tonnes of Kero-
sene Qil and one lakh tonnes of H.S.
D during 1974 under the Trade Plan,
The IOC has, accordingly, finalised a
contract for these quantities with the
Russians. However, there s no propo-
sal at present for import of crude oil
from that country.

(¢) The Government are in touch
with several oil producing countries
for the wupply of Crude Oil.

Negotiations with Jrag and Kuwait on
0Oil Orisis

36. SHRI P. GANGADEB-.
SHRI V. MAYAVAN;

Will the Minister of PETROLEUM
AtND CHEMICALS be pleaged to
state:

(a) whether any talks were held
recently with Iraq and Kuwait on

oil erisle;

(b) whether any agreement was
Teached; and '
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(c) if 80, the salient features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHMNAWAZ
KHAN): (a) to (c). Discussions
have been initiated with the oil pro-
ducing countries on a %i-lateral basis.
The discussions are still continuing
and no final conclusions have been
reached.

Measures to Curb Cossumption eof
Petroleum Products

37. SHBRI C. JANARDHANAN:
SHRI VAYALAR RAVI;

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government have
asked State Governments to take
urgent measures for economising con-
sumption of furnace oil and other
petroleum products; and

(b) if so, the main features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). State Gov-
ernments have been advised of the
critical availability of Furnace Oil
and other petroleum products in the
country and that the oil companies
have been adviseq to supply FO to
the extent of 80 per cent of the nor-
mal requirements of Industrial units
based on past offtakes. A committee
has also been formed under the chair-
manship of Secretary and Director
General, Technical Development
which wil]l also take urgent measures
for economising the consumption of
furnace ofl and other petroleum pro-
ducts by the Industries.

Introduction ef Petrol Ratiening

38. SHRI C. JANARDHANAN:
SHRI RANA BAHADUR
SINGH:

, Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state;
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(a) whether Goverrment  have
taken any decision tp introduce pet-
rol rationing;

f,(b) it s0, the main features there-
ol;

(c) the reasons for delay in taking
8 firm decision in the matter; and

(d) what are the reactions of the
State Governments to the proposal
for .guch rationing?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) No, Sir.

(b) and (c). Do not arise in view
of (a) above.

(d) Most of the State Governments
have drawn up Contingency Plans
for introducing rationing of petrol at
short notice.

Supply of Cauvery Biver Water to
Bangalore

39. SHRI C. JANARDHANAN;
SHRI Y. ESWARA REDDY:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether arrangements to sup-
ply Cauvery river water to Banga-
lore city have been finaliged; and

(b) if 8o, the main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). The Gov-
ernment of Karnataka have reported
that the Stage I of Cauvery Water
Supply Scheme envisaging the supply
of an additional 3¢ million gallons
per day to the city of Bangalore from
the Cauvery source, and costing about
Rs. 35.72 crores is almost complete,
except for some ancilliary protective
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works like surge-suppression devices
etc. whick are also in  advanced
siages of completion. The Govern-
ment ¢of Karnataka have stated that
the pipe line has been charged from
1.2-1974 and water ig already being
pumped at the rate of 10 MG.D.
which will be gradually increased to
3\ M.G.D. and that the formal com-
missioning of the Scheme will be
done very ghortly.

Seiamic Surveys by 0. & N.G.C.

40.SHRI B. S. BHAURA: Will the
Minister of FETROLEUM AND CHE-
MICALS be pleased to state:

(a) the structures where the Seis-
mic Surveys are being carried out by
the Oil and Natural Gas Commission;

(b) whether drilling has commenc-
ed in all tvhese structures; and

(¢) if so, the main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) The ONGC is carrying
out seismic surveys in Gujarat, Brah-
maputra Valley of Upper Assam, the
Tripura-Cachar region, West Bengal,
Orissa, Andhra Pradesh, Tamil Nadu,
Rajasthan, Punjab and Uttar Pra-
desh,

(b) Drilling has been going on in
various areas of ‘Gujarat, Brahmaputra
Valley of Upper Assam, Tamil Nadu
and Rajasthan for the last few years.
Drilling has also been carrieq out in
various areas of West Bengal, Punjab
and Uttar Pradesh in the past. In
the Tripura area, driling is in pro-
gress.
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(c) The seismic surveys conducted
in the above mentioned areas have
led to the discovery of more than 135
structures. Drilling has been com-
pleted or is in progress, on 123 of the
structures, to test their oil/gas poten-
tiality. 110 of the structures have
been tested and of these, 25 have been
found oil bearing and 8 ges bearing,

Measureg to check presence of
Keroseno in Petrol
41. SHRI G. Y. KRISHNAN:
SHRI VASANT SATHE.

Will the Minister of PETROLXUM
AND CHEMICALS be pleased to state:

(a) whether
brought out any poster which may
suggest an easy method of detecting
the presence of Kerosene oil in Petrol;

Government have

and « it

(b) the stepg Government have tak-
en to check samples of petrol at vari-
ous retail outlets and action taken
against the offenders?

THE MINISTER OF S8TATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Government has asked
all oil companies to display posters
at their Retail Outlets to educate the
motoring public of simple tests which
lead to detection of adulteration.

(b) In case of suspected adultera-
tion, samples are taken for tests and
action taken against the offenders by
the State Governments.
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(=) afx gr, & acwaelt yow and
" §; W

(7) € A wel ¥ vk oy
% 3« feaelt o & gwor wrey
we?

W WC v st ¥
wm ot (W pew wl) :
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(\w) (7). wa ¥ dw e AR

'ﬁ‘wrﬁmwm ¥y ady,
1974 ¥ yf,wm—mﬁf ¥R, wft qw
¥ ¥ w Ry, ey gy I A
wrehr e [3 dofr and ¥ fag, Wik
Irf & wry "y, wafgr e A
wor ¥y WY g W R & fa
TEAT LY AT} | W § AT R &
fad, forer ¥ farg 3 oo armfas dw
Y W srfawrfel & @A dw
T, T A ¥ yRm AW AT SIF-
fas da wrRraY wy aw 3. 12 W
W o fraa fear s e

wE, wreer it wwewe, 1973 ¥
Wit weferfeat aver gyere ek
Wi & wrew ok wt

48. WY sfrpow wgg™ : T M
LEIR T E CIERGE IR XEORT]

(%) dwas Arer wqarfeat g
af, e MTATEAT, 1973 AHLAE
et ¥ X frarr w7 wg F BT
FA OF FC AR &

(&) #w aoere & fadta ad
1973-74 X T8 A& Y 7T FA & fa¥
s faaT s fer § , AR

(w) afegr, aYIrwrsarr sy ?

o shwrone ¥ wa-vhlt (ot wyewe W
otelt) : (7)) wia/nE, grer P TAAT,
1973 & KAt ¥ ey sdafeat gru
N Tf T AT FEARAI/MAAAAT *
wrew Y WE UAET AT 9. 50 FAY
Wy ¥ wiuws w gfr gf
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(@) W% (7). @ ol A 7
ga3 A

ot faram grer aww w¢ W o gk
w wC Ty i wrew fiewelt ¥ wriy Wit
wlt

49. oft sfigrow wowrer : W w0
qAY 4 FITA FY FI T4 {5 ¢

(%) #ar ferelt & Sva® 3w
¥ fAamT gra |47 T HAA A/ FAE
TFTIRFFONGER ;

(a) afz adr, ar fag™ 3 aday
7 ¥ faqer gra feaar sgar aar
T, HT

() 90 W F WET Frax w7
TTE A TE A1 A A, A E
e 27

o vrrer ¥ It (oft e
nwrwelt) . (5) & () : fammv, 730
94 Y94 9T FTRY AT Y gEATT
AR % oeg KAAFQY & greAE &
FA T [faETT Frgar G § wS
& 7T Y e g T ST gEr
fom¥ waeq qaw ¥ FAT gE AR
feett & o ot Py st & Y
¥ A9 ¥ faaem o | WA &
AT faeelY & fore wvaer 7 9 yraes

ot & 2 @ R —
Triwy giaeg

(s fe=dt)
feeme, 73 2405 890
T, 74 2405 2389
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waw & fuw s W fivene

50. ¥To Wiy wromw qvdy . T
Vo welr qE TITA Y FIT w4 O

(%) #1 Wwam ¥ Sowr de &
faeare w1 wrd wreew figar o ET

(@) % fraw we & fawrr
qrx agi o AT (5HAT)  *Y dear
qr gy W)

() % faewe w14 & w7 aw
TR EA B qEaTAT & 7

Tor swrer % awhl (ot
W g ¢ (%) wr'rgrnm

(@) =& s &1 wiwwew G gamaT
T § fawd I 100 dw WA
IZTA AT TF FAE ITHT G a9Ar
40THTT FT & 1

(w) @ @ fF 98 FW 1975 F
Heq g FITET AT |

weat wowen, e wite faesh # w-
welt avar w W qfowgA

51. ¥To WY wrevqw widy : ¥
[ A 7Y wAT WY T F

(%) w=f, wawar, =W WX
faeelt & gaarmedt aver & e afvagT
wrrE & g2 § uw 9% wr w-
amft & o€ § e st o Tt F ey
w7 wrdany w7 v § ; W



75 Written Amswers

(w) wenly 31 fegene, 10749F
fovarar wre gz gy o o daraar 7

or wiorrewy 3 gastelt (ot e ool
o'w): (F) stz (&) w17 Fam
o< avat g, ST § wearfer afg,
N ggreR § fag I awan fawfae
FA & fag Ao AT F@TCF /9T
wfwar§ | %@ gy Y @ F qraAT
9% aifa A & wearat w wfew
&7 faar om wr § | Wy afaga
qfcitaamat & fog wafae €1 & 200
O Y W wEe w0 e
¥k, ST W 7AW { 3w {F afe-
g ey ¥ fag awrer oF wifgs

STAgIHAT MEAAT FT FH AT @
W fewraR, 1974 a% @F QU T
#Y FETEAT 1

FoFar ¥ W a7 ¥ T 7% g9
qfage gorer & sfassr w) famtor
FEHEAT A AT WY

v fafem w®
52. st wew fagr@r wroddy
st mag v el
T fafw, mvy st worlt 518 Ay
qg TA AT BT B

(%) Tm W ¥ sy Arrfees & fog
a% g fafer S v v fag aw aw
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fod wy ware¥ W gad oforrat &1
T AT W

(@) v wewew ¥ wirer & sy
wra aver fadte Iarar wr s FT 7

fulis, vara wite wonlt v swrom
% crow woly (oft Aferewr foy wiedY) -
(%) ageeTs aqma &, faak atg,
v T wy FwrAR Ay oy whwfora
3, faarg, fram-fa=dsy, saufesmw,
fagey, avaar, wife ¥ gafas
fafers fafe w1 @gy @ar as Afgw
¥g F & fAg a3 & g wrdady A
EIRCAR

(@) =X Wz & fafaa a0t Al
aRErar gra wfwsrar frq wg fra-
faw frarr & Froor faTg w1 A%
FTHATEY FIA T {UST 7L & |

Target of major irrigation schemes to
be taken in First Year of Fifth Iiun

53. SHRI VIRBHADRA SINGH:. Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the target of major
irrigation schemes to be taken up in
the first year of Fifth Five Year Plan
hag been finalised. and

(b) if so, the outlines of the schemes
to be so taken up?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). The An-
nual Plan 1974-75 is yet to be finalig-
ed.
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Target of Power gemeration schemes
for First Year of Fifth Plan

84, SHRT VIRBHADRA  SINGH:
Wwill the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the power generation
schemes to be undertaken during first
year of Fifth Plan has been finalised,
and

(b) it 80, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). The Power
Plan for the first year of our Fifth
Plan fis currently under finalization.

Shortage of power supply faced by
States in January, 1974

55. SHRI R. V. SWAMINATHAN:
SHR1 P. M. MEHTA :

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether there was  shortfall in
power supply all over the couriry
during the month of January, 1974;

(b) if so, the total deficit of power
faced by each State during that period;
and

(¢) the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). There were
shortfalls in power supply relative
to demand during January, 1974, in
the States of Haryana, Punjab and
Uttar Pradesh in the Northern re-
gion and in Andhra Pradesh, Karna-
taka snd Tamil Nadu in the South-
ern region and West Bengal and De-
modar Valley Corporation area in
the Eastern region. The power sup-
Ply position in the other perts of
the country was relatively better
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though load staggering hag to be
resorted to in some areas to meet
the energy requirements. The restric-
tions on power supply which were
in force in the month of January,
1974 ore given in the statement at.
tached.

(c) The principal reasons for shor-

tage 1n power supply may be ascrib-
ed to:

(1) increasing demand;

(ii) delays in commissioning of
certain power projects;

(ui) occasional unforseen
outages of thermal
stations;

forced
power

(iv) inadequate water availabili-
ty in reservoirs like Rihand
in U.P, Sharavathy in Xar-
nataka and Machkund in
orissa compelling curtailment
of hydel generation.

STATEMENT

Restrictions on Power

Haryana:

(i) 40 per cent cut on general in-
dustry with exemption to es-
sentia] categories of consu-
mers.

(ii) 50 per cent cut on steel fur-
naces.

(iii) Power supply to rural feed-
ers were divided into 12
hours groups,

Punjab:

() 10 per cent cut on consumers
exchuding domestic and com-
mercial categories.

(i1) Power supply to agricultural
consumers for 10 hours daily
or 20 hours on alternate days.
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Uttar Pradesh:

(1) 40 per cent energy cut on
the basis of actual average
consumption during the past
one year,

(ii) Steel are furnaces in the State
were divided into 3 groups,
each group was allowed
power for ten days in a month.

(iii) Continuous industries were
required to observe g block
closure of 10 days in a month
or to reduce the demand by
50 per cent.

Andhra Pradesh:

10 per cent cut on maximum de-
mand on all categories of
load of H.T. consumers.

Tamil Nadu:

(1) 15 per cent cut on all L.T.
Industrial  service  except

those whose monthly con-
sumption is 200 units.
(i) In the case of L.T. urban

power load and the agricul-
tural pumpsets the loads
were divided into batches;

Karnataka:
20. per cent on HT consumers
except essential consumers,
15 per cent cut on maximum de-
mand and holiday stagger-

ing.

DVC:

Restrictiong depending on power
availability.
Improvement in ofl supplies and impact

of oll crisis on different Projects
56. SHRI R. V. SWAMINATHAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the oil supply to India
has been improved to a greater extcent
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from the month of January, 1874 on-
wards, if so, to what extent;

(b) whether the oil crisis has now
started showing its impact on varicus
projects;

(e) if so, the projects in wvarious
flelds that have suffered or are likely
1o suffer in future due to the oil crisis;
and

(d) the steps being taken in this re-
gard by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1I SHAHNAWAZ
KHAN): (a) to (d). The increase in
crude oil prices has been very steep
since the beginning of 1974 As such
the availability of oil may not be com-
mensurate with needs and this 1s
bound to hit the four vital sectors of
the economy, namely, agriculture, in-
dustry, transport and power. Inten-
sive efforts are, therefore, being made
at all levels so ag to ensure that there
are no undue strains on the economy
of the country.

Threat to Rail plans due to Oil crisis

57. SHRI R V. SWAMINATHAN:
SHRI P. M. MEHTA:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the hike in oil prices
poses any threat to Railway plans;

(b) if so, to what extent; and

(c) what steps are being taken by
hig Ministry in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (8HRI
MOHD, SHAFI QURESHI): (a) to (c).
Yes. The overall impact of the oil
prices and the remedies therefor are
under active consideration of the Plan-
ning Commission. Railway Plans be-
ing a part and parcel of the national
plan, necessary steps will be taken
after studies in the Planning Commis-
sion are completed and the plcture be-
comes clearer.
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Agsistance from Iran fo meet Oil
sheriage in India

58. SHRI R. V. SWAMINATHAN:
SHRI P. M. MEHTA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Iran’s Minister of Eco-
nomy, Dr. Housnang Ansary, during
his visit to India has assured that Iran
will help to ease oil shortage in India;

(b) it so, the other subjects discus-
sed and outcome of the discussions;
and

(¢) to what extent Iran has started
helping India in thig regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN: (a) and (b). During the visit
of H.E. Mr. Hushang Ansary, Minister
of Economy, Iran to India in January
1974, the possibility of diversification
of our trade exchanges with Iran and
of increase both in quantity and the
range of these exchanges were discus-
sed. He indicated that in the light of
her capability Iran could consider pro-
posals for easing the oil shortage
although Iran was over-committed in
respect of her oil resources. The dis-
cussions on the subject are to be con-
tinued in Tehran later this month.

(¢) Normal supplies of crude oil
from Iran are being maintained

Japanese Oredlit for Fertilizer Plants

59. SHRI R, V. SWAMINATHAN-
SHRI V. MAYAVAN:

Will the Minister of PETROLEUM

AND CHEMICALS be vleased to
state;

(a) whether Japan has offered credit
for fertilizer units in Indis;
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(b) whether Government have exa-

mined the terms and conditions of the
offer; and

(¢) it so whether Government have
accepted the offer?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHARNAWAZ
KHAN): (a) to (c). Japan has offered a
credit assistance to the tune of 32.9
billion Yen (equivalent to Rs. 8.7
crores at the current exchange rate) to
meet the foreign exchange cost of 3
fertilizer plants to be set up in the
public sector in the Fifth Plan period.
This offer has been accepted by Gov-
ernment. The loan, which would be
repayable in 25 vyears (including a
grace period of 7 years) carries in-
terest at 4 per cent per annum.

Lana acquisition for conversion of

Rowrah-Amta, Howrah-Champadang,

and Howrah-Sheakhala Light Raii-
ways

60. SHRI MANORANJAN HAZRA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether the land required for
the conversion of the Howrah-Amta,
Howrah-Champadanga and Howrah-
Sheakhala Light Railways into a broad

gauge railway has not yet been acquir-
ed; and

(b) it so, the reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS SHRI
MOHD. SHAFI QURESHI): (a) Land
for Howrah-Amta, Howrah-Champa-
danga and Dankuni (Howrah)-Sheakh-
ala has not yet been acquired.

(b) Action is pending with the Gov-
ernment of West Bengal who are to
acquire and hand over the land to the
Railways,
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Rotablishment of a Bench of Sapreme
Oourt at Pangalore

61. SHRI MANORANJAN HAZRA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased

1o state:

(8) whether Government are aware
that the lawyers of the Southern region
of the country in their Conference held
at Calisut recently have unanimous-
ly adopted a resolution for the estab-
lishkment of a Bench of the Supreme
Court, with filing powers preferably
at Bangalore; and

(b) it s0, the reaction of Govern-
ment thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) No, Sir.

(b) Does not arise.

Threatened closure of Sindri Factory
for want of Gypsum Wagons

62. SHR] MANORANJAN HAZRA:
will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether there are chances of
closure of the Sindri factory in Dhan-
bad if the Gypsum wagons from
Jodhpur to Sindri are not restored;
and

(b) what steps are being taken by
Government to meet the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). Every effort is
being made to ensure adequate sup-
plies of gypsum to Sindri #nd there is
no risk of the unit closing down now.

USSR Aid for Power Production
in India

63. SHRI V. MAYAVAN:
SHRI P. M. MEHTA :

Will the Minister of IRRIGATION
AND POWER be pleased to state:
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(a) whether U.8.8.R. has agreed
to give substantial aid to boost power
generation in India;

(b) if so, the value of the equip-
ment proposed to be supplied by them
to India for power generation;

(c) whether India had made any
request to the U.S.8.R. Govermment
for help to tide over the power short-
age faced in the month of January,
1974; and

(d) when the assistance from
U.S.S.R. is likely to be available?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (d). USSR has offer-
ed to assist India in :ts power pro-
gramme. The offer includes supply of
equipment for Thermal as well as
Hydro Power Stations, deputation of
Soviet Experts for erection, comission-
ing and operation of the plants and
training of Indian experts for the pur-
pose in USSR, The actual details have
not yet been settled, So, the total
value cannot be given.

Supply of Power to Indugiries

64. SHRI H M, PATEL: Will the
Minister of IRRIGATION AND PO-
WER be pleased to state:

(a) whether the power position
continue to be difficult in various
parts of the country;

(b) whether as a result thereof, the
industry has considerably suffered
and

(¢) whether efforts are being made
to emsure normal power supply at
least to the industry ang if so, the
main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) The power supply posi-
tion in the ecountry continues to be
difficult in various varts of the coun-
try, particularly Uttar Pradesh, Pun-
jab and Harysna in the Northemn
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region, Tamil Nadu, Karnataka and
Andhra Pradegh in the Southern
region and West Bengal in the Eastern
Region.

(b) Due to shortages in these States,
regirictive power cuts on industries
have been imposed.

(c) The following efforts are being
made to increase power availability to
the industries:—

(i) The \utilisation of existing
power installations is being
maximised by monitoring and
arranging for supply and
transport of coal and tuel
oil, gpare parts, etc.

(i1) The programme of construct-
ing inter-state lincs and get-
ting up of load-degpatch sta-
tions is being expedited,

(iti) The projects which are near-
ing completion are being ex-
pediteq to ensure early com-
missioning of the generating
units.

(iv) Exchange of power between
neighbouring States is being
encouraged so as to achieve
optimum utilisation of gene-
rating capacity and minimise
the requirements of reserves.

Aparts from the above measures, the
Power supply position in the various
States has recently been reviewed by
this Ministry in consultation with the
Project authorities to assist the Elec-
tricity Boards, wherever required.

Within the kmits of awailability of
electric power, a rational system of
Drioritics has been reeommendeq to
the State Governments. Under this,
certain busic industries ere.accorded a
high priority in the matter of power
supply,
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Production and Import of Fertilisers

65. SHRI H. M. PATEL:
SHRI MADHAVRAO SCINDIA:

Wil the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) total production of fertilizer in
the country as on 1st February, 1974;

(b) the requirement of fertilizer
during the coming year;

(c) whether fertilizer ig being im-
ported to augment our internal produc.
tion and if so, the main features there-

of; and

(d) whether there are proposals to
put up more fertilizer plants to
increase fertilizer production in the
country?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) The production of ferii-
lizers, in terms of nutrients Nitrogen
and Phosphate during April 1973 to
January, 1974 was as under:—

877,000 tonnes
271,000 fonnes

Nitrogen—
Phosphate—

(b) The requirements of fertilizers
of the States/Union Territories/Com-
modity Boards for Kharif 1974 have
been assessed at 10.13 lakh tonnes of
Nitrogen, 3.33 lakh tonues of Phos-
phate and 1.97 lakh tonnes of Potash.
The likely requirements of fertilizers
for Rabi 1974-75 are expected to be
13.57 lakh tonnes of Nitrogen, 6.07
lakh tonnes of Phogphate and 3.19
lakh tonnes of Potash. Thus the total
requirements of fertillzers for the
country for the year 1974-75 will be
29.70 lakh tonnes of Nitrogen, 9.40
lakh fonmes of Phosphate and 5.16 lakh
tonnes of Potagh,

(c) Yes, Sir; Nitrogenous fertilizers
are largely imported from Japan,
West Europe KEast Europe, USSR and
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Phosphatic fertilzers from UBSA,
Canada and West Europe and Putassic
fertilizers from Canada, West Europe
and East Europe Import from East
Europe and USSR 1s arranged by the
MMTC and from other sources by
the Department of Supply

(d) Yes, Sir,

dfera weit mk wd qaTedwa ¥ MR
¥ warare W wfex fawad

66. st wawex war : T
fufe, mm ot woplt w17 @AY 32
A A T w7 fw

(%) #1r Texre B AEE qH-
IR & swimafaay & Hezw 7@ a7
e UHI2-TH ¥ FT FIA F AR
¥ #r€ forwraa s g€ §, W

(=) afzer, & 3I7 T @& *
wa wfafaar § 7

fuf, vy vt et wd woreg &
F-AM (W Reay 1&84): (F) (7
1973 wafa ¥ dfFza v 1 ma-
ey ATEA T4 oA FoAvlE
gleawr 7 a9, Ifa@ #1497 ¥ ¥
frartn Ya-T0ds F agraw F €©q
g w1 H A AR uat wfy &
qrfd ST & Ty ¥ dva e
ad Wea gf o

(@) fasraat & 4 "1 FadrEgE
i WéEd TRSERE WH gwar &
wrafer GAMI A MAE WA T IT4(
v faga & 9% fqare & fag wa frg
T &1

AT ey wgamT & B wek W
‘229" wa Wit ‘230" wran Tt
w wr  feat o

67. SR YWWR FWM: ¥ I
w7z T A U A

(%) smardzdwzarr ® g
IFX AAT 229 HT AT 230 1IT Ty~
mfemr R s o Q@ 7 £ A
wag ¥ faTwes @, wix

(@) sareed fac & Mg F71 37
faarc § o< afz ady, & 9% w2
Frewr g 7

T waremy ¥ ya-Aoy (o e
oot gwlt): (F) 22047 % AN
qAa uqT, 23 XA A, wew 73 ®
5 fa, faqeae, 73 % 7feq, frawy,7 3
¥ 25 faq ote 9999, 74 ¥ 4 o7 701
3T Ao FF 230 TIT %7 7947, T 14
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26 fa7 #iX 9q93d, 74 ¥ 4 faq %
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(&) 5-1-74 & T wied &
FAET g R qE g

qmra B i wgaTaT & @i wel
w5 we ol 6 v migt W
w femt wwn

6s. oft qwew wr @ AT m
qdT qF I FY HO A {5 4
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(%) wrro A & wgRTETE T
99 oY 59T 7 6 T3 Ay frw fafy
gz wcdrat;

(@) 7% fasy famr o a Y w17
9% & a5 g1 19 Fr T oy w1 frar
g 9

(7) ga® foll % 9aF 4 7
&1 497 FITOr 97 7

W sem F oS qEe
aw gwl) 2 (F) & (7) 5WIITQ
R ggaararg WL 18 WETH 22T T
1973T%, 19 WTET & 31 o, 1973
aw, 1 faamay, & 20 fRasa, 1973
#r wafadt & a7 @ A1 6 3737 02
AIETE-HTTT BE TE 19, 95T & 21
®AH, 1973 T%F, 19 ATFA ¥ 31 WA
1973 [aF  [av 1 fareEc
1973 ¥ 20 fagwaw, 1973 aF =
wifadi A g2 @ | wT A IQ /A ¥
FHNfEl & saafeaf g7 § wo
A s qar faqeas, ¥ g A Ez-
%z #HIX wow @1 FfeT  fafa
# Fw ¥A@ owfear # ]F
fuitwgqr qr w5l w107 ¢ fexla
FF 5|7 | ¢ e&T migdt @
19~ 1-74 % f& v sfors &1 & s@qE AR
wENEEE & o a5 T faar
A W vy § feafa 2 gax §A
€ 8 foe & e faar swdan o

Fhewt w1 JeaRA

69. wft wrwarcre fafiwan
sft ¥ fag wrar :

w7 Yo Wit comm w7
AT #Y gar R
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(%) g & oF 380w yfearsrar
wqifya # R & fad wdew v fer arine
FT GTHIC FY WA FAT 4T AW AR
IeqTEA qmar  feadr it

(=) Sw+Y qwfaa Jearaw awar
F art ¥ AT X T aw g -\
srafeat I3rE

() T@TIX FETF AIA AMA F
fad mqafa 337 & aveed ¥ wa aw
faaedy wafa g€ 3 o7 &9 =wFw #
qrr AT 1w F; AR

(7) &= Faraq & fad wyafy
RA 7w Gav gfus *Ffaaea ¥ fad
meaTdr Afa ¥ wra & oz fardarey?

Rfeaw sk wwA  sarem
wa Wt (st e wt)
(%) & (=2). sfd =8 wwaw
460,000 HYo A ATLLET 370,000
o 27 do 29T aYT 279,000 o
T 2 W & T ¥ faq
BT #§ gF ITEF HIT eqraar
% (@ ©F g 97 3 AwA amer
#fawsw fro ¥ 77 TA=WI, 1967
¥ urdgr fear gqr, og vy warf
It ¥ wRfaar 9 wRafew we
FomE 9 gwfa g | 4@
¥ zg fooir fewr wmr fw
wtfad  sefaar &1 Swavr qofear
aET da #Y  af@rsat ¥ & far
st =iy | g faotr Y o § e
3¢ wdsw Y wqda fear amr fs 4
wyd wears § gqfem giam #% 0
w0, 1970 ¥ fad 2oy R oF goeA
seartd KA WX g ¥ 25 gk,



91 Written Answers

1970 % Frafafgy o23f & Seqrza &
forg s ey faar ——

(Fro =7 wfa o)

(i) fgaa gaewesz/smr-
ANfrar aehe

(i) wefaar

(iii) gfeat

(iv) sreitfrae s 9rge

300,000
210,000
200,000
180,000

2. fgasat, 1970 o waTfaa
wreptos  wvd g7 gy fafyer
qfcaroramst &1 fxaq dad zrer
gfeafoa &, woer & e soarEq & foag
gfaarst w1 fas F@ q40 AR
qIR  eTEt & @ataq $R A gA
fuf dmrfrm a8 e F
qeq A g Wl FAY qqt W A F
s ez @y ¥ afufes &y
g & gk & Frar 1 g, 1972 7
¥ AT 7 WO 99 F A GG AT
STAT & QIAAIE JAN GEAHT  FLA T
W waw fearafs  Fae adaa
JAE F g & faq  syyear &V
ar %1 9§ 1972 ¥ facifafay
WAATRT & 919 W7 9q H qWaq
fwgr wur ;

(Yo za wfq ad)

(i) waifrar
(i) gfem 200,000
(iii) senfraw warse180,000

210,000

3. qEf & 17-11-1972 #'
safa sy 9 oF wfre agaed
axw w7 AT fRar | FF9A7T I 19T
qq w1 ot M qa A fear wagy
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I Wy w{da sam wow
Wi a7 ¥ oF w1 T qEwWr A9y
9T FEAT &Y gafq F v F @
§T 3% 25-7-1970 W gIT fIg
T WA 9@ ®T dgar &7 waly
31-12-1973 aw agr A af) 9@
IR M wg ¢ g ¥@
af@raar #1 91 ol =91 g @
g T ¥ gww q@ ®) o =)
wafu Y | & far N wdEw
AgY frar & 1omory g ®Y daan £ fafy
31 feqeat 1974 ® avma g AL

T & Yo de W W

70. &t oo ot wig . 4T iferaw
WX W@mA waAT Ig qJaA w7 T

w0 5 .

(¥) #ar sga & o Az @
dafaaw M dq fawEd ¥ aww
e g,

(=) afy g, &Y w3 ¥ ga faar
R aur g f5y §; AT

(1) T waw ¥ #1717 ¥ qw
M@ AR TR EATFT NG
WX qedaaT sy wmr ®°

it W owwm
Ty s (st T wt) ; (5) wada
wal st sz ferar , s, and, sy
¥ qfeeef) gz wifk F dg aur e & «F
T a7 § | B B AT, WHHT,
vERfaar @qr wHLEFT § 9 gady
qat ¥ &9 & FTHY W 9 T §
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(@) e qur wizfes A wram
¥ 1970 § @FAMA FI @I¥H
wfmam@e @ax =7 YT Eed
FEYT F1F F A7 § A7 qqva fEaw
g\ graifs ggt & arar T an, afwe
ag arfnfoms eqT w1 =3 97 auny faeg
FTFTH F=9 o F 7 ° gF wwfaw
gfg #1 gfee § w@d gu 39 9mQ F1 7
weaiFa e s vgr & O Far wfemnae
g & g7 geaan FLr arfaferd qiX
9T 9 ¥ T TH gAY, gEEE
g€ somer foad AT ame’ &1
gegmrer frar s @ 32— ¥ madw
zs= w17 § ogafa g1 @Y g

() ey FTIHWAS QAo
To =TAF TF UHIFHT B IJ7F8 F%
dT991 ¥ #IET 3747 w1 H &
qAT qTTTaw T AT B0 TEAT FT
i § | 37 ¥ wfafag gaw Freae’
TTT JETR IT FIEE T & 7T 79
fagair oifesi & @y aras@ &0 ST

oA

@l &1

FT T T T qu\% EELRY
ST

71. %t TSt WiE @ A7 QSifem
ST @ma TAT T FATT B AT
4 fe:

. (3) FaT T H T AFE ST
gt feqfa & w1oor I5  Seaney sfaaay
¥ 3w ¥ fafaa it ¥ F@1y, wmeEx
aqr weqy mfext  T7 O IEET
faars ;

(@) 701 ®zF1e 7 9
THET FTL AT - M3 FaA 7T
sfaarg @r faar g ; =%

() afeg, arzaram srow g ?
3151 L.S.—4
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* YEtfans T W@ET "Ew § e
wat (st mgRE@ @i ): (F) S, 80

(@)= (). 3 @ gerat g fags qg
#E A1 9y igw & ey e wle w6y
F T g EHF qen from frar &9
qve Geifeaw e &1 A I AW
F M T A137 (THo THo ) GIF FT
oF A E 1 39 a7 wize fegfe & fax
qTATaE 2T g1 awdr | saa wfafa
¥ T T FIY oW & AfEr F
IT-FEATE I & FIT TF & L7 qT
T FT IAT FH & F1E 79T AN
SEURAUTIG e -G A R T
afraer agr evmar W E

Prices of Petrgl in India as compared
to those in other Countrieg

72. SHRI RANA BAHADUR SINGH:
Will the Minister of PETROLEUM
AND CHEMICALS be leased to state:

(a) whether the prices of petrol in
India are the Second highest in the
World;

(b) if not, the figures afier the price
rise in the World‘s important coun-
tries; and

(c) the steps Government
to take in this regard?

propose

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). Recently, there
have been several increases in quick
succession some of them very steep,
in the prices. of crude oil. Al
this has led to frequent changes in the
prices of petrol in different countries.
In this fluid situation, information re-
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lating to the rise in the price og petrol
in different countries is not readiy
available,

{¢) In the present situation it is not
possible to consider reduction in the
vrices of petrol.

Fallure to supply Fucl or Coa! to
Railways

73. SHRI § C. SAMANTA: Wil
the Minister of RAILWAYS be plea-
sed to state:

(a) whether sufficient fuel or coal
was not available io the Railways for
their normal running of trains during
the last part of the year of 1973 and
there is no improvement in thc posi-
tion even now;

(b) by what time the supply posi-
tion is likely to improve satisfactori-
ly; and

(c) what loss is suffereq by the
Railways due to non-availabihty of
coal?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Rail-
ways have been experiencing shrink-
ing coal supplies in recent months and
the running of some unimportani
branch line passenger trains were
temporarily suspended. There is no
change in the position so far.

(b) Close coordination {8 “eing main-
tained with the coal producing autho-
rities and the position is expected to
improve in the near future.

(c) Information ig being collected
and will be laid op the Table of the
Sabha in due course.

More Rallway Amenities and Services
in backward and neglected Arveas

74. SHRI 8. C. SAMANTA: wWill the
Minister of RAILWAYS be pleased to
state:

FEBRUARY 19, 1074
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(a) whether 1t is a fact that more
and more Railway amenities and ser-
vices are being provided in the areas
already enjoying a good deal of faci-
hties and the backward areas either
meagrely served by Railways or not
served at all are being neglected;

(b) what are the plans to give new
Railway lines to the areas where no
such facilities exist so far; and

(¢) what are the prospects of giv-
ing additional services in areag whetre
the service is scanty?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) to (o).
Development of railways is planned
taking into accrount the national priori-
ties as laid down in the national plans
The transport needs of the core sector
of the economy receive the highest
priority and a maijor portion of th2 mn-
vestment on Railways in the 5th Plan
is earmarkeq for the transpor{ of coal,
iron ore, finished steel, petroleum and
peiroleum producls. cement, fertil.ser,
ete. The location of raw materials and
the industries which are no! derided
by the Railways but by other agencies,
determine the schemes for develop-
ment of the Railways to meet the
requirements of this traffic.

The other seclor which gets high
priority in the development schemes
of Railway is the long distance passen-
ger traffic, as in our vast country, rail
transport provides the cheapest and
the most convenient mode of travel
for the majority of our neovle over
long distances. Masa trangport of
commuters from the suburbs to urban
centres is another fleld in which the
Rail transport nrovides the best alter-
native and due attention is being
given to the development of facilities
in thig sector also.

The sectors mentioned above claim
a major portion of the limited funds
available for the developent of the
Rallways but ingpite of the financial
limitations, the requirements of back-
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ward areas have nol been ignored. A
new policy which was enuneiated by
the Minister of railways budget speech
for 1973-74, has been under cunsidera-
tion for evaluating the proposals for
construction of new railway lines and
gauge conversion projecis mn hackward
areas so that the low financial returns
on the invesiment on these schemes do
not come m the way of their being
taken up. Cooperation of the State
Governmenis has been sought in order
to reduce the financial burden of the
Railways on account of the construc-
tion of these railway lines. It has
been suggested to them that they may
bear the cost of land and the labour
component of the construction cost.
Surveys have been ordered for a large
number of railway lines in hackward
areas under this ncw policy and some
ot the schemes for which the surveys
have been completed have already
been approved It 1s intended tu ap-
proach the Parliament for approving
a fow more proposals for construction
of 1mlway lines of this type in the
next Budget which 1s to he presented
shorily

faora oA wp¥eY & dhoer (e o
g fmam™

75. st siwY T fog : F97 O
wal 4% 3 WA A T4 FG fF

(%) fara = af™Y & o
Wa ¥ gawc fe geawyr gt

(&) za% ¥ freer gzas 4w
1 iz frady waw ;

() st W T gEal
¥ sfcmmeres fierlt gift g ; W

(v) wirsy § d swaw &
wmaw Wk gweer Wy ¥ fad
!mz? wT AT SETH TR w7 frwe
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oA oA o qEene
welt welt) : (F) § (7). gEAUr
THLST A1 o7 @ § WX aN9Ew 9%
W@ & 9

(7) esami s arEaET w1 frg-
wifgs s@ & far = swAdr
w1 a7 7y’ @1 fagara @
¥ froag feqr w9y &) wqwreT ¥
wr¥ fga€ ar gz 7df & sawt A wy-
WG 1 & a9 wiwat § w8 srramil
FY AT | FrearaT safaeal w1 qrerd
far sran @ w1 @it gEaRmiw
FRATPEY  aur 37 & qofEr<y Y
A% qrwAr & s foaa & fr woa
feafa ¥ NuT  F god e 71 9197
FT & |

e gfg & varg T
aan ¥ sl

76. st e wave  fag : AT
Wfwaw wie e wa) e AT s
T F3 fr

(%) war o 98 @fagn sedrst
At ¥ qfg Far W N
gea® FArgE &

(=) fare ® #@f=t & B
feeelt & W #7 @ya w1, wWEEAR
AT ; A

(w) xu wwa feeft ¥ fafuw 3w
wofai ¥ feay v o ok fuw
o § 7

o wite varan s # e

il ( o s wt): (%)
W= forfee o gog ¥ qamT 1973
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T H 19,297 2 HIT S, 1974 F
23.89Tqc  gFfrgaz g & o
T Y & qEAEdt agEl w7 g &
fraaz &1

() =T AT TYIRT KT @IS
FATFIT 1 IFES FLAT i fga
3w gt gum

() feeefr sda % 9= Y= Sroe
AT YZI Y TTHT LA AT AT A
FTEEAC 2007 & 1 HTA-ETL S
frersr A4 —

FEBRUARY 19, 1974

T aer feme 57
RIS 62
TETT 35
FTATFL 33
U3 FAT GEIHAT @Yl 13
200

ST [N F IAT qq SO FAT

77. 0 wFET T fag ¢ FOIA
wHT A AATA F1 PIT F G % ¢

(F) v dag o3eql & st
g sufeaat &1 arclm i"q'a“r EARY
gan /9 F a7 qra f5g ag A

IR FT AT FAT § ;AL

(@) =3 & 3% wigwifai &
dear Fum: faadr g fusg dw anar-
AHOT TAT sr«m U H ATAT FLH 6T
TEFT g

i Hae W gueat( st wEve
Fwrgea ) ¢ (F) 79 sufEwAt

Written Answers 100

HTSAT {5ed wreatd iy o< fy v
TOE, & 0E g wbr gew 97 @T
g [awET owo o |
Ty dWT O Ei-6152/74]

(@) g&wiamrfert =7 efq dear
sty feafafaa grer wtar =@ & gaare
%’, A F WA AT AT AT

\

g&Y g 8,000
(ii) =ararasfaa

(=78t ww) 850
(iii) wgar gt 30,000

TAE, 1974 § T W @
9T Wit A ¥ gATRd gu Ated

78. o TET TR fHT . owT
R A g AT EFfT it v i

(%) frme w7 & foeifer &
FITCH[  TAT @WK G T qAT
@f f’%’)'ﬁ}f a?f\?ﬁ' ga'rga- fg:‘_{ ;

(@) gfww & fFe Tl ¥
T “r TATE TAT AT & mga enfaaTi
F IUHIT %f&r LT FTHFTET HI &

() T "ot w1 diw S
awr g 7

™ u’sna"a H go-wst (= ]ewe ey
§t§ﬁ) ) w12 stw wdl s afEa
7 ST HIEH T F |

(@) 21-1-1974 #i  THT
14.30 @ &=yl @G @uA &
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emf Ko 1 W UF W TFT
I‘[iﬂ‘iﬂ%“i?‘l'iﬁ'qﬂ'”, “m *‘T
qry”’ & AR A g &1 f7y wicag
ufs °% g W 1 W T @wA
FiaTHg ¥ AEC qF F QFE T
% ®YT WX g & qur gy w4-
=ifvat FTAIC AT ATATAR F7 AN
47 W & glaare oW ¥F F "
g #Y @Y gT uw gerw wlwE
3 ogrewt & slw W SR
ndqr 1

oTaw g1 ary  syfaaat & gHTd
sty fafge aegarer & (war o
AT

() 21-1-1874 & IV
11,40 7 ‘“fagreag ” wAA®
fag qF Wi Wy gt dfaw & g9
FRETAT  YHATT BT & fage arfeqt
F AT q7 A K40 AT Y
wY AW Fread § 9w q1AT geft
g¢ tmedt wifs v@ @ fafaedr
vy Y O W fgar o) wrear
7 g7dr v dwmw abirde ¥ fagre
fufredr gfea WY g graar <@ &
suwfaEt § g 28 S19% FH
=t qlf Wfewr o Afer oxd 1 oY
ficr qUWT  14.830FF 400/500
i FrIEWT LUT F NTHH Ao
L WEFB P A “anrga”
‘e AY AT RY Ay w1 W
A O warrE grea< o gAer w1 faar
fard Tord gear a=r o< gfere & g2t
afrdzr & wdw q< wewr WY e
w<F war feear | gw g Wg
iR wIw @ Wk 39 ¥ fafew
fewmedt & veq @Y e w7 foX
forw & 12 wfsagis 9F andff)
T W aferg w1 g iy A mferer &
forg mfir ¥ wd @
gz ¥ wWE g @™ WX
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WY F WET W S w1 gEr
nRW fegr | g9 QY AN 7 Aiteq
g A gET R Wi Jws
qeY aqrNa gar oo & wHartat
AR C e EC T A e C
a1 TS HIA IR 91 g I ¥ gfw-
7k dW ¥ ¥ giw ¥ @
sty dafew g #1 Sam8 FEl
W 1 gw e wfwge § oo
qF 7 QG HT FA-AA FT GXAT &
fenr areh woer wrwrEw feur fogw

qfvors Taeq 7 =gt &1 9%
ot | WA 16-00 @ WiE g
f mfr o 16-40 a9 wrfgmt

fog & wwdr e grad

Projects sanctioned by Rural Electrifi~
cation Corporation in Orissa

79. SHRI GAJADHAR MAJHIL:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the projects sanctioned by the
Rural Eleetrification Corporation
during the current financial year in
the State of Orissa; and

(b) the particulars regarding the
projects sanctioned for the improve-
ment of backward (Adivasi) areas in
the State of Orissa during 1973-747

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) ang (b). The Rural
Electrification Corporation has sanc-
tioned 13 rural electrification schemes
of Origsa State Electricity Buard
during the current financial year (up-
to January, 1974). The loan assistance
involved iz Rs. 446 crores. The
schemes envisage electrification of 914
villages, energisation of 8080 pumpsets
and power supply to 1340 small scale
and agro-industries. Out of these, 3
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schemes involving a loan assistance of
Re. 80.901 lakhs mainly pertain to tri-
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bal areas. The details of the schemes
&re given below:—

[

Name of the scheme

Amount of Cover.
loan i

S.nc. No, of
tioned No. of villages pump set
2 3 4

Belsura Police Station m Sundergath District
Chmaps, Patna and Ssharpads Blocks in Keonjihar District

Nuaigson Block int Sundergarh District .

(Rs. in lakhs)
25° 720 63 L)
28- 417 54 n
26764 76 28

Recruitmient and Promwéion Opportu-
nitise in Rallways for Schedaled
Castes and Scheduled Tribes

80. SHRI GAJADHAR MAJHI: wWill
the Minister of RAILWAYS be pleased
to state:

(a) whether Railway Board have
taken decisions in regard to recruit.
menit and promotion opportunities in
the Raflways for the candidates be-
longing to the SBcheduled Costes and
Scheduleq Tribes;

(3) if 50, the broad outlines regard-
ing quota which has been provided;

(c) whether Government have also
taken decision to look into the £ic-
vances of the staff belonging to Sche-
duled Castés and Scheduled Tribes;
and

(1) if so, the Salient features there-

of?

THE DEPUTY MINISTER IN THE
MIMISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): () send
(b). There is a reservation quota of
15 per cent for Scheduled Castes and
73 per cent for Scheduled Tribes in-
recruitment to vacancies which carry
scale of pay rising above Rs. 378 pm
Tor other vacahcies, varying percent-

ages have been prescribeqd for each:
Zonal Rallway based on the percent-
age of population of Scheduled Casles
and Scheduled Tribes as compareq to
the overall population of the area
traversed by a particular Railway. In
promotions a quota of 15 per cent and
7% per cent is provided in vosis filled
by (8) on the basis of semonty-cum-
suitabiity in Class I, I, III and 1V,
(1) by competitive examination Lmi-
ted to departmental candidates in
Class II, III and IV; and (ili) py selec-
tion in Class III and IV provided the
element of direct recruitment to these
grades does not exceed 50 per cent.

() and (d). A special Cell Las Leen
set up in the Rallway Minigtry under
a senior officar assisted by two Advisers
one edch from Bcheduleq Castes and
Scheduled Tribes. The Personnel
Department on the zonal raflways has
also Yeen strengthened by (he addition
of a Senior Personnel Officer with
necessary staff on each railway for this
important work.

Cut in Fumace Oij Allocatiens to
Industry

81. SHRI GAJADHAR MAJHI:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:
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(a) whether Government have de-
cided to impose drastic cuts in fur-
nace oil allocations to industry; and

(b) if so, the broad outlines there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). In view of the
steep increase in prices of crude oil
and petroleum products and the criti-
cal furnace oil availability in the
worlg markets it has not been possible
to meet the furnace oil requirements
of the country in full. The Govern-
ment have, therefore, gdvised the oil
companies top meet upto 90 per cent
of the normal offtakes of industrial
units based on the past offtakes during
the months of January and February,
1974.

Creation of Class I, I anq II Peosts
since the Imposition of Ban

82. SHRI RAJDEO SINGH: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether ban on creation of
posts currently exists on the Indian
Railways;

(b) if so, when was the said ban
imposed;

(¢) whether since the imposition
of the ban a large number of posts

MAGHA 30, 1895 (SAKA)
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of officets of both class 1 and II
have been created; and

(d) the exact number of posts of I,
II and III officials created year-wise
and Railway-wise since the impo-
sition of the ban?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The banp on creation of gazetted

posts of non-workcharged nature on
non-Plan side exists since 27-8-73.
However, certain essential categories

of posts, e.g., posts required for the
implementation and operation/main-
tenance of Plan Schemes, operational
posts etc. are experts from this ban.

So far ag non-gazetted pousts are
concerned, the ban on creation of posts
was imposed for the first time on
6-2-60 and the same is still continuing
in the Headquarters/Divisions/Dis-
trict offices. The ban is not applicable
in respect of posts including Minis-
terial and plass IV required for the
operation and maintenance of new o7
additional assets or any specific addi-
tional service or activity; develop-
mental schemes and works for which
sanctions exist, ete.

(c¢) and (d). The number of Clasg I
and II non-workcharged posts created
on Zonal Railways after 27-8-73 year-
wise is given in the attached state-
ment. As regards Class III posts, in-
formation is being collected and will
be laid on the table of the House.

STATEMENT

LOK SABHA

\

1973 (27-8-73

to 3I1-12-73)

Category

Railway

Number of posts

Class 1

Eastern
Northern

North Eastern

Central

Lo - S
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Category Ruilv ay Number of posts
) Northeast Frontier . 3
Southern . . 4
South Central . 5
South Eastern . . 6
Western . . 4
___...........;.;..
Junior Scale/CL 11 Central . 10
Eastern . . . . 19
Northern . . . 15
North Eastern . . u
Northeast Frontier . . . 6
Southern . . 12
South Central . 9
South Eastern . v 17
Westcrn . . . 16
T s
;;;T;;:; 2.74)
Category Railway Number of
posts
Class I . . . Eastern . 1
Northern 1
- 2
Junior Scale/Cl II . Central . I
Northcast Frontier 5
6

Dependance on imported Techmical and technical know-how in the ferti-
know-how in Fertillzer Industry  y,..¢ jnqustry on imports; and

83. SHRI RAJDEO SINGH: Will the (b) whether Government consider
Minister of PETROLEUM AND CHE- ; to commut & lot more of
MICALS he pleaseq to state: it advisable to co

resources to research on process, de-
(a) whethey Indip still deperds for sign and technology to achieve even
a large part of its process knowledge a modicum of self-reliance?
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THi MINISTER OF STATE N THE
M;llﬁg'rk’f OF. , PE¥ROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b), Over the years,
India has athieved a substantial mea-
sure of pelf-rehbance in th: fertilizer
field and externa] assistance is a’t pre-
sent limited to areas like acquisition
of process know-how, supply of sophis-
ticated equipment and services not
availale in the country. Contiuui'ng
efforts are being made over a wide
front by measures like inteasification
of research, strengthening/diversifi-
cation of industrial base to reduce the
.degree of dependence on outside.

Railway Consultancy Service

84. SHRI RAJDEO SINGH:
SHRI M. S. SANJEEVI RAO:

Will the Minister of RAILWAYS be
pleas2d to state:

(a) whether Indian Railways have
decided to have its own consultancy
service organised or created.

(b) whether thig move is to help
construction of Railway development
works within the Country alone or
outside the Country also as and when
needed; and

(¢) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(by The Consultancy Uni{ is ex-
pected to provide comprehensive Con-
sultancy Services to both foreign as
well as Indian Clients.

(¢) The Company is proposed to be
set up under the Indian Companics
Act 1956, under the administrative
control of the Ministry of Rallways.

lmport, Production and Prices of
Crude and Peiroleum Products

85. SHRI BAMAR GUHA: W1 the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) the latest position in regaid to
import of crude oil, increase of price
of crude, fixation oi prices for petrol
and petroleum produets;

(p) lle outcome o1 the pegoualionus
conducted with Arab countries Iran

and Russia for resulving osl crisis 12
India; and

(c) the outlines of the reaew.d plan
for expo:ing indigenous oil resvurces
tor meeting the oil crisis?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) The increase in crude oil
prices has been very steep since the
beginning of 1974. As such the avajl-
ability of ¢il may not be commensu-
rate with the needs, The prices of
some petroleum products were raised
with effect from 23-1-i074 to corres-
pond to the present high prices of
crude oil. In regard to other pro-

ducts, the matter is under considera-
tion,

(b) The discussions are still in pro-
gress.

(c) Based on a techno-economic
feasibility study made by a joint
team of Oil and Natural Gas Com-
mission and the Soviet Experts, the
Fifth Five Year Plan programme
of the ONGC envisages drilling of 1.47
million metres with a view to :

(1) establishing additional recover-
able reserves of 70 million
tonnes of oil; and

(i) achieving a production rate of
842 million fonnes during
1978-79 with a cumulative pro-
duction of 34.12 million tonnes
during the Plan period.

Plan for Switching over to Coal-based
Production of Fertilizers

86. SHRI SAMAR GUHA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:
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(&) wheiher for resolving Fertilizer
crizle frora a iongsange perpective.
Government{ have adopted sany pian
for switching over to coal-based pro-
duction of fertiligers; and

(b) if so, the facts threabout?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMI s~ (SHRI SHAHNAWAZ
KHAN); (a) and (b). There is no
proposal at present for conversion of
existing fertilizer plants based on pet-
roleum feedstock to coal. Three new
fertilizer plants based orn coal as feed-
stock are Deing set up at Talcher
(Orlssa), Ramagundam (Andhra Pra-
desh) and Korba (Madhya Pradesh).

Pemand hy All India Rallwaymen’s
Federation

7. SHRI SAMAR GUHA.
SHR! S. M BANERJEE
Will the Minister of RAILWAYS be
pleased to state:

Al}] India Raiway-
men's Federation have made any re-
presentation to Government regurd-
ing their demands;

(b) if so the facts mbout their de-

(a) whether

{(¢) whether the Railwaymen are
contemplating a general sirike in Feb-

ruary, 1947; and

(d) if so, the steps taken or propos-
ed by the Government to atrive at
a settlement regarding the 1ssues
raised by the All India Railwaymen’s
Federation and other Railwaymen
organisations?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. S8HAFI QURESHI, (a) and
(b). Yes, These demands relate to
the service conditions of Railway em

ployees,
(c) No.
(4) Does rot arise,
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Problems faced Taxi Deivers due
® ries in Price

88. BHRI BAMAR GUHA: Wil the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whetber fax: drivers allover
the eountry observed strike and
bundhs to draw the attention of Gov-
ernment in regard to their jroblems
due to abnorma] rige in prices of
petroleum and other allied products;

(b) whether their representatives
submitted to him a memorandum;

(¢) if so, facts about the requesis
made by the Taxi Driver's Association
to Goverament; and

(d) the steps taken or proposed by
Government to mitigate their prob-
lems?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Strikes by taxi drivers
were reported from some parts of the
country.

(b) The Federation of All India
Taximen’s Union Calcutta sent to this
Ministry a copy of their Memorandum
dated 30-11-1973 addressed to the {'rime
Minister,

(¢) The Memorandum related to
various matters mainly concerning the
cost of petrol and seeking relief there-
on,

(d) The imcreuse in the cost of pet-
rol is on account of the steep increase
in the cost of imported crude oil, and
the levy of duty on petrol with a view
to curbing its consumption in the over-
all national intevest.

Problemg faced by Petrel Dealers due
to Price Rise

89. SHRI SAMAR GUHA- Wiy the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether  petroleum dealers
under unemployed graduate engi-
neer's scheme are facing serious pro-
blems due to sudden sharp rise In
prices of petroleum and its products:
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(b) whether they have made any
representation to him in this regard;

(c) it so, gist of {he problems out-
lined by them and the solutions sug-
gested therefor,

(d) the reaction of Government
thereto; and

(e) the steps takem by Govern-
ment to help thoge petroleum dealers?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). Dealers under
this scheme have made representation
to thig effect.

(e¢) This gist of the problem outlin-
ed is:

(i) They are paying
amount as interest
nationalised banks;

enormous
to the

(i) Because of sharp increase ip
petrol price the total value
of stock has gone up and
nence they are having to pay
a higer rate of insurance pre-
mium to the fire insurance
company;

(iii) Their sales turn-over has
gone down at least 0 per
cent thereby reducing their
profit.

(iv) More than 70 persons  are
working at these outlets and
that they will have to ret-
ren h 50 per cent of the em-
rloycex. The gist of solution
suggested by tham thersfor
isi—

(i) Commigsion on prirol &
HSD should be at least 8
pe - cant on the invoice price.

(i) S8LF (Monthly licence
fee puyable to 10C) should
be entirely eliminated.

(iii) De,lership of Indane Gas
should be granted tn them.

(iv) They may be permitted to0
introduce immediate ser-
vicing Zfacilities at all the
outlets.
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{v) Al grades of Ilubricants
showdd be supplied through
themn 80 thet they can bave
buginesg for indusinial belt.

(vi) Diesel dispensing pump
should be provided where-
ver there is none.

(vil) Bank interest should be
reduced.

(viil) Margin money required by
the bank may be provided
by the Government.

(ix) Cheque gystem instead of
bank draft system for pur-
chase of petroleum products
may be pacmitied,

(x) They may be allowed to do
technica] business or take
up service.

(xi) Dealerships of tyres for
heavy and light motor vehi-
cles may he granted to them.

(xii) Relief fo the extent of 5
per cent in the Sales Tax
may be provided to them,

(b) and (c). The matter is un-
der consideration of the Government.

Amonnt spent on Mackinery (o
Off-abore Drilling

90. SHRI MUKHTIAR SINGH

MALIK:
SHRI BIRENDRA SINGH RAO:

Will the Minister of PETROLEUM
AND CHEMICALS be pleaseq to
state:

(a) the amount so far sepsnt by
Government on the purchase of
machinery and other equipments for
offt-shore drilling in the country
during the last two years, year-wise;

(b) whether any success has been
achieved in the off-shore drilling;
and

(c) it so the main features there-
of?



a .é;;,‘ . woom. AWm

PHE MINISTER AIE STATE IN I'HE

mmmy OF. PETROLEUM AND
- CHEMICALS . (SHRL SHAHNAWAZ

Y, KHAN). {a. Du.'us 1971-72 and 1072

- 13 'ONGC spent Rs. 887.71 1akhs ard

"R, 424.37 lakhg respectively for pur-
chase of machinery ang equipaent for

- off-shore drilling

Rl

{b) Except tor the-emall discovery
‘in. Aliabet off-shore structu-c, there
has been mo further = off-shore dis-
»covery of petroleum. ‘

o (c)_ Does not arise.

‘Shortage of Petrol, Diesel Oil and
"~ HSD.

- 91. SHRI MUKHTIAR SINGH

'MALIK : Will the Minister of PET-
‘ROLEUM AND CHEMICALS be
‘pleased to state:

(a) whether there is shortage of
Petrol, diesel oil and high speed
diesel ofl in the eountry inspite of
the. fact that the prices thereof have
been .increased considerably;

(b) if so, the reasons.therefor; and

"

(¢) the steps being taken to en-
‘gure gdequate supply ‘of these :pro-
ducts at fixed -vates espedally to far-
mers, throughout -the country?

THE MINISTER OF STATE IN THE
MINISTRY ' OF PETROLEUM AND
,.CHFMIC'ALS (SHRI SHAHNAWAZ
"KHANY: (a) to (c). . With the drop in
consumntion of petro1 (Motar £ frit)
since November, 1973, when the prices
“therenf were increaged there is at
“precens no ahortaze of petmi in tre
rbuntt:y :

'l'he demand for mgh speed «jesel (il
has, however increased considerably.
. The nmduction of Xkerosehe ofl has,
therofo-e, bern reduced again to meet

the i~c-easing requirements of- high
speerd Aiesel .ol . There have, _also
‘been anme Jocal shortage due . to

. high demands and transport dificul-
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"was due 10 reasong very often
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ties All efforts 'ate . ‘“:wc.z‘:, beinx.

. made to increase the supply of dlesel
oil in the eountry

The eexhng selling prices ¢t dievel
©0il from .the o0il companies’ depots
and outlets ure fixed. The State
Governments have been adviseq 1o
ensure that these prices are maintain-
ed and there is no hoardini or black
marketing uf the producl.

Shaiiage of Wagons for Industries’

92. SHR1 MUKHTIAR SINGH
MALIK:

Will the Minister of RAILWAYS

.be pleased to state:

(a) whether Govorument's otten-
tion has been drawn {; the fact that
a number of indusiries had been
seriously affected it the year
1973 due to shortage of wagons;

"(b) if so, the reusons therefor; and

(¢) the steps taken or proposed g
be taken for the regular supply of
rajlway wagons?

THE DEPUTY MINISTER IN THE
MINISIRY OF RAILWAYS (SHRi
MOHD, SHAF! QURESHI): (a) and
(b). On occasions there was delayed
supply of wagons to indusiries. This
ithe
Abnormal

the
severe

control of the Rallways.
movement of foodgrains during
drought period followed by

power shedding during summer
months, affecting train movement,
geries of strikes staff and vublic agi-

‘tations, continued to affect train move-

ment and also immobilissd large num-

ber of railway wagons This caused
.delays in wagon sum}lies.
(c) If nomal “conditions prevail,

, there is no dit’ﬂculty for Railways to -

meet the various demands for wagons
from industr!es.



117 W utin Answers -

Loss of Earnings and Property suffer-
ed by Indian Railways from 1-4-1978
to 31-1-1974

95. SHRI MUKHTIAR SINGH: Will
the Minister of RAILWAYS be pleased
{o state:

ta) the cstimated loss of earnings
and properly suffe.ed by {1c Indian
Raiiways durin,, he puiod Ist April,
1973 to 31st January, 1974 due t6~
stiikes,

{1,) whether Guveinment of India
propose to han the strike in Rallways
under the Defence of India Rules;
and

(c) what are the steps taken
Government to avert such strikes?

by

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) The
mfcrmetica 1+ being  rallerted and
w Il he iaid on the Table of the
Sabha

(b) and (c¢). 1. The legilimale de-
mands of ull categories of staif are
considerad and solved throuzn  the

various tiers ot the collective Largain-
g machinery—the Permanent Nego-
tiating Machinery and the Jomnt Con-
sultative Machinery- ~-which have
been functioming constitutionally and
purposefully ovor a long period of
time.  Further, represenfations com-
ing from any source, including un-
recognised Unions are given due con-
sideration and action, as is approp-
nate in each case, is taken. ‘When
there is so much of scope for raising
the points of grievances and getting
them redre<sed, there should really be
no rnom for sudden out-bursts of
agal sirikeg or agitation~ ke “Work-
t-Rule”, “Work-to-Safety” ete

2. Under the order jssued on 25th
Novembher, 1873 in exercise of Nrfence
of Indiy Rules, 1971 strike is prohibited
in Rallway service for a perod of six
monthe with effect from 26th Noiem-
ber. 1973 Violation of these orders

Is punishable as per provision of the
rules

MAGHA 30, 1895 (SAKA)
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3. Railway employeses who resort to
illegal strikes in violation of the pro-
visions of the Industrial Disputes Act

1947, are liable for punishment as.
prescribed in the said Act.
4. It has been decided to enforce

the principle of “No Work—Nn Pay”
to discourage the elementg instigating
sirikes ang agitations.

5. There shall be no laxity or re~
laxation in disciphne and all acts of
indiscipline shall be dealt with firm-
]ya

Eviction of People for construction of
Reserviors of Water for Tambaror
Hydel Eleetric Project in Triputa

94. SHRI BIREN DUTTA Wil the
Minister of IRRIGATION AND PO-
WER be pleased to state:

ta) wh:her a large numher of
persons have heew  foreibly  evirted
from Raima Sarma aiea of 1.pura
for construction ot :c.ervair of wrier-
tor Tambaror Hydel Electtir Pro-
ject,

(b) 1f so. the number of peracns
evicted-

(e¢) whether the
grec tribals; and

cvicteq persons

(@) whether they have been given
alternative land and 1ehabilitation
benefits?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESEWAR
PRASAD): (a) to (d). While no one
bas been forcibly evicted from Raima
Sarma orea of Dambaroo (Gumti)
Hydel Project, 243 families (236 Tribals
and 7 non-Tribals), who have been paid
compensation and 997 Tribal families
who do not have any right and title
over the land have been finally per-
suaded to leave.
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! Flmm’q who ham bam pmd cora-

w penutwn are makiag -their own .. ar-
B for -oth-
.. ers alternate lang in Amarpur Sub~
division has been arranged

; '-Gmstructmnunf Rallway Lines iit
Seuth Asian: Countries by Indig

95, SHRI M. S. SANJEEVI RAO:
Will the Minister of: RATLWAYS be
Dleased to state;

(a) whether Government have re~
wceived any offers from wmaller coun-
‘{ries, egpecially from South Asia for
‘eonstruction of Railway lines there;
and

(b) if so, the number of such offers
yeceived and action taken thereon?

THE DHEPUTY MINISTER IN THE
‘MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI -QURESHI): (a) and
(b). Recently the Malaysian Gov-
ernment have approached the (Govern-
ment of India for bilateral assistance
‘for carrying out an econom:: and
‘technical feasibility study of a rail
link from the existing railway line
to the new port of Pasir Gudang in
Johore, a length of about 10 to 15
miles. Ministry of Railways have
-agreed to undertake the study and
Tnecessary estimate has been prepared
‘in consultation with the Finance Mi-
nistry. The phasing of the study
‘will be decided in consultation with
the Malyslan Govt. In due course.

Speeial facilities to Third Class
Passengers and Students

968. SHRI M. §. SANJEEVI RAO:
Wl the Minister of RAILWAYS be
pleased to state:

(a) whether third class passengers
and students in Railways are likely
to set special fa mtiea:

(b) if so, nature of facilities that
‘have been proposed; and

(’t)whatvmldbathe sdditional
Mtbuen!?

FEBRUARY : '19'.5 974
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THE DHPU‘I‘Y MLNISTER IN THE :
MINISIRY . OF - RAILWAYS . (SHRI
‘MOHD. SHAFI QURESHI): (a) No
specia]. facilities other than those be-
ing provided at present 1o thir:l class
passengers and students are envis-
aged. - Recently, students have been
given prefernce also in sMotment of
reserved coacheg for their educational

tours.

' (b) and (¢). Do not arise.

Campaign to Educate Motorists to
detect Adulteration of Petrol

97. SHRI M. S. SANJEEVI RAO:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government have de-
cided to launch g publicity campaign
to educate motorists how to dotect
adulteration of petrol; and

(b) if =0, the broad oullines of the
proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir.

(b) The Government has asked the
ofl companies to display posters at
retail outlets to educate the motoring
public of simple test which lead to de-
fection of adulteration.

Huge 0il Reserves in Continental self
98. SHRI SAROJ MUKHERJER:

Will the Minister of PETROLBUM
AND CHEMICALS be pleased to state:

(a) whether Government are aware
that two leading international ofl
eompanies have reported that there
is a huge oil reserve:.in the . coastal
area submerged in the Bay of Bengal
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and that 80 per cent of world's oil
regerve ig found in the “Continental

gelf” areas; and

(b) whether Government ars con-
templating to explore oil from beneath
the Bay of Bengal, as well as {rom the
coastal areas of Bay of Bengal cover-
ing West Bengal, Orissa, Andaman
and Nicobar Islands?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) No, Sir,

(b) Government are proposing to
explore for oil, the continental shelf
areas adjoining Bengal, Orissa, Anda-
man & Nicobar Islands.

Oil-based Fertilizer Plant at Phulpur

99 SHRI K M MADITUKAR. Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased 1o state

(a) whether a fertiise:r plant at
Phulpur, near Allahabad 1n UP will
be uamne fual o1l 45 1t feedstock:

(b) whether so far the policy has
been to license only Coal-based ferti-
hser factories, and

(¢) 1f so, the reasons for
exemption to this unit?

giving

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN). (a) Fuel oi! bas been suggest-
ed ag the feedstock for the fertilfizer
Plant proposed to be set up by the
IFFCO i the cooverative sector at
Phulpur,

(b) No, Sir.

(¢) Does not arise.

Fire in Power Piant of Durgapur
Projeet Ltd. in January, 1974

100 SHR; K. M, MADHUKAR:
SHRI MOHAN SWARUP:

MAGHA 30, 1805 (SAKA)
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Will the Mimster of IRRIGATION
AND POWER be pleased to state

(a) whether a devastating fira took
placc in the power plant of the
Durgapur Project Ltd on the 1¢th
Januury, 1974,

(b) whether any enquiry has been
conducted to find out the ca.ce of the
fire; and

(¢) 1f so the results thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir.

(b) and (c). The West Bengal Gov-
ernment are enquiring into the matter
The report in this regard has not yet
been finalised.

Effect of Oil Price increase oy India

PURUSHOTTAM KA-
KODKAR
SHRI D D DESAIL

107 SHRI

Will the Minister of PETROLEUM
AND CHEMICALS bLe pleased to state

(a) whether India has been hardest
hit by ofl prices increase; and

(b) 1if so, whether Government bave
taken any steps in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) India is amongst the
many countries which has been very
harqd hit.

(b) Broadly the Government arve
taking steps in the following direc-
tions -

(1) Placing increaging reliance on
alternative sources of cnergy

(if) Curbing the in essential con-
sumption of oll products.

(iii) Maximising exports t, meet
the cost of ol imports for the
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essentially needed
mentg of the economy.

require-

(iv) Infensifying activity for rmaxi-
misation of indigenous pro-
duction of crude cil ete.

Construction of West Coasi Raiiways\

from Apia to Mangalore

103. SHRI SHANKER RAO SAV-
ANT: Wil the Minister of RAILWAYS
be pleased to state:

(a) whether any dec1smn has bc en
taken regarding the construclion of
West Coast Ra;lway from npta to
Mangalore; )

- (b) if so, th2 main fealures there-
of?

(c) when will the construction work
actually start; and

(d) whether aiy target for work
on this line has been fixed for the
year 1974-75, and if_so,' the broad

outlines thereqf?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) to (d).
A ' reconnaissance engineering-cum-
traffic survey; "was carried out for.a
railway line from Apta to Mangalore.
This survey showed that the line
would be uhrerunerative. Neverthe-
less, in-pursuance "of the rnew concept
for constructicn of ‘new  railway lines
for development -of:-backwargr regiens
of the counfry; as ~enunciateq .in para
41 of Minister of Railways’ Speech in
the Lok Sabha on 20th February, 1973
while presenting the Budget for 1973~
74, a proposal” has -bzeu- inade to the
Planning’ Cormiission fof elleiment of
additional funds in the Fifth .Plan
va- constmc‘aon of new lineg, includ-

ng Apta-Marrdalore line on develop-
mental considerations. “Meanwhile,
earthwork in the Apta-Dasgacn section
(108 kms.) was taken up as a drought

relief meszsure, by the Maharashtra
Governmint . during. . the recent
drought.  Detaileq Survey. between

FEBRUARY 19, 1574
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Dasgaon ang Mangalore is also being
providedq in the Budget for 1974-75.

Decision regarding taking up cons--
truction can %e takep only after the
funds requ1red for this project are al-
lotted by the Planning Commission.

Go-slow tactics adopted by Signallers
and Locomen

104. SHRI SHANKER RAO SAV-

ANT: Will the Minister of RAIL-
WAYS be pleased to state:
(a) whether recently some Rail~

way workers, such as Signallers and
Locomen, have adopted go-slow tactics
and have refused to work beyond ten
hours a day;

(b) what is the effect of these tac-
tics on the movement of goods and
passencer trains; and

- (c) the-steps taken or are proposed
to-be taken to meet this contingency?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.
Go slow tacties were confined to some
signallers and maintenance staff in
loco sheds on a few railways in a
limiteq way.

(b) Some trains suffered detentions.

(¢) By an order . issued under the
Defence of India Rules any strike or
gosstow" tactics are- prohibited for 2
period of 'six menths with effect frem
26-11-1973, by any railway- employee.

Recommendation .of River - Water
Dls"utes Commission regardmg
Krishna Basin

105. SHRI SHANKER RAO
SAVANT: ..
SHRI B. N, REDDY:

Wil th= Min'ster of IRRIGATION
AND POWER be pleased to state:

(a) the main Tecommendations  of
the River Water Disputes Commission

regardmg the Krishna Basin; -
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{b) whetber amy major and medium
fryigation schemeg in  Mahgrashira
have been sanctioned by the centre
as a result of these recommendations;

{¢) whether the Commission has
laid down any principles for resolving
inter-state river water disputes; and

(d) if so, the main features thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD). (a) A statement containing
the mawmn decisions of the Krishna
Water Disputeg Tribunal is attached

(b) The State Government has been
requested to have a review made of
the various new projects proposed by
them mn the light” of the Tribunal's
decisions and forward modified project
reports with upnto date ~ost estimates
and to indicate inter-se priority for the
projects so that they could be process-
ed further.

(¢y and (d) The Tribunal has held
that the right of States in an inter-
State river is determined by applying
the rule of equitable apportionment
each umit getting a fair share of the
water of the comomn river. The Tri-
bunal has, however, stated that the
concept of equitable apportionment
does not lend 1itself to precise formula-
tions, Each river system has its own
pecuhariies The apportionment of
water must take into account the pecu-
har physical, hydrological, economic
political and legal characteristics of
the river system ang the territory
drained and served thereby and the
solution of the dispute must be shaped
accordingly.

Statement

The Krishna Water Disputes Tri-
Yunal constituted under the Inter-State
Water Disputes Act, 1058 have, in their
report, glven the following main
deciiong ; —

(1) The 75 per cent dependable
flow of the Krishna upto Vija-
yawada has been determined
at 20860 TMC and distributed
amongst the three States.
Maharashtra shall not use in

3151 1S3,

any water year more than 565
TMC and Karnataka more
than 695 TMC., Andhra Pra-

can use the remaining
water, but shall not acquire
any right for use of any water
beyond 800 TMC. The States
have also been alloweg to use
the return flows in the man-
ner laid down by the tr:bunal.

(2) Out of the waters allocated to

Maharashtra, this State should
not divert more than 675
TMC out of the Krishna
Basin from the Koyna Hydel
Project annually and more
than 212 TMC from the Tata
Hydel works in any consecu
tive period of five yearg ot
more than 545 TMC m any
yvear. The Tribunal have laid
down the phasing for the re.
duction of the present west-
ward diversion of 97 TMC on
the XKoyna Project No other
westward diversion 1s permit-

ted.

(3) Restrictions have been rlaced

on the uses {0 be made in the
Ghataprabha, Tungbhadra and
Vedavati sub-bagins, as well
as from the mai, stream of
the Bhima river and from the
catchment of tha Kagna river

(4) The Tribunal have alsg out-

lined a scheme for distribu-~
tion of Krishna waters every
year whereby flows up to 2080
TMC would be distributed in
the proportion of 565695800
(Maharashtra: Kamataka-
Andhra Pradesh) and flows
above 2060 TMC would be
shared equally by the three
States. This would erable
greater use 0f the Krishna
Waters by having carry-over
storages to congerve water
from goods years, They have
stated that thig scheme may
be brought into operation in
case the States of Maha-
rashtra, Karnataka and
Andhra Pradesh constitute an
inter-State administrative
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authority by agreement bet-
ween them or in case such
authority is constituted by
legislation made by Parlia-
ment,

(5) The award may be reviewed
at any fime after 31st May,
2000 without digturbing any
utilisation that may have been
undertaken by any State
within the limit of allocation
made under this award., If in
the meantime, there has been
any augmentation of Krishna
Waters, the States may press
their claims for revision of the
shares before such a review-
ing authority.
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Fertiliser factories working in Gujarat

107 SHRI D, P. JADEJA
SHRI ARVIND M. PATEL’
Will the Mimister of PETROLEUM
AND CHEMICALS be pleased {o siate

(a) the number and names of Fer-
tilizer factories working 1n Gujarat
State, and

(b) the annual production
the last three years, year-wire
factory-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
EKHAN): (a) and b).

during
and

Production in terms of nutrients Nitrogen

and Phosphate in ‘000 tonnes during

— S —— t— ——————— e

1970-71 1971~72 1972-73  1973-74
April-—
Jan.
1. %z:inrat State Fertilizer  Nritrogen 149 185 203 142
. Lid. Baroda Phosphate 253 24-4 31-7 246
2. Adarsh Chemicals & Fer- Phosphate 51 76 67 54
tilizers Lt4. Udhna
3. Alembic Chemicals Works Phosphate 19 209 2°2 23
Bardia
4 Anil Starch Products, Phosphate 1°6 2-7 12 Ix

maisnr
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Convornieg  of ;| Howrsh-Amia gnd
Howrab-Sheakbals Mght Raliway inte
Broad Gauge

108. SHRI DINEN BHATTACH-
ARYYA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the areas covered by
Howrah-Amta and Howrah-Sheakhala
formerly known as Martin Railway
have been surveyed for changing the
line into broad gauge; and

(b) if so, when will the work be
undertaken and the likely expendi-
ture thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(v) The ‘work has already been ap-
proved through the Supplementary
demands for grantis in 1973-74. The
details of participation oy the State
Government i the Capital Cost and
operation of this line are under finali-
sation, The construction will be
undertaken after this is finalised. The
estimated cost for the project is about
Rs. 13.5 crores.

Closure of sleeper foundries in West
Bengal in 'mid-December, 1973

109, SHRI DINEN BHATTACH-
ARYYA: Will the Minister of RAIL-
WAYS be pleased to State:

(a) whether Railways did not place
any orders for sleepers with the slee-
per foundries, especially in West
Bengal due to which many of the
foundries had to completely close down
in mid-December, 1973; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (2) On
12-11-1973, the Railway Board issued
acceptance letters to 34 firms for the
Supply of Cagt Iron Sleeper Plates and
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of these, 22 firms having their works
located in West Bengal were offered
a total quantity of 72,700 tonnes, So
far only 8 West Bengal firms have
agreed to supply 26,600 tonnes of Cast
Iron Sleeper _Plates.
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Pay Sirlke by loco rusning stafl in
Delhi division (Northern Raliway)

114. SHRI RAMAVATAR SHASTRI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the loco running staft
in the Dethi division of the Nor-
thern Railway went on a ‘Pay Strike’
on the 11th January, 1974;

(b) if so, their demands; and

(c) the steps taken to redress their
grievances?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESH): (a) Yes.

(b) This was in protest against de-
duction of pay for the period of illegal
stitke during December, 1973.

(¢) The vrinciple of ‘no work—no
pay' has %“een enforced to discourage
elements instigating strikes and agi-
tations This is not a grievance and,
iherefore, no immediate steps were
needed to be taken. On the Railways
there 18 a well established svstem of
redressing grlevances at different
‘evels, which include welfare inspec-
1ors, recognised labour unyns and their
branches covering the whole system,
a Permanent Negotiating Machinery
in three tiers from the D.S. to the
Railway Board.

Supply of crude to Refineries

115. SHRI BHALJIBHAI FARMAR:
Will the Minister of PETROLEUM
AND CHEMICALS be pleaseq to state:

(a) whether the supply of crude to
our refineries is uncertain;

(b) whether a contract for supply
of crude to Cochin Refmery has ex-
pired lest year and ne firm commit-
ment has been received from any
foreign supplier for the supply of cru-
de to Cochin and HMaldia, which are

Written Answers MAGHA 30, 1885 (SAKA)

Written Answers 134
to go into production in June, 1074;
and

(¢) how do Government propose to
meet with the requirements?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR! SHAHNAWAZ
KHAN): (a) At present crude oil is
supplied to our refineries as program-
med. In view of the steep increase in
the price of crude o¢il and difficult
foreign exchange position, there is an
element of uncertainty in the continu-
ed supply for the balance of the year
1974,

(b) and (c). The contract for the
supply of crude entereq Letween the
Cochin Refineries Limited anq Total
International Limited (a company
with State participation in France)
terminated on 31st December, 1973.
Since this refinery has been supplied
with crude oil from the Gulf Area by
1.0.C. who have entered into contracts
with M/s. Petromin of Saudi Arabia
and IN.OQC. of Irag. Ip addition to
this, 0.6 million tonnes ¢f Rustom
crude is available for this refinery

As regards the Haldia Refinery, the
supply of crude ofl for 1974 is being
arranged under the Crude Oil
Sales Agreement the Government of
India and the Total International
Limited.

Prices of crude imported by foreiga
oil companies amd that of imported
direct

116. SHRI BHALJIBHAI PARMAR:

Will the Minister of PETROLEUM
AND CHEMICALS be pleaseq to state:

(&) whsther the supply of crude
which comes from foreign suppliers
like Esso, Burmah Shell, IBP. is
cheaper than the crude which the
country proposes to import direcily
from Middle Bast countrics; swd
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(b) it so, what ig the differsnce bet.
ween tHe prices?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHBRI SHAHNAWAZ
KHAN): (a) and (b). The foreign oil
companies import crude into India on
the basis of price arrangements with
their own suppliers, The direct sup-
plies ¢of crude oil are made by the
Indian Ofl Corporation who has en-
tered into agreements with the
national oil companies of some of the
oil producing countries for this pur-
pose, It is not in the commercial in-
terest of the Corporation to disclose
the price at which the crude oil is
being imported.

Delay in deciding future of foreign
refinerieg in India

117. SHRI BHALJIBHAI PARMAR:
Wil the Minister of PETROLEUM
AND CHEMICALS be pleased to state

(a) whether long delay in negotia-
tions on the future of foreign refineries
in Indis has leg to earning ef massive
dividendgs and repatriation of large
amounts by these refineries; and

(b) if so, the broad outlines of the
dividends paid ang amounts repatria-
ted in the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). No, Sir. Din-
dends of the Refining Companies are
controlied according to the guidelines
laid down Yy Government, As regards
the Marketing Companies, their profits
are controlled aceording to the guide-
lines laid down by the Oil Prices Com-
mittee after detailed costing.

Transfer of shazes of B, N. Elbws and
Ce. to Mr, R. P. Goenka

118. SBHR? INDRAJIT GUPTA: Will
the Minister of LAW. JUSTICE AND

Written Answers  FEBRUARY, 18, 1874

Written Amawers 136,
COMPANY, AFFAIRS be pimemed  to:
state; .

(a) whetihey there has been a deal
of tramsfer of shares of B, N. Elias &
Co. to Mr. R P. Goenka,

(b) whether Duncan Brothers & Co.
Ltd. have taken over management
contpel of some of the group of com-
panies controlled by B. N. Ehas &
Co; and

(c) if so, the main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) to (c). In-
formation is being collscted and it
will be 1laid on the Tabla of the
House.

Forelgn gxchange required to import
crude ofl in 1974

120. SHRI INDRAJIT GUPTA:
SHRI C K. CHANDRAPPAN

Will the Mimster of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) the amount of foreign exchange
needed for the import of erude o1l
during the current year; and

(b) how this figure compares with
the amount spent during 1972 and
1973?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) It is not possible at this
stage to indicate the amount of foreign
exchange needed for the import of
crude oil during the current year
because of uncertainty of crude ofl
prices,

(b) The amount of foreign exchange
spent during 1972 was Re, 144 28 cror-
es. The provisional figure for the
year 1978 is Rs 240.¥1 crovem
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Mdeting Whtl - Chet>' Mihlsiery of
Pungels and Esrptie ‘o > shiartng
ot RAvEdINe Wikiory'

121. SHRI  MOHINDER SINGH
GILL: Will the Minister of IRRIGA-
TION AND POWER: be pleased {0
states

(a) whether the Chiet Ministekg of
Punjab and Haryana met him recently
in a bid to resolve their differences
over the sharing of Rawi-Beas Waters;
and

(b) if so, whether solution of this
long-drawn dispute has since been
found out?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) (a) Yes, Sir.

(b) The matter is to be discussed
further.

Dacision to enforse prineiple of
Wock-~Ne Pay’

122. SHRI A. K. M, ISHAQUE:
Will the Minister of RAILWAYS be
pleased to state:

‘No

(a) whether a decision has been
taken recently at a Conference of the
Zona] General Managers of the In-
dian Railways to enforce the principle
of ‘no work, no pay’ vis-awis the
Railway employees; and

(b) what are the reactions of the
employees of the Railways to the
above decision?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) No such reactions have
to netice,

Intrease in Prices of Furnace Oil and
its Jmpsgt
123, SHRI A.'K. M. ISHAQUE:

Wil} the Minister of PETHOLEUM
alilzcnnmcm be pleased to

conte

(2) whethgr.price ‘of furnace oil

\8 risen abnorms¥y in the world
.‘!’ke! umm
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(b) 1t sq. what additionsl foveign
exchange wil] be needed for import-
ing the same guantum of furnace oil
as of Lawt yedr® bdcaase of the - hrice
rise; ang ' ?

(c¢) whether Gowethment worked
out any alternative to furnace oil
and its uses in India?

THE MINISTER' OF STATE IN
THE, MINISTRY OpF PETROLEUM
AND CHEMICALS (SHRI SHAHNA-
WAZ KHAN): (a) and (b). Yes, Sir.
Prices this year nearly 300 per ceat
more than last year.
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(c) Furnaee oil used in the Indus-
tries. can, to a large extent, be repla-
ced by coal. Govt. has constituted
a Standing Comunittee under the Chair-
manship of Seeretary =and  Director
General, Technioa) Development fo re-
commend messures for a speedy switch
over to coal of such oun-based indus-
tries which, on teechnoiogieal consid-
erations, are capable of doing 80,

Special Preference in Employment to
Children of Rallway Employees

124, SHRI A. K. M. ISHAQUE:
Will the Minister of ' RATLWAYS be
pleased to state:

(a) whether a decision has been
taken recéntly at a Conférence of
the Zonal General Manager of the
Indian Railways to give special pro-
ference in employment on the Rail-
ways to the childteh of employees
who renderéd outstanding services
during emergencies; and

(b) it 5o, what are the reanctions of
the employees of the Railways to thé
aforesaid decision?

THE DEPUTY MINTSTER IN THE
MINISTRY OF RAILWAYS (SHRI
MGHD, SHAFI QURESHI): (a) The
General Managers made a recommen-
datlon that special eonsiderstion
should be given to those employees
who tender exemplary service when
considering their sony and daughteérs
for empioyment. This has Been ac-
cepted. -
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(b) It is too early to gauge the re-
acliong of the employees, but the same
arg espected to be favourable,

Closyre of Fourth Power Gameration
Unit of Patratu Therma] Power
Btation of Bihar State Electricity

Board

125. SHRI JAGANNATH MISHRA:
Will the Minister of IRRIGATION
AND POWER be pleased 1o siate:

(a) whether the Fourth 357 KW
Power Generation Unit of Patratu
Thermal Power Station of Bihar State
Electricity Board has been closed
down; and

{b) if so, the reasons therefor and
the steps Government propose to take
to re-start 1t?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER): (SHRI SIDLHESHWAR
PRASAD): (a) and (b). The Fourth
unit of 50 MW capacity at Patratu
Thermal Power Station of Bihar
State Electricity Board was under
shut down for maintenance f{rom
114h  January, 1974 to 29th January,
1974 and i$ ready for operation since
30th January, 1974,

Lega] Aid to the Poer

126. SHRI P. G. MAVALANKAR
Will the Mnister of LAW, JUSTICE
AND COMPANY AFFAIRS he pleased
to state:

{a) whether Government have com-
pleted their study of the Reporig sub-
mitted by Justice P. N. Bhagwatl
Committee and Justice Krishna Iyer’s
Committee on the legal aid to the

poer;

(b) it so, the broad conclusions
arrived at by Governnent. and

{¢) whether a Bill to provide legal
d to the poor is being drafted, and
if so, when it wil] be introduced in
the Parliasent?

THE MINISTER IN THE MINIST-
RY OF LAW, JUSTICE AND COM-
PANY APFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY)- (8) No Bir
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The study of the pepory gubmified by
Justice Krishna ipsr's Committee 18
stiil continuing., As regasds the re-
ference to Justice P, N. Bhagwati
Committee’s report in the question, it
iz submitted that it was a« Committee
appointed by the State Covernment of
Gujarat and they are seized of the
matter

(b) and (c). Does not arise.

Inclusion of Bhavmagar-Tarapur Rail-
way Line in Fifth Five Year Plan

127. SHRI P. G. MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to state;

(a) whether the proposal for cons-
tructing the Bhavnagar-Tarapur Rail-
way line in Gujarat is now finally and
firmly accepted and included in the
Fifth Five Year Plan;

(b) if so, the main features thereof
indicating the date of starting the
construction, the total cost: estimated
on thig project and the amounts sought
to be spent during the first three years
of its construction; and

(c) the reasons for not starting this
project earlier and the estimated extra
expenses which will now be incurred?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No

(b) Does not arise.

(c) A reference has been made to
the Planning Commission soliciting
concurrence for taking up construction
of this rail link and for maaing ade-
quate funds available foy this pur-
pose. No reply from the Pianning
Commission approving inclusion of
this work in the FifiHi Five Year Plan
has been received. The questien of
sanetioning the project can be cunsid-
ered only after a reply is received
from the Planning Commission. A
fina] location engineermg and traffic
survey s proposed to be undertaken
in 197475 to' assesy thé correct cost
and financial refros.
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Ovganicatiomal Set up of ONGO

128, SHRI P. 0. MAVALANKAR:
Wwill the Minister of PETROLEUM
AND CHEMICALS he pleased to state:

(a) the organisational set up of the
Ofl and Naturel Gas Coinmission; and

(b) the kind of lisison that exists
and worlts between the ONGC and
Government in regard to formulation
of high policy making matters and
their prompt and efficient implemen-
tation?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) At present the Ofl and
Natural Gas Commission consists of
six full-time Members, namely, Mem-
ber (Exploration), Member (Eng:ineer-
ing), Member (Finance), Member Pro-
duction), Member (Stores) ang Mem-
ber (Off-shore) and one part-time
Member—all appointed by the Central
tovernment under the ONGC Acl
1959 (43 of 1959). Member (Explora-
tion) 1s also officiating as the Chair-
man of the Commission.

To plan, supervise and direct the
field work and also to conduct other
essential work at headquarters there
are the Directorate of Geophysics, he-
aded by a Chief and the Directorate of
Geology, Drilling, Production, Mechani-
cal Engineering, Inspection of Equip-
ment Stores and Purchase, Planning
and Coordination, Finance and Ac-
counts and Administration, each head-
ed by a Director, ang the departments
of Civil Engineering ang Transport and
Transportation, headed by a Chiet En-
gineer (Civil), and Joint Director
(Transport), respectively. Also there
are the Hind Oil Design Institute and
-the Institute of Petroleum Exploration,
under the charge of a Director end an
Additional Director respectively.

The Directorates of Geophysics, Geo-
logy and the Institute of Peirvleum
Exploration ave under the eharge of
the Member (Exploration). - The
Directorates of Drilling end Predud-
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tion and the Hind Oil Design Instifute
are under the charge of Member
(Production). The Director of Mecha-
nical Engineering and the Depart-
ments of Civil Engineering and Trans-
port and Transportation are under the
charge of Member (Engineering).
The Directorate of Finance und
Accounts is under the charge of Mem-
ber (Finance). The Directorate of
Administration, Inspection and Equip-
ment and Planning and Coordination
as well as the Vigilance Section, the
Legal Section and the Secretariat are
under the charge of Chairman.

The drilling and production opera-
tions are carried out in the various
projects all over the country. Each
project is under the charge of a Pro-
ject Manager (or g Joint Manager or
a Senior Deputy Manager). Projects
in the Western region are under the
over-all charge of a General Manager.
whose office is located at Baroda.
Likewise, there is General Manager
for the Eastern region, whose office 15
at Nazira. The operations in the
Upper Assam and the Garo Hills are
managed by the General Manager,
Eastern region, directly. For all other
projects falling outside the Western
and Eastern regions, the Director of
drilling located at Dehra Dun is the
General Manager. Administratively,
the three General Managers are under
the charge of the Chairman of the
Commission.

Where g matter is beyond the power
delegated to a Member or where a new
scheme or a new policy is involved,
the matter is decided at a meeting of
the Commission by a majority vote of
the Members present.

(b) In regard to formulation of high
policy Government, wherever con-
sidered necessary, hold meetings with
the Chairman and Memberg of the
ONGC. Once the policy is laid down
the implementation thereofr is the res-
ponsibility of the Commission and the
progresg is reviewed through normal
official channels including quarterly
progress review meétings held by the
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Secretary in the Mimstry to which the
Chairmén and ai Members of the Com-
mission ase inwvited.

New Jayantl Janta Expreds Train
ranniag hetween Delhl and
Ahmedabag via Ajmer

129. SHRf P G MAVALANKAR
Will the Minister of RAILWAYS be
pleased to state,

(a) whethér a new ‘Jayant! Janta
Express’ train has been running
between Deli and Ahmedabad via
Ajmer since the Republic Day, 1974;

(b) the special facilities and extra
services offered by the said train to
the travelling passengers; and

(c) whether efforts are being made
to reduce the running time of the
said train as also of othér fast trains
already in service between Delh) and
Ahmedabad, and if so, with what re-
sults?

THE DEPUTY MINISTER IN THE
MINISTKY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) (a) The
existing 231 Up (31 Up)/32 Dn (232
Dn.) Delhi-Ahmedabag Janta Express
has been converted into Jayanti Janta
Type Express from 26th Janusry
1974.

(b) A Pantry Car has been provid-
ed to meet the catering needs of pas-
sengers On request, passengers are
supplied with bed rolls on payment
The tramn is vestibuled

(c) Consequent on their dieselisu-
tion on the entire run, the overall run-
ning time of 231 Up (31 Up)/32 Dn
(232 Dn.) Jayant, Jantsa Express has
been reduced by 63 minutes and 40
minutes respectively as compared to
their runping time om steam traction
The overall runmng time of 263 Up
(3 Up)/4 Dn. (204 Dn.) Delhi-Ahme-
dabad Express has also been reduced
by 55 minutes and 43 minutes vespec-
tively as comparved tfo their running
time on steam traction
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Allogng Xransfer of Shaxes of QOelssa
Concrete Products Ltd, to a Private
Budsessthnrt:

130. SHRY 8. N. MISHRA: Wil the
Minister of LAW, JUSTICE AND
CG:;IPANY AFFAIRS be pleased to
state:

(a) whether a4 eompany by tiie name
of Orissa Concrete Products Ltd, was
set up by a technocrat entrepreneur
under the Pilot Project Scheme of the
Onissa Government;

(b) whether the shares of the
Company were transferred to a pri-
vate businessman unconnected with
the Project and in violation of the
objects of the acheme and the Articles
of association of the Company;

(¢) whether the entrepreneur had
made a representation to the Central
Government m this regard, and

(d) if so, what action has been
taken by Government in the matter”

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) (a) Yes, Sir

(b) to (d) The question raised 18
already under investigation in consul-
tation with the State Government of
Orissa

Miniminm Five Yéaw' Ténure for
Judges ‘of* High’ Cotrts ‘ang 'Stpreme
Oourt

131 SHRI S,'N. MISRA:
SHRI BIRENDER SINGH RAO:

Wil the Minister of LAW, JUSMCH
AND COMPAUY AFFAIRS be plesed
to state®

(a) whether Government have snce
taken any decision about the appoint.
ment of only such persons as Judges
of the various High Courts and Sup-
reme Court as would have g tenure of
at least five years; and
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(b) if not, the reasons for delay
ang the time by which a decision is
likely to be talden?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFPAIRS (SHRI
H. R. GOKHALE): (a) and (b). The
Law Commission in their 14th Report
on the Reform of Judicial Administra-
tion had recommended that the per-
sons selected for appointment to the
Supreme Court should have a tenure of
at least 10 years. This recommenda-
tion wag accepted by Government sub-
ject to the change that, save in excep-
tional cases, the minimum should or-
dinarily be 5 years. In respect of
appoiniments to the High Courts, how-
ever, there is no such decision about
a minimum tenure. There {s no pro-
posal to fix any minimum tenure in
respect of High Court Judges.

Closing of Zuarl Agro-Chemicaj Fertl-
liser Factory at Sanccale in Goa

132, SHRI S. N. MISRA: Wil] the
Muuster of PETROLEUM AND CHE-
MICALS be pleaged to state:

(a) whether Goa Administration
have decided to close the Zuari Agro-
Chemical Fertilizer Factory at San-
coale;

(b) if so, the reasons therefor;

_(e) the number of persons who are
likely to be affected: and

(d) what steps the Central Govern-
ment propose to take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) ‘Government are not

aware of any such decision in thix
regard,

(1) to (d). Do not arise.

MAGHA 30; 1895 (S4KA)
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Oll drilling by o.:‘m.o,c..u.amhn

133 SHAI 'S, N. MISHRA: Will the

Minister of PETROLEUM AND CHE-
MICALS be pleased fo statel

(a) the proguess made, by Oil and
Natural Gas Commission in its dril-
ling operations in the Arabien Ses;

(b) the amoumt spent so far by
Government on this project; and

(c) the results achieved so far?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Dne well drilled on the
Tarapur Structure to depth of 2,782
metres approximately. The well had
been projected to a depth of 4,500
metres but drilling had to be tempo-
rarily abandoned at the depth of 2782
metres approximately on account of
complications encountered in the well
A second well has been spudded om
the Bombay High structure on 3rd
February, 1974.

(b) Total revenue expemrditure in-
curred on drilling operations in this
Project amounts to Rs. 392.72 lakhs
upto 31st January, 1974.

(c) The wells have given valuable
hithological and stratigraphical infor-
mation pertaining to the sedimentary
section down to the depths drilled. In
the Tarapur well, in the lowér patt, 2
number of lime-stone horizons have
been met with, some of which have
given indications of the presense of
natural gas. The gas indications are
of general interest in regard io ex-
ploration work in this region, although
those indications are not of commercial
interest in the well drilled. In the
well on the Bombay High Structure, no
indication of the presence of oil or
gas has been obtained down to the
depth .of 838 metres drilled upto 10th
February, 1874,
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184. BNRI DASARATHA DES: Will
the, Minister of PETROLEUM AND
CHEMICALS be pleased io state:

(a) the number of placeg in Tripura
where the drilling operations have
been undertaken by Oil and Natural
(Gas Commission at present;

(b) the places in Tripura where
further operations will be taken wup
during the Fifth Five Year Plan; and

(c) the prospect of oil and gas in
Tripura?

THE MINISTER OF STATE IN THE
MINIGTRY OF PETROLEUM AND
LHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) At one place on the
‘Baramure structure.

(b) Further operationg are proposed
{o be taken up on Gojalia, Tichna,
Bachia Tuylamura and Rokhla struc-
ture during the Fifth Plan period.

(c) On the basis of the available
-geological data, the prospects of oil
and gas are considered favourable.
However, the position in this regard
will be finally known, only after drill-
ing and testing of a number of wells
;in the area.

;Ratio Percentage reserved in Promo-
stional Grades for SC|ST maintained in
wagon repair workshop, Kota

185 SHRI ONKAR LAL BERWA:
Will the Minister of RAILWAYS be
ywpleased to state;

(a) whether the prescribed ratio
,percetitage reserved in promotional
grades reserved for SC/ST is being
«correctly maintained in Wagon Repair
‘Workshop, Kota;

(b) it there is any deficiency, the
reason therefor; and

(e) the number of Chargeman in
Kota Shop belonging to 8T com-
munity?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) (i)The vacancies occurring one
in a recruitment year had to be ireated
as unreserved as per rules.

(11) Suitable SC/ST candidates were
not available,

(e) Two.
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Deployment of Territorial Army guring
Railwaymen’s agitation of Dhanbad
Division (Easterp Rallway)

141, SHRI MOHAMMAD ISMAIL:
Will the Minister of RAILWAYS be
pleased to state:

(a) how many units of Territorial
Army were utilised during the agita-
tion of Railwaymen of Dhanbad
Division in November-December, 1073;

(b) whether there were any acci-
dents in which the trains or engines
Tun by the Territorial Army person-
nel were involved; and

(e) if so, the total loss suffered
due to these accidents?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) (a) Two.

(b) None in Dhanbad Division.
(¢) Does not arise.

MAGHA 130, 1805 (SAKA)
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Grant of Recoguition to Unions of
Employees of RDSO, Lucknow

142. SHRT MOHAMMAD ISMAIL:
Will the Minister of RAILWAYS be
pleased to state whether the RDSO
Karamchari Sang, Lucknow has made
any claim for recognitions; and if so,
the reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): In the
pattern that is obtaining on the Min:s-
try of Railways, recognit'on hag been
accorded to two staff associations in
RDSO. As such it is not considered
necessary to accord recognition 1o
RDSO Karamchari Sang, althougb
they are claiming it.
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Negotiationg with Soviet Oil Minister
for Assistance to solve Qfl Crisis

154. SHRI N. K. SANGHI. will the
Mimster of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether ihe question of short
term and long term Soviet assistance
to help this ecountry 1o tide over the
prevailing oil crisis was discussed by
Government with the Soviet Oil
Minister during his visit to this coun-
try in January, 1974;

(b) 1L so, the nature of short term
assistance that has been promised by
the USSR and to what extent it will
augment the supphes of petroleum
and petioleum producte in the coun-
iry, and

(¢) the particulars of the long term
measures that have been agieed upon
between the two countites where
Soviet assistance will be available”

THE MINISTER OF STATE IN THE
MINISTRY OF PHITRCLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (c) The Soviet Oil
Minister and s  delegation wisited
India in January, 1974, #s a pary of
the continuing process of Indo-Soviet
Cooperation in the fleld of Oi1l gxplora-
tion development and production in
the public sector Various aspects of
ONGC achieving the gval of increas-
ing its production fiom the present
4.11 million tonnes per annum to 8.42
milhon tonnes per annum by the end
of the Fifth Five Year Plam were dis-
cussed. The main tasks for inereas-
ing oil production at thig stage were
identified as—

(1) quick development of the
known flelds;
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(ii) maximum utilisation of the
existing produttion wells; and

(iii) wider application of economic
and highly effective secondary
recovery methods.

Noi only short term assistance was
discussed during thig viait,  Soviet
assistance envisaged is in context of
the total Five Year Plan of the ONGC
covering, among other things supply
of machinery and eguipment, deputa-
tion of Soviet specialists to India,
training of Indian specialists in the
Soviet Union, supply of certain sophis-
ticated tools, ete,

Memorandum submitted by Co-
ordination Committee, North-east
Frontier Railway, Katihar

155. SHRI BHOGENDRA JHA. will
the Minister of RAILWAYS be pleased

tn state:

(@) whether a1 memorandum  had
been submitted to the Railway Minis-
ter hy the Co-ordination Committee,
Nosth-east Frontier Railway, Katihar
on the 22nd March, 1973, and

(h) if so, gist thereof and action
taken thereon?

THE DEPUTY MIN(STER IN THE
MINISTRY OF RAIIL.WAYS (SHR!
MOHD. SHAFI QURESHI): (a) Yes.

(b) The demands contoined in the
Statement laid on the Table of the
House, [Placed in Library. See No.

LT-6153/781.

Such issues are raised from time to
time by recognised labour o1ganisa-
tions and are seitled through discus-
sions in the meetings of the Permanent
Negotiating Machinery sng the Joint
Consyltative Machinery at different
levels. Further, representations cem-
ing from any source, inciuding ur.recog-
nised Unions, are given due considera-
tion and action, as is appropriate in
each case, is taken.
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Whatever demands are presented to
the administration are given due con-
sideratiop with the utmost sympathy.
it has to be realised by staff that just
because certain demands have besn
voiced it does not mean that they
should be conceded forthwith. Gov-
ernment have to consider the demands
taking into consideration factors like
financial resources. the framework of
the rules and regulations, justification
for accepting the demands aund the re-
percussions of their accentanc-,

Import of Crude Ofl by Foreign il
Companies from Persian Gulf
Countries

156 SHR! P. M. MEHTA: Wijj the
Minister of PETROLEUM AND CHE
MICALS be pleased to state:

1) whether foreign oil companics
have heen asked to import il from

thelr own  sources in Persian Gulf
coustries ut the most favourahle
mices:

(b) if so, whether the oil com-

penics had intimated the new prices
of crude effective from January 1,
1974 after the Teheran announcement
nbout doubling the prices of crude bv
the Gulf countries: and

tc) whether Government had not
received any intimation of the new
nrices of the crude imported under
Govirnment contracts from Saudi
Arvabia and Iraq?

THE MINISTER OF STATE IN 1HE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SIIAHNAWAZ
KHAN): (a) The oil compenies are
already doing so

(b) and (¢). Yes, Sir.
Construction of Salt Water Barrier
at Thannir Mukkom

157. SHRI M. K. KRISHNAN; wil
the Minister of IRRIGATION AND
POWER be pleased to state:
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(a) whether Government have con-
sidered the proposal received from
Kerala Government for the construc-
tion of Salt Water Barrier at Thannir
Mukkom;

(b) it s0, the main features there-
of; and

{¢) the decision taken by Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (¢). The Thannir-
‘Mukkom regulator scheme in Kerala
estimated to cost Rs. 180 lakhs v-as
sanctioned by the Planning Commis-
sion in 1088, and ig being implemented
by the Government of Kersla The
Government of Kerala had sent revis-
ed estimates for the work raising the
cost to Rs. 458.50 lakhs. After exa-
mination of the estimates, comments
have been sent to the State Govern-
ment replies to which are awaited.

Proposal to make changes in the
MRTP Act

158. DR, RANEN SEN: Wwill the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state’

(a) whether Monopolies and Res-
trictive Trade Practices Commission
has requested Government to make
adequate changes in the Monopolies
and Restrictive Trade Practices Act
so as to give the Commission more
powers; and

(b) if s0, the nature of changes
suggested by the Commission and
the ‘Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (8) and (b). In
chapter (V). (pages 18—23) of the
Annual Administrative Report of the
working of the M. R, T P. (‘ommission
for the year ending 31st December,
1972, laild on the Table of House on
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the 13th December, 1973, (he Commus-
sion has mentioned that thete are cer-
tain inadequacies in the provisions of
the M. R, T. P. Act and suggested that
Government may take early steps to
amend the Act. These suggastiong are
being considered alongwith other
amendments that may be necessary.

Doubling of Railway Track from
Dum Dum Junciion to Bongaon

169. DR. RANEN SEN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether people lLiving in areas
served by Sealdah-Bongaon Railway
line of Eastern Raflways have recently
submutted an appeal to the Ministry
to double the Railway track from
Dum Dum Junction to Bongaon and
whether such a request has also been
made by the Transport Minister of
Wesi Bengal to the Railway Mimster;
and

(b) if so, the Minister’s reaction to
the appeal?

THE. DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes

(b) A techno-economid survey un-
dertaken for doubling of the section
has revealed that this project will be
unremunerative. The question of wali-
val of dividend lability on the invest-
ment on the scheme is therefore being
taken up with the Planning Commis-
sion and the Ministry of Finance,

Delay in construction of Fertilizer and
Reflnery Units at Haldia

160. DR. RANEN SEN: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether construction of Ferti-
lizer and Reflnery units proposed for
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Haldia, West Bengal are being delay-
ed; and

{b) if so, reasons thereof and steps
proposed to expedite them?

THE MINISTER OF STATE IN THE
MINISTRY Op PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). Yes, 8ir. Ac-
cording to present indications the
Haldia Fertilizer Project is expected

to be completed by March 1876. The
delay so far is only marginal,
A¢ regards Haldia Refinery, the

Fuel Sector is likely to be completed
by mid-1974 and Lube Sector by end-
1974. Construction of the Refinery has
been delayed mainly on account of the
multiplicity of agencies involved, de-
lays in delivery of materials by the
Indian and foreign vendors, scarcity of
construction material, non-availability
of wagons, frequent labour troubles,
ete.

All steps necessary for accelerating
the progress of work have been taken
to ensure that the projects are com-
pleted according to the schedule men-
tioned above.

Impact of increase in prices of crude
and Petroleum

161. DR. RANEN SEN:

SHRI M. RAM GOPAL
REDDY:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether consequent ypon the
increase in price of crude, petroleum
and oil products, India will have to
spend enormous sum of money to meet
the price rise; and

(b) if so, Indiu’s plan to meet this
increase in price?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir.
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(b) A number of measures are in
hand to curb the consumption of petro-
leum products and to see that there
are no undue strains on the vital sec-
tors of the economy of the country to
the extent possible,

Remuneration t0 commission vendors
in Railways

182. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleaseq to state: T

(a) the rate of remuneration to the
commisgion vendors in each Railway;

(b) whether the Vendors in Sou-
thern Railway are paid less than their
colleagues in other Railways;

(c) whether the Vendors of Sou-
thern Raillway have submitfed a
charter of demands and have started
agitation; and

(d) if so, the steps taken by Gov-
ernment to settle the issue?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). A statement is laid on the Tdble
of the House. [Placed in Library.
See No. LT-6154/74.) .

(c) Yes, there was agitation by the
vendors from 16-1-1874 to 20-1-1974.

(d) With effect from 1-2-1974 the
rate of commission payable to com-
mission vendors working at Madras
Central has been increased to 12 per
cent on all items except tobacco pro-
ducts and matches.

Deployment of retired Loco Running
Staff during December, 1973

163. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS. be
pleased to state:

(a) how many retired Loco ﬁ'un-
ning Staff were employed during De-~
cember, 1978 to run essential services:
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(b) whetlier they were found me-
dically it to run the train services,
and

(¢) whether they were paid more
than they were entitled under the nor-
mal rules of re-employment and if
s0, who authorised such payment?

THE DEPUTY MINISTER IN THE
Y OF RAILWAYS (SHR!

MOHD, SHAFI QURESHI): (a) 130

{b) Most of the re-employed siaf!
were medically examined and found
fit; a few were not as they had recen-
tly retired from railway employment
and medical examination was not
considered necessary and also because
they were employed on urgent work
during the emergency.

{c) They were paid daily rates of
wages plus mileage allowance where-
ever admissible

Eiection of Railwaymen's represen-
tatives to Staff Couneils

164. SHRI SAMAR MUKHERJEE
Will the Minister of RAILWAYS
be pleased to state-

(#) whether any restriction has
been imposed on the Railwaymen
about their rights to elect their repre-
sentativeg or being elected to the
Staff Counecils:

€b) if so, the reasons therefor, and

(e) whether Government have re-
ceived any protest m this regard and
how the same has been disposed of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(¢). Tn order to enable more staff to
sedk election to the Staff Councils, it

FEBRUARY 19, 1974
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has been decided that ny member of
the Staff Council shall hold office for
more than two terms. Protests in
this respect are being dealt with ae-
cordingly.

Shoriage to Kervsene 0il in Ghaziabad

166. SHRI YAMUNA PRASAD
MANDAL: Will the Min'ster of PET-
ROLEUM AND CHMICALS be pless-
e to state.

(a) whether Govelnment are aware
of the acute shortage of Kerosene oil
in Ghaziabad;

tb) 1f 50, the 1¢casons therefor; and

(¢) the 1emedial measuteq adopted?

THE MINISTER OF STATE N THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) (a) to (¢) During January
and Febiuary, 1974 availability of
Kerosene O11 1n the countiy has been
less than the demand leadig to the
curtailment of the quotas for States
Besides, durmg the loco staif «trike
in December, 1973, and worl-to-rule
of the Railway staft etc, movement
of POL was adversely affected on the
Railways creating pocket. of <car-
oity

As 1n other paits of Uttar Pradesh,
Kerosene Oi] is released to consum-
meg public 1in Ghaziabad according to
the procedure laid down by the Dis-
trici authorities. JOC is in comstant
iouch with the District authorities and
continuous effecrts are being made to
1ush supplies to the affected areas
No specific resports have, however,
been received of any acule shortage
of Kerosene 0il in Ghaziabad.

Fapenditure on elections to UP
State Assembly in 1989

167. SHRl YAMUNA PRASAD
MANDAL- Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state the
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iotal expenditure on UP Staic Asseni-
bly elections in 189697

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDBARY): The total
expenditure incurred by the State
Government on the U.P. State Aesem-
bly Elections in 1969 was Rs. 1,59,88,

000.

Pelay in completion of Tube Railway
in Calcutta

168. SHRI YAMUNA FRASAD
MANDAL: Will the Mwmster of
RAILWAYS be pleased tu state:

(a) whether the completion of Tube
Railway in Calcutta is likely to be

delayed; and

(b) if so, the tentative time by
which it woulg be compleied?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF; QURESHI): (a) and
(b). There has been no revision 1n
the orginal time schedule for the
construction and commissioning of
the Tube Railway Project which is
1979. But acquisition of properties
and diversion plan for road traffic
may bring about new unforcsven situ-
ations to be tackled at the appropri-
ate time.

Losses incurred by major irrigation
projects

169. SHRI M. SUDARSANAM:

SHRI SHIV KUMAR
SHASTRI:

Will the Minister of IRRIGATION
AND POWEER be pleased .to state:

(a) whether the losseg incurred so
far by major irrigation projects since
1051 are over Rs. 1,000 croves;

(b) if so, the reasons thereof; and
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(c) the steps taken by Government
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to te). Trrigation pro-
jects are designed to increase agricul-
tural production, and the cconomivs
of such prujectz are assessed on the
benefit cost ratio approach. General-
ly, all irrigation projects taken up
have a favourable ratio of bhenefils to
costs. However, due to low water
rates charged by the State Govern-
ments, increasiug cost of construction
and maintenance of projects, and leg
in utilisation of created potential, the
revenues to Government have pro-
gressively fallen short of expenditure
and in that sense Government reve.
nues have suffered a loss. With thc
increase in the number of irngation
projects, the exient of this loss has
been going upyand was Rs. 130 crores
in 1971-72. The Centre has been ad-
vising the States to increase irrigation
rates, und in the Fifth Plan the om-
mand erea development programmes
have been included for ensuring op-
timum utilisation of water.

Deraiiment of Deccan Express in
December, 1973

170 SHR] M SUDARSANAM:
SHRI RAM PRAKASH:

Will the Mimster of RAILWAYS
be pleased to state:

(a) whether Deccan Expresg derail-
od 1n the last week of December, 1973:

(b) it so, the number of casualties;
and

(c) the amount of compensation
given to the familics of the deceased?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Train
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No. 305 Down Bombay-Pune Deccan
Express derailed between Ghorawadi
station and Shelarwadi cabmn of Cen-
tral Railway on 21-12-1973.

(b) In this accident no one was
killed. However 29 persons sustained
injuries of whom 7 were hurt grie-
vously,

(¢) No compensation has so far
been paid to any one. Only an ex-
gratia payment of a total of Rs. 4,000
has been made to the injured persons.

Suggestions from task foree regard-
ing prices of 24 bulk drugs

171. SHRI M. SUDARSANAM:
will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

{a) whether a task force of hig Mi-
nistry has suggested a restriction on
the prices of 24 bulk drugs; and

(b) if so, the decigion of the Gov-
ernment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b) No
task force has been set up in the
Ministry of Petroleum and Chemicals
on the prices of 24 bulk drugs. The
reference 18 perhaps to the Report of
the Working Group under Chairman-
ship of the Chairman of the BICP on
the cost structure of 24 bulk drugs.
The Report of the Working Group
15 under consideration of the Govern-
ment

Discussion with Russian Oil Experts

172. SHRI M. SUDARSANAM:
SHRI RAM PRAKASH:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
gtate:

(a) whether o}l experts from Soviet
Union visited our country recently;
and
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(b} it so, the nuture of discussions
held by them with the Indian officials?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI SHAHNAWAZ
KHAN).: (a) Yes, Sir.

(b) The discussions pertained to
turther expansion of the already exi-
sting Indo-Soviet co-operation in the
field of oil exploration, development
and production in the Public Sector
in India. These discussions were
held for achieving quick develop-
ment of the already known oil fields
and for maximum utilisation of the
existing productive wells. The So-
viet side has agreed to expedite So-
viet assistance in terms of experts and
supply of equipment for boosting the
Indian effort in exploration, drilling
and production of oil,

Measures suggested by GSI for off-
shore oil exploration

174 SHRI VASANT SATHE: will
the Minister of PETROLEUM AND
CHEMICALS be pleased wo state

(a) the measures suggested by the
Geological Survey of India for proper
survey and exploration of continental
shelf along the coasta] region of the
country to make the country gelf-suffi-
cient in fossil oil;

(b) the action taken or proposed to
be taken on these measures; gnd

(c) the steps taken to strengthen
the marine geological wing and Survey
of sub-Himalayan region?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHANA-
WAZ KHAN): (a) to (¢). The
information is being collected and
will be laid on the Table of the House
in due course.
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Action takem on Rallway Minister’s
Study Team Report on Coal Trans-
port Planning

175. SHRI VASANT SATHL: Will
the Minister of RAILWAYS be

pleased to state:

(a) whether action has been taken
on Report of Study Team on Coal
Transport Planning;

(b) if so, salient features of the ac-
tion taken; and

(c) other measures taken to meet
the periodic coal shortages in the in-
dustrial centres?

THE DEPUTY MINISTER IN THF
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). The Reports submitted by the
Coal Transport Study Teamsg are
under consideration of the Govern-
ment, |-

Development of a new fertilizer
‘Sanjeevani’

176. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether ‘Sanjeevani’, a new
type of fertilizer hag been developed
in India; and

(b) if so, the main featureg regard-
ing ity utilisation alongwith its cos:i?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). Government
have presently no knowledge of such
a fertilizer, However, enquirieg are
being made and information will be
laid on the Table of the House.
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Feasibility studieg by F.C.I. for setting
up coal-based fertiliver plants

177. SHRI C. K. JAFFAR SHA-
RIEF: Will the Minister of PETRO-
LEUM AND CHEMICALS Le pleased
to state:

(a) whether his Ministry hag asked
the Fertiliser Corporation of India to
take up feasibility studies for the set-
ting up of additional coal-based [fer-
tiliser plants;

(b) whether the cost of Urea pro-
duced in coal-based plants was esti-
mated at Rs, 354 per tonne, while the
cost of urea produced from naphtha at
the same site was estimated between
Rs. 395 and Rs 434 per tonne;

(c) if so, the broad outlines regard-
ing the policy of Government in this
regard; and

(d) whether the Corporation is also
investigating the possibility of Jocating
coal-based fertiliser plants in Assam
and, if s0, the broad ouilines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir.

(b) Yes, Sir. The figures here refer
to the studies made in 1970 and the
production costs are prior to return
on the capital employed.

(c) Three Ilarge-sized coal-based
fertilizer projects are being imple-
mented by the Fertilizer Corporation
of India at Talcher (Orissa), Rama-
gyndam (Andhra  Pradesh) and
Korba (Madhya Pradesh).

(d) The Fertilizer Corporation of
India is also conducting feasibility
and locational studies for establish-
ment of coal-baged plants at various
locations, including Assam.
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Restoration of power cut in Punjab

178, Shitl KAGHUNANDAN LAL
BHATIA: Will the Minister of IRRI-

GATION AND POWER be pleased
to state:

(a) whether 40 per cent power cut
was imposed in Punjab recently;

(b) if so, the reasons therefor; and

(¢) the steps taken to restore the
cut?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR SIDDHESHWAR PRA-
SAD): (a) and (b) Due to in-
crease 1n demand foi power and wn-
adequate availability of energy in the
Sygtem, the Punjab Aulhorities have

imposed selective restrictions on
power consumption, the maximum
eut being 40 per cent

(¢) The restoration of the cuts

would depend upon improvements 1n
the energy availability All possible
steps are being taken for maximmsing
generation and expediting commis-
sioning of new piojects

Supply of oil io Steel Plants and other
establishments

179. SHRI M. S, PURTY: Will the
Mimster of PETROLEUM AND

CHEMICALS be pleased to state

(a) whether Government have de-
cided that no immediate cuis should
be imposed on supphes of ol to steel
plants, power generation umts, ferti-
liser factories, railways, defence 1nstal-
lations and gefence production ynits,
and

(b) if so, whether the earher cir-
cular issued to refineries for curtail-
ment of supplies to steel plants and
power units is being withdrawn; and

(c) if so, the facts thereof
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAMNAWAZ
KHAN). (a) In view of the steep in-
crease n prices of crude o1l and re-
fined petroleum products and the en-
tical Furnace Oil availability in the
world market, 1t has not been poss-
ble to mect the Frunace Oil 1equire-
ments of the countrv n full The
Ciovernment have, thercfoic, advised
the o1l companmies o meet upto 90
per cent of the requirements, of in-
dustres based on the past off-takes
This 10 per cent cut has been im-
posed uniformly for al! consvmers
for the months of January and Feb-
1uary, 1974

(b) ang (¢) Do not arise

Decision to market blue keroscne oil

180 SHRI PRABODH CHANDRA
SHRI R R SINGH DEO

Will the Minustcr of P&ELROIFUM
AND CHEMICALS be ple =ed  to
state

(a) whether Government have de-
cided to markct 11 the country olue
kerosene oil; and

(b) 1f <0 the reason, and the ad-
vantages thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEM'CALS (SHRI SHAHNAWAZ
KHAN) (a) The proposal of co'our-
g kerosene in blue ig under the ac-
tive consideration of the Government

(b) The advantage of dyemng kero-
sene will facilities detection if it is
dulterated with Motor-Spuit

Poer Financial results py Eleotricity
Boards

181 SHRI PRABODH CHANDRA-
Will the Minmsi¢r of IRRIGATION
AND POWER be pleased 10 slate.

(a) whether Ele tticity Boards 1
various States would show poor finan-
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cial results by the end of current
firancial year; and

{b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (u) It has been estimated
that the overall working results of
the State Electricity Boards during
1973-74 would pe similar to the re-
sults of 1972-73. While all the State
E ectricity Boards would be meeting
their nperating, maintenance and de-
preciation charges, a majority of the

Boards would not be able 1o meet
their interest charges in full,
(b) The Stute Governments are

primarily concerned with the func-
tioning of the State Electricity Boards.
The Central Government has, how-
ever. advised the State Governments
to improve their financial working in
accordance with the recommendations
of the Venkataraman Committee, The
efforls being wade by the Centre to
assist the State Electricity Boards to
improve the operating efficiency of
their plants, and reduce transmis-
sion losses is also expected to lead to
an improvement of the financial posi~
tion.

Amendment of Constitution in order
to Lower the Voting Age

182 SHRT C. K. CHANDRAPPAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Government  have
taken a final decision with regard to
the granting of voting right at the
age of eighteen;

(b) whether there is any proposal
that this right be granted before the
1976 General Elections; and

(¢) when is the required constitu-
tional amendment likely to be brought
forward? .
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THE MINISTER OF STATE IN THE
MINISTRY QF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITI-
RAJ SINGH CHAUDHARY): (a)
to (c). No, Sir. As the matter is still
under consideration, any further ac-
tion in this behalf will necessarily
depend upon the final decision which
15 yet to be taken.

New Railway Lines from Cochin to
Kayamkulam via Alleppy, Telli-
cherry to Mysore via Coorg and
Kottayam to Madurai via Sabarimali

183. SHRI C, K. CHANDRAPPAN:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Government of
Kerala has once again reguested the
Centre recently to survey and cons-
truct certain new Railway lines in
Kerala;

(b) if so, the gist thereof;

(¢) whether Government are
reconsidering its earlier decision about
the construction of Railway lines
between Cochin and Kayamkulam vig
Alleppy, Tellicherry and Mysore via
Coorg and Kottayam and Madurai
vie Sabarimali; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI1
MOHD. SHAFT QURESHI): (a) and
(b). The Kerala State Government
have been representing for a railway
line from Cochin to Kayamkulam via
Alleppy. A Traffic Survey was carried
out in 1970 which revealed that the
line will be unremunerative.

(c¢) and (d). The proposed rail links
being highly unremunerative, econo-
mically not viable, and involving huge
expenditure, cannot be undertaken at
pregent, due to the difficult financial
position.
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Sanetion of Hydro-Electric and Irri-
gation Prejects in Kerala

164. SHRI C. K. CHANDRAPPAN:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the hydro-electric and
irrigation projects proposed by the
Kerala Government to the Centre is
still pending sanction;

(b) the new projects Government
have sanctioned for the years 1973-74
and 1974.75; and

(¢) the steps Government propose
to take to expedite the execution of

these projects?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) A statement showing
the new hydro-electric and irrigation
projects proposed by the Government
of Kerala and pending for clearance
by the Planning Commission is at-
tached.

(b) The following new schemes
have been approved so far during
1973-74 by the Planning Commission
for inclusion in the developmental
plans of Kerala:—

(1) Idikki Hydre-electric project-
Stage. IL

(2) Silent Valley Hydro-eleciric
Scheme.

(3) 1damalayar Hydro-electric
Scheme,

The other projects are under exami-
nation and will be considered for
clearance as and when such examina-
tion is completed, keeping in view
the resources likely to be available
for their implementation.

(¢) The State Government have
been urged to allocate the maximum
possible funds to complete the
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schemes already in hand. A special
Central assigtance of Rs. 2.8 crores
wag also provided to the State Gov-
ernment in the current year to acce-
lerate work on the Idikki Stage I
Project.

Statement

Serial

Name of the Scheme

- D

Hydro-Electric Projects

1. Kerala Bhavani Multi-purpose
project.

2 Mannthody Multi-purpose Pro-
ject,

3. Pandiyar-Punnapuzha Hydro-
Electric Project.

4, Kakkad (Sabirigiri Tail Race)
Hydro-Electric Project.

8. Idikki Hydro-Electric Project.
Stage-11I
Irrigation Projects
6. Banasurasagar (Cannanore).
7 Tirunelli (Cannanore).

8. Kerala Bhawani (Tailrace)
(Palghat).

9. Karapuzha (Koshikode),
10. Attappady (Palghat).
11. Noolapuzha (Koshikode),
12. Manjat (Koshikode).
13. Thondar (Cannanore).
14 Periyar Valley (Idikki).
15. Vamanapuram (Trivandrum),

Setiing up of Irrigation and Power
Projects in Madhya Pradesh in
5th Plan

185. SHRI R. S. PANDEY. Wil
the Minister of IRRIGATION AND
POWER be pleased to state:

{a) whether Government propose to
set up any new irrigation and power
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projects in Madhya i’radesh during
Fifth Five Year Plan; and

(b) if so, the main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
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PRASAD): (a) and (b). Particulars
of the new major irrigation ana
Power projects proposed to be under-
taken by the Government of Madhya
Pradesh during the Fifth Plan are
indicated below:—

POWER (SHRI SIDDHESHWAR
. Ultimated beneﬁts
Project Estimated cost
Irrigation Installed
Rs. lakhs thousand power
ha capacity
MW
Bargi 6623 330- 87
Narmadasagar multipurpose 11130 250" 10 10X100
Bansagar multipurpose scope being 248 88 Being revised
revised
Hasdeo Bango 5892 261-43 3X50
Upper Wainganga 1602 69+ 20
Parvati 1820 90° 56
Upper Tapi Stage—II 8793 46- 691 (M.P)
(Jointly with Maharashtra) 59- 849 (Maharashtra)

Rajghat

Ken

Satpura Thermal Station Extension
Korba Thermal Station Extension
Korba West Thermal Station .
Bodhghat hydel project
Maheswar hydel project
Haranphal hydel project

Under investigation

Under investigation

7519 2X200
4400 2X110
7680 2X200
3773 .. 3x80
1830 3x40
3831 4x50
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Price of a Barrel of Crude Oil

186. SHRI R S PANOEY ‘Wil
the Minister of PETROLLUM AND
CHEMICALS be pleased tp state the
present price of a barrel of crude oil
and the freight charges paid by India
for mmporting c1ude?

THE MINISTER OF SIATE IN THE
MINISTRY OF PETROLEUM AND
CHEM.CALS (SHRI SHAHNAWAZ
KHAN) It is not possible to deter-
mine the preseni average price of
mmported ciude o1l (FOB plus f1eight)
as the prices of a number of crude
oils are still piovisional owing to the
non-finalisation of the discussions
between some of the 011 producing
countries and the international oul
compames

Law to bar persons having wealih
above certain limit from ocontesting
Election and holding Public
Offices

187 SHRI K MALLANNA Wil
the Minmster of LAW, JUSTICE AND
COMPANY AFFAIRS oe pleased to
state

{a) whethe; thele 1s any proposal
under the consideration of Govern-
ment to enact a law that persons
having wealth above a certain hnut
should be disqualified from contesting
any election and holding publc

offices, and

(b) if so, the salient jeatures there-
of, and if not the reasons therefor”®

THE MINISTLR OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITI-
RAJ SINGH CHAUDHARY) (a) No,

Sir.

(b) Does not arse
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Sehem, for Modernisation of Sindri
Unit of F.CL

180. SHRI M. RAM GOPAL
REDDY: Will the Minigter of FET-
ROLEUM AND CHEMICALS be
pleased to state:

have
approved the scheme for the moderni-
sation of the Sindri Unit of F.Cl,;
and !

(a) whether Government

(b) it so, the main features of the
scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir.

(b) The scheme snvisages production
of an additiona] 1,28,500 tonnes of
niirogen per annum ang is expected to
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cost Rs. 89 crores (nearly). The
scheme will use fuel oil/heavy petro-
leum fractions as the feedstock in lieu
of coke/coke oven gas presently in use
as feedstock at Sindri.

Indianisation of Foreign Firms

191. SHRI M. RAM GOPAL
REDDY: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the number and names of
fcreign firms the shares of which are
exclusively owned by foreigners; and

(b) the steps proposed to be taken
to Indianise these firms?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) There were 93
Indian companieg registered under the
Companies Act which were wholly-
owned by foreign holding companies
as on 31st March 1971. In  addition
there were 541 branches of foreign
companies as defined under Section
591 of the Companies Act at work in
India as on 31st March, 1972. The
names of these companies are given in
statemerits I and II laid on the Table
cf the House. [Placed in Library.
See No. LT-6155/74].

(b) The policy regarding Indianiza-
tion of foreign companies hasg been
spelt out in the guidelines for the ad-
ministration of Section 29 of Foreign
Exchange Regulation Act, 1973 issued
by the Department of Economic Af-
fairs, Ministry of Finance.

Reduction in Power Generation by
Bhakra Management Board

192. SHR]I BUTA SINGH: Will the

Minister of IRRIGATION AND
POWER be pleased to state:
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(a) whether Bhakra Management
Board has decided to reduce power
geperatiOn; and

(b) if so, to what extent the reduc-
tion will be affected in the various
States receiving power from this
system?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI1 SIDDHESHWAR

PRASAD): (a) No, Sir.

(b) Does not arise.
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Setting up of a Commitiee to examine
the Pregress of Eleetrification in N.E.
States and North Western States

194. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
TRRIGATION AND POWER be pieas-
ed to state:

(a) whether Government have
constituted a Committee to examine
the progress of electrification in the
North-Eastern States of the country;

(b) if so, the composition of the
Committee and the likely date by
which it would submit its report;

{e¢) whether Government propose to
constitute a similar Committee to
examine the work of rural electrifica-
tion for North-Western States of

MAGHA 30, 1895 (SAKA)
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Himachal Pradesh, J. & K. Punjab
and Harayana; and

(d) if so, the likely date by which
this Committee would be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). A Committee
has been constituteq in January, 1974
to review the progress of rural elec-
trification in the Eastern States of
Assam, Bihar, Manipur, Meghalaya,
Nagaland, Orissa, Tripura and West
Bengal and to make suggesiions to
improve the situation. The Commit-
tee consists of:—

Chairman

1, Prof. Siddeshwar Prasad, Deputy
Minister of Irrigation and Power,

Members
2. Shri L. D. Kotoki, M.P.
5. Shri Bhola Raut, M.P.
4. Shri Yashpal Kapoor, M.P.

Members Co-opted

5 Advisor/Director Power (alter-

nate) Planning Commission.
.6 Technical Director Rural Electri-
fication Corporation.
Secretary
7. Director (RE), Central Water and

Power Commission.

The Committee is expected to sub-
mit its report within a periog of six
months,

(c) and (d). "o, Sir.

Construction of Hassan-Maugalore
Railway Line

195. SHRI NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to stafe:



195 Wrikten Answvers

{a) the date when the consiruction
of the Hassen-Mangelore Railway
line was undertaken;

{b) the likely date by which the
construction work would be completed;
and

{e) the ‘total cost involved?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAJLWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
Hassan-Mangalore Railway Project
was sanctioned in November, 1964,

(b) By about Dedember, 1976,
(¢) Approximately Rs. 8587 lakhs.

Request for opening a Railway Out-
Agency at Hamirpur in Himachal
Pradosh

198. PROP NARAIN CHAND
PARASHAR: Wil the Minster of
RAILWAYS be pleased to stote:

(a) whethey Government have
received a request for opening a
Railway OQut-Agency at Mamirpur
(District Headguarters) in Himachal
Pradesh;

1) it so, whether Government
have examined the request; and

(c) the decision taken by Govern-
ment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): Ya) Yes

(b) and (c). The proposal for open-
ing an Out-agency at Hamirpur has
been examined and it has beem found
that the game is not justified financially
due to poor prospects of traffic

Representation made for giving longer
steppage 49 Mjmechal Kxpress at
Rirstpur Ballwsy Station

18%. PROF NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be plessed to state:
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. @) whoﬂ;w } G?pmuwm
een received by Government regard-
ing the provision of a longer stopphge
to Himuthal Expiess and some other
impartant facilities et the Kirstgur
Railway Station on Northern Raﬂw‘ay;
and

{b) ¥ so, the decision of Govemn-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
MOHD. SHAFI QURESHID: (a) Yes.

{b) Increase in the duration of stop-
page of 53/54¢ Himachal Express at
Kiratpur Sahib Railway Station is nel-
ther justifed om traffic considerations
nor desirable in the inferest of main-
tamning the fast character of these
trains.

Assistance gought by Kerala for
Rlpetrifiostion ip Raral Aress

198 SHRIMATI BHARGAVI
THANKAPPAN:

SHRI VAYALAR RAVI.
i .
+ Will the Minister of IRRIGATION
AND POWER be pieused to state:

(a) whether the State Government
of Xerala has approached Central
Government for financial help to have
the maximum electrification in the
rural areas of the State; and

{b) it so, the reaction of the Central
Ggvernment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR! SIDDHESHWAR
PRASAD): (@) and (b) The pro-
gramme of rural electrification is for-
mulated and exeécuted by the State
Governments. The Rural Electrifica-
tion Corporation wiiich hes beem set
up in e Central Bector provides addi-
tive Snance to the State Electrieity
Boards or the implementation of thelr
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ryral electrification schemeas. The Cor-
poration since its inception has so far
spuctioned 16 rural electrification
scheteg 4 Kerala State Xlectricity
Board involving a loan assistance of
Rs. 712.87 lakhs, These schethes envi-
sage electrification of 451  villages,
energisation of 8436 pumpeets and
power supply to 1487 small scale and
agro-industries. Five more schemes
of Kerala State Electricity Board in-
volving a loan assistance of Rs, 23530
lakhs are at present under considera-
tion of .the Corporation. These
schemes will be approved by the
Corporation for financial assistance
if found technicully feasible and
financially viable,

Demang for a separate Bench of
Kerala High Court at Trivandrum

199. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

{a) whether a demand for setting up
of & separate Bench of Kerala High
Court in Trivandrum has been out-
standing for long;

(b) if so, action taken by Govern-
ment in this regard; and

(c) the time by which the aforesaid
bench will be set up?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H., R. GOKHALE): (a) to
(e). Certain legal issues had to be
congidered in consultation with the
Attorney General of India regarding
the proposal. In the Lght of the
advice given by the Attorney General,
the matter hag been referred back to
the Btate Governmeut for further con-
sideration. The proposal will be con-~
sidered further only after the State
Government’s views are received.

200, SHRIMAT! BEIARGAVI THAN-
KAPPAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whegher some daily passenger
trains running between XErnakulam
and Tyivandrum (Southern Railway)
have been cancelled;

(b) whether Government are aware
that this cancellation has resulted in
great inconvenience to the public,
especially the students; and

(¢) if so, what steps have been
taken or are proposed to he taken
urgently in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(¢). Out of seven pairs of traing on the
Ernakulem-Quilon  section and nine
pairs of trains on Quilon-Trivandrum
section, four pairg of trsing on Ema-
kulam-Quilon section and three pairs
of trains on Kuilon-Trivanirum sec-
tion have been cancelled on account
of the difficult cosl position. To mini-
mise the inconvenience to passengers
Nos. 191/182 Ernakulam-Trivandrum
Express and Nos. 745/746 Quflon-Tri-
vandrum Passenger have been diesell-
sed and their loads augmented by one
first class and three third class coaches
and two third class coaches respec-
tively.

CORRECTION OF ANSWER TO UN-
STARRED <QUESTION NO. 8812
DATED 8-5-1973 RE: MANAGING
DIRECTORS AND WHOLE TIME
DIRECTORS OF COMPANIES AL-
LOWED, MONTHLY REMUNERA-
TION OF RS. 4,000/- AND ABOVE

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): For the figure
498" ocourring in line 2 of the answer
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to gt (a) of Unstarseg Quastion Mo
9818 by Siwi B, K, Sinhs shswered n

on §th Mxy, 1973 by late
D. R, Chavan read “600".

Sa¢ snewering part () of the question.
This was because all the relevant par-
ticulars were not maintained in 2 man-
ner so as to make it possible to fur-

names the nutdber of the Managing
m :a:;:m basie remunecation
« end above daring the
peviod froth 1st January, 1970 1o 3ist
December, 1872 comes to “800",

4. Arrangements to maintain the
statistics adequately for answering
such quéstion, have been made,
1248 hrs,

ANNOUNCEMENT REp PANEL OF
CHAIRMEN

MR. BPEAKER: Hon, Members,
before I take up the Calling-attention
notice, I have to mform the House that
under rule 9 of the Rules of Pro-
f:edure, I have nominated the follow-
ing persons as Members of the Panel
of Chairmen:—

1. Shri Vasant Sathe,

2. Dr, Henry Austin,

3. Shri Dinesh Chandra Goswami,
4. Shri Naval Kishore Sinha,

$. Maulunsa Ishaque Sembhali, and
6. Shri Jagannathrao Joshi,

The list bas been completely changed
because the ethers hud finished almost
half the term,

PROF. MADHU DANDAVATE
(Raipur): All those who are vocife-

I Cosl shortage 290
hitting Steel Plants

rous in the Houtie will be in the Chalt
hare after,

SHRI §, A SHAMIDM (8 »
That is the best way to silence
MR. SPEAKER: That s only me-
thod of taming them.

BERI 8. A. SHAMIM: I was look-
ing forward to my name slio being
theve.

1A hre,

CALLING ATTENTION T0O MATTER
OFWGEN‘%‘PUBHCI&PORTANCE
REPORTED COAL SHOHTAGE MITTING
Srext, Prants
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THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
The programme of steel production
during the current financial year re-
quires an availability of 36,600 ton-
nes of coking coal daily in all the steel
plants taken together. To get this
quantity of coal at the steel plants
about 2700 wegons of raw coal and
washed coal have to be loaded dally
from the Bengal-Bihar coalflelds, Une
forfunately coal mowement during the
year did not keep pace with the ve~
quirements and opn two occasions, in
August, 1973 and November, 1973 sud-

lrsdansieton

plants to dsngerously low levels Dur.
ing Detember, 1978 the coal sujplies
to steel plants receivad a serious set-
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and weqordiagly the pushing of gvenq

were cut down &0 as to conserve the
actual doal supplies in hand although
this resulted in redyced production of
stes]l and pig iron.

Fer the manth of Japuary, 1974, the
Coal Controller drew up as usual a
progt for supply of raw coel to
washeries a8 well as waghed and raw
coal {p stee} plants in consultation with
the representatives of the mining or-
ganisations, steel plants and the rail~
ways. This ivolved the supply of 11,7}
lakh {onnes of coking cqal to the steel
plants, which would have required a
daily average loading of 2700 wagons.
Howwver, it was possible to maintain
a dally average loading of 1933 wa-
gons only during the month as against
2700 wagons. As & result the stook of
coal held in different stesl plants were
depleted from about 1,47,000 tonnes on
1st January, 1974 to 1,15,000 tonnes as
on 1st February, 1874 This happened
not-withstanding the pushing of a re-
duced number of coke ovens in the
steel plants even at the cost of lass of
production of steel and pig irom.

Towards the end of January, agita-
tions in the Hatis-Bendamunda line
resulted in ithe hold-up of a number
of loaded coal rakes moving towards
Rourkela and Bhilai. This in turn
affected the availahility of empty wa-
gons for loading at the colheries and
washeries which resulted in a further
loss of coal supplies in the other steel
plants. At the beginning of February,
a section of the Train Examining staff
in South Eastern Railway unfertuns-
tely began a work-to-rule agitatian
which resulted in the immobilisation
of an unusually large number of wa-
gons. Some Assistant Station Masters
in the Adra Division also did not re-
port for work. As a result, coal move-
ment to the steel plants rapidly debe-
tiorated and there was no alternstive
to reducing coal eonuumpt:hat the
coke oveng of the steel plants to a
minimyum level consistent with safety
of the installations. The prime eoteern
duriog thise days has been the maip~
tenance of 3 minimum heat in the coke

(C.A).

ovens and hlast furnaces since rapid
cooling of theae installations mey re-
sult in severe demage and loss of nor-
maeus magnitude in the share of ulti-
mate cost of repairs and replacamants.
Production of mleel sud pig iven has
naturally suffered a sefcback Jow-
ever, with these conservation measures
the stocks in the gteel plants have mar-
ginally improved so that, on the 18th
February Bhilai held a little over 6
days requirement, Rourkela a little
over 3 days requirement, TISCO about
6 days requirement, II8CO about 32
days requirement, Durgapur about 4
dayg requirement and Bokaro at the
current Jevel of operation, about 10
daya requiremant,

The dislocation of railway movement
hag also resulted in the building up of
large stocks of finished steel at all the
steel plants. On 1st February, 1974
there wws an accumulation of 3,61,000
tonnes of finished steel and pig iron
at all the steel plamis which should
narmally be about 1,850,000 tonnes as
agaiast which about 3,680,000 tonnes
have accumulated.

The country is passing through a
difficult period. The economy i§ under
severe strgin from more than one
direction. A crisis whether in thc
collieries or in the railway system or
in the steel plants has a snow-ball
efileet on the national economy. At
this juncture let us not find fault with
any partfeular section, but work toge-
ther harmoniously in the interest of
higher production and higher efficiency
throughout all aspects of national life,
whether it be in coal mines or the rail-
ways or the steel plants.

ot T qRE Wew  fag Gl
gty & wE f e o e wed
¥ ot wey fewfr § soam wobw fear &
% awrer ¥ wff ¥ ag  Frer gt
& fir Toreerlt ot aw, wdt forarr gan
¢ difire 3 dw Wk w5 go
WA ¥ oewrd w1 I w9d
Twrar % arage fey § o el
et & § 99 ¥ ey foar @

&
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[Wt 9 yET Waw]

. “Aterisls whether In the collieties
or in the railway system or iy the
steel plants hag a global effect on the
national economy. At this stage let
us not find fault with any parti~
cular section....”

W g A A 9T o g deard
§ Sy W o R oY § e,
2w Y sfew sefy @ o sk 9w
%y for ) @9 1 ¥@ e
ot oot g dwd § Ay oot ww Y

wq § W IER o quwen

drfranit g1 8 Wk 12 vl &
v & fpgem ¥ aR weard §

ot Y 3G FH T T W I
qg wEAT § 1 & mRETREe,
wrsfar AT WX WEw 6w
T sow s @ g 0 & ey
AT § 6o 7 & www ¥
# =& ¥ wanw fafy @1
EEe W w wwar 7 weoay
M ueifest wgq wr g § 3
Tw & & o feufy a9
Ty, feady feifcdlt § grdd @
¥ 1 7w O aF WA S A
for | &% w23 o § [ ¥few
Wy At M O owE e WY

U & A | ' 2500
wifafor  gfvee s wlw

g fir forrer A1 fowmm aff &0
W F T Wyt ¥ WA W LY qar
it g1 ot gux feafy o} vl o
%% 3 fr g Tl o e sl W
FoA—at v T It A ARy &
WE FH AP AW gwar § 1 o S
W K & F A O & T
&, Ao sl & A wed ), o
& 3 & Ay N THAG §, W
W & il o qIEy ST g@ |

# s wmaT ¥ dAw o &
W F AR H qIEH FAR A G
¥ FraeT FCAT WTEw g, agr # feuf
A qTH AT R ) Ag
feafer A iR 98 warenrs fag A A
oT Y & 1 qET F A0 T G W WY
s a7 et & 0)F N og
TR TIHAT ¥ o Y | Iwd IR
wamar & fr S A A fwr §

“Production in Rourkela steel plant
was affected by shortage of coal.”
W sy ¥ quy AR & W T
FY T agl wfy § 1 ¥ o



205 Coal Shortage

qerd gefemre Fdmior & < daedr ot
§ g ana Y i o Feafer Ay Foreer frg-
T A ST AT ¥ e gL AR TN
are § 1 adwr Aol agd W Wl <@
¥ & 1 7g fagw WY ) A aET 4%
qF T AX A WY w3 ot § 1 § s
arga R ag woam Fat & s
s wMw &

T T AITHET WY F | A ¢
g deor femgmx 1973 a® e
1,05,000 ¥ %7 97 ¥fex 15 faaeas
af HAT 45,671 T 1IN FRT
ot gF ¥ few W oW e
1,03,800 = 7 41 W 15 fowmy
% 37,981 TV FT JTEA §¥ T THKT
gifis for dew & ST W w0
frame as 4500 = W 97
wafs 15 fawrre o 1388 2 #7
JATH & qIT 1 EE AT FAF w7
TrGiE oY g ¥ 63,400 A W AT
X 15 fawsaT aw 20,297 =X W
IeqreA g & " | faes W %
75,000 & T 47 WX JART ¥AT
27,733 7 %1 § gWT | 4 Fu feafa
TR E T wE RN Y waw
Nfafr ik o A1 W
fafer 7 wfagT R ave gard Geltfafer
gfte a1 g abrey 9T T
qrE< &7 A< AT TF T FATT TG
fipar & 1 Sefg i o £ o) o 7@
fear g1 & frw v ¥ s o WL,
WM ET T A &1 IFd A A
W " smawrd E

Wt ®o Fto wrewiw : WA ALY,
¥ Aradts gser § gelanr framr
aTgar § 6 SoaT 91 Wi Fiaw A
@ favi a6 A & fm fm
deqral ¥ g¥y § ST wwd A ¥
T w7 Q¥ ¥, AN F Ay,
wge § argdra oy § AT w0y
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foa: were ¥ wagdw & AT wW@)
t+ fer o fovmaY & a8
oy T &, 7 TR wonwifaw awry
a1z & vgfy § fafge Wk gror o
ot § fF g i & @, dfies sawar
HR SuaE & wrq Y, I7 I wEA)
Y W FWR FT 7T gy P & w1
& w7 % 75 sreare o s g
fir feafer § gam Q% § sumar awg @
waar 1 feafe & gare sw o, TR
a6 sk At Edg T &

e & ta A% w1 @ww §w
Tt & vt WA & g W wgn g
fis o ol avw & $1 Afow o
T @, & faed o wr wE o
E 3% oY A §— ¥ firdt Y gew
frde &7 & #iE qomer ff w<AT ey
§~37 ux ®Y WY ¢¥ gaw ¥ g aganr
aar arfed | ww WY & e F 0y
e § fF w1 ST el #) Ton 3y,
TAR @A FE W NN T oY Tt 7Y
I AT @ A, IF @A oy AR
IR ATAT FIAA F THY T w7 R
Ko w1 T A AEY E qr, A
aq tal Wt 9 e WY & fr gy
TAF-YA, N T HIT gATL TV~
i & U ¥ R oY1 qoere
%y wiferer rir f ag wodt gy wier
¥ am gy waEfafador w frarr
wYe g8 s @ fr gw ww fewr e
gy Tz daeqr &t gqIwTER |

oft T AgE IR (TSI
WEqE ARITU, WAl NERT ¥ oY aAde
gawr § feur &, W¢ vwr fawg wR
wer 'e & | SR wElr g9
wfemgar aad § fmw afy
g gvedl AT cararfaw § 1 SE
g TR wir 3o T gy @
darat § W A ooy 39 43 wTwg
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[ T wgw ]

et ool w1 s vy ot e v 0
i ww & s ¥ Bl wew
Teg @

At this juncture let us not find
Zoult with any particular

waft wgraw Y ©¥ 1voT & g ¥ oy
ATx e wT wwar 7, e ¥ ewwarry;
i 7Y A §, I fiv ree wrge wolt
wrfiyy wivc dg dwar wifigd fie gant 3
Mot ard | o At
quew Pk ft &, WY ot freod §, w0
waafee ad § 1 faedrew ax daar
ser gwr & 1 g Qo st ¥ qgd §
fr &t clze § v oF, @ a1 W)
QAN &7 wgar wAA R |

gare ¥ 1972 ¥ < T I
696 frfawa o gorr ¢ Swelt g
¥ 1973 % 10 5 fafrae 7 vavrgar)
qo gHe Yo ¥ 196 FafeaT o, Qo
udo Q¥o Wree ¥ 131 fafwaw v,
Fegx it & 36 Farforaer aw v e
# 100 fafear =, & Sqrar @w
ey g ow gAR M H X
iz amy Ay Y, o dfer B ¥
g wqer, A, Y wRT £ Y | W
W I feafr frarcawy Wy Y ot
T AT Wy WY o el i
fast foar war § 1 wWrAR WY ey
W 3% e aoy wr Wy gy 7 s
aradra o PefedY, srmfaey ot
e & g s @R § 1 ofy srelvr
it §, Fordfr e Y wuTT € e
Fuwr gtz @ qr 912 ez o7 v foar
a1 1 agd ¥ gt e Y ar, e
o ot ¥ fran, g R wfr e gy

ehw gy & Gy iy fex a6,
600 37 W% W wmqenr § 1 &
vy wagat . fo W Sy e
FOR R R R R
w w90 i 1w aee Wi
TETEETE §AE W AT ST W ] ?
¥ i, NF Afm ot W
e fafredr ¥ Y€ arw B w7 wdwr
¥? s oraT AY Y ogd o ¥
fawre Firsier fagwr wr &

Wy wive & far wreaw W
wre ifpe-wifey WIW, W@ A
AR qrgz w1 | ¥ ag WA e g
fe gv wry fiodf & wighr &
wrewwryt ot wir Rewfis & ) D s @
e dreqy P E—uw A oy oy ad
w1k Wi W, Tt Wwga fear
o E

a4 #geg qad e Fgagiwa
¥ qz9 fysgewr aT frgar w@rw a1 i
T #qq fraar @ g 1 Ao fead
ww W owawew § 7 ey
fredgw 93 WwR Wl 3w feamd
qeAgr & 1 fam Rredewr ox wd argfer
7@t &, wwr fww gidda ¥ gz @
g Wk wefer wwm & e
damfa o ¥ wrf sweqr gl §
sz A, O o T TR gw At @
T s § el W aE Y ?

firadt wrwdw = et 7
farerr Wmer W ¥ awdw
wt orew ff, fr e @ veriew
o o § Wl Brar g W
TR wiew &t oomr §7 qw
ar & fag Peady St A Tea
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o wt o qog ¥ §Y o
il v guay W wag ¥ o,
WAwwer §1 T ww g
Wir W N wy Ay
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SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour)® The situation iz very
grave. If I quote from one of the
leading national dailies, 1t says*

“The country's steel industry is
grinding to a halt for lack of
raw materials. The Tata
Stee]l Plant has been shut
down to 20 per cent of its
capacity. One of the three

blast furnaces of the Durga-
pur Steel Plant wihs cloged
downh yesterday for lack of
ore. PTI reported late in
the night that one of the blast
furnaces of the Bhilai Steel
Plant was closed today due
to coke shortage. With only
10,000 tonnes of coke in
stock, the plant can work
only for the next 1% deys.”

The hon. Minigter, it seems to us,
has been trying to make a mountain
out of a mole-hill by drum-beating
their performance. But he has not
said why the steel plants have not
helg sufficient reserve stock which is
essential because steel production is
& vital thing for the country’s eco-
nomie growth.

Here it i8 also said:

“Power cut and coal shortage in
the first three months of the
current financial year have
resulted in a loss of sabout
Rs. 280 crores of saleable
steel, of pig iwron, in Bokaro
and Bhilai Steel Plants, A
preliminary survey has, how-
ever, estimated the loss of
production during the period
in all the steel plants
around 2,93,000 tonnes of
saleable steel.”

The prospect of return to normal-
oy, it seems to us, is very bleak, and
1t 18 due to mainly lack of supply of
coal and iron ore

What was the performance when
this situation was not there? The
percentage of the rated capacity for
Rourkela Steel is only 57.6, Durga-
pur Steel—39.6 per cent, etc.
Then the private sector is, of course,
much higher. That was for the year
1971-72, 1972-78—for Durgapur steel
plant-—451 per cent, Indian Iron
which has been taken over—-43.1 per
eent.

Regarding the performance of the
railways, the hon. Minister, I real-
ly do not think, could get away by
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putting the blame on the railways
because you are a collective body
antl they should be collectively res-
ponsible to this House.

The railways' performance has
been the worst possible. 30 per cent
of the existing stock of 3,88,200 wa-
gons are lying idle. 60 per cent
old backlog of wagon over-all is
pending. Look at the details of the
percentage of wagons lawaiting re-
pairs to the total-—1965-66--3.98—
‘broad-gauge and 3.31 metre-gauge. In
1970-71 it was 5.11 for broad gauge
and 4.46 for metre-gauge. That is
how they have consolidated the Gari-
bi Hatao. This is how they are tak-
ing the country to dogs.

Utilisation of wagon capacity is
another dismal performance. For
broad-gauge for 1950-51 the speed of
the goods train was 17.4 and it has
come down lo 16.4 in 1965-66. And
after spending billions of rupees on
dieselisation and electrification the
speed has gone up only to 18.2......

SHRI K. P. UNNIKRISHNAN (Ba-

dagara): How is Mr, Malaviya res-
ponsible for that?

SHRI JYOTIRMOY BOSU: It is
a collective responsibility. Mr,

Unnikrishnan, please do not get blis-
ters so soon.

SHRI K. P. UNNIKRISHNAN: 1
was about to say that you were very
reasonable today.

SHRI JYOTIRMOY BOSU: Effici-
ency of wagons—wagon kilometre for
wagon day, it was 745 per cent in
1965-66 and it has come down to
7172 in 1974. The average wagon
load tonne—it was Rs. 185 in 1961

and ih 1871-72 it has gone down
substantially.
According to the Reserve Bank's

survey, the utilisation of wagons in
this country iz not more than 37 per
cent. But the worst thing which
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comes under the portfolio of this Mi-
nister—Mr. Unnikrishnan may plea-
ses note-is that there is a very da-
maging article which came out in a
Calcutta daily-~Jugantar which says:

“The coal mine area is plagued
with anti-socials belonging to the
tuling Party and in the name of
unemployed youth, permits have
been granted for a value and they
are handing over these permits to
those anti-social for some money.”

That is what is happening. 1 am told
that in the Calcutta office of CMA
unless you give a certain amount for
each tonne of delivery wermit you
cannot get a delivery order.

There is also an article in the Times
of India, which says:

“The situation has been further
aggravated by the wagons scan-
dal.  Although the railways allot
wagons on the recommendation of
the State Governments and the
Union Territories from  coal pit-
heads, it is known that unscrupul-
ous traders manage to get railway
wagons allotted to them from un-
known intermediate railway sta-
tions. But the most serious thing
today is: to get a rake of coal wa-
gons from Raniganj or Jharia coal
fields (a rake means 60 wagons),
one has to pay a bribe of Rs, 60,000.”

I am sorry to say that a person who
%s a Minister is accepting Rs. 1,20,000
a day for allotting two rakes every
day and that is fhe Raillway Minis-
ter.

SHRI K. P. UNNIKRISHNAN: No,
no.

SHRI JYOTIRMOY BOSU: The
Railway Minister is allotting two
rakes of coal wagons from the coal
flelds. He should be here to give an
explanation. ¥ am told that money i3
being collected to the tune of Rs. one
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{Shi Fyotitmoy Besnu]

lakh énvd twenty thousends a day. So,
the problem cannot be solved.

MR, S8PEAKER: Mr. Jyotirmoy
Bosu, you very well know that the
Rules of the House say that if you
want o level charge against any Mi-
nister or Member, you should give
prior notice. ..,

BHRI JYOTIRMOY BOSU: I am
not mentioning names,

MR SPEAKXYR: Even for a Minis-
ter, there is another procedure. 1f
you mention that, you have to follow
that procedure please,

SHRI JYOTIRMOY BOSU: I have
not mentioned names.

MR, SPEAKER" Don’t be clever If
yYou want that, you have to give ad-
vance notice, 50 that the other man
may be present. '

SHRI JYOTIRMOY BOSU: Where
have I metrtioned the nmne? (Inter-
ruptions).

MR. BPEAKER: You raisefl some
charge aguinit the Minister. If you
want reply, you bave to give advance
motice, so that he may bé¢ present m
the House to amswer. Orxler please,
Shri Malaviya

SHRI X, D. MALAVIYA: Bir, 1 do
recognise that no specific name has
been mentioned. Bart 1 must consider
it my daty to say this. Any personal
inmnuation or general insinwation
made aegaindt sty high dignitary
whether he be Minister or a high
officer of the nature which has been
made by Mr. Jyotirmoy Bosu will be
refuted, must be refuted, by me.

Sir. I am however conscious of the
fuct that all is wot well 50 far &
the eficiency and perfart funotioning
of the Ruilways or of the Steel Minis-
try or of the Coalmines are concern-
ed, 1 have already stated ebeut this
in the Houge. (Interruptions) Mr.
Speaker, 1 want his attention. I hope

Mr, Jyotirmoy Bosu is justifying to
Jisten to what I am saylng. I  have
never sald...,

MR. SPEAKER: He 18 more concern-
ed with Snding out the procedure for
the Minister then the reply you are
giving.

SHRI K. D. MALAVIYA. S§ir, he
referred to certain anti-social ele-

ments, funclioning in the coalmines or
elsewhere or nearabout.

SHRI JYOTIRMOY BOSU: Belong-
ing to your party.

SHRI K. D. MALAVIYA: I am con-
scious of certain anti-social elements
doing womething, doing tertain acts
there, whith are not only anti-social
but they are anti-nationsl. And soon,
it will be the duty of the Government
to see ihat those anti-soclal elements
are ramoved lock, stock and barrel
from the areas so that we may bé able
to unprove the perfermance of the
mines. 1 am not referring {o any-
thing spedial or diything specific relat-
ing to anp politital group or any poli-
tical party. But, Sir. hon. Mémbers
are already aware to whom 1 am refer-
ring to.

So far as the varlous details which
were given by my hon. friend ate con-
cerned, gsome of them are obwiously
correct: some of them are not cor-
rect .

SHRI JYOTIRMOY BOSU: Which
one is not correet?

MR. SPEBAKER: Have patiehce.

SHRI K. D. MALAVIYA: I have
stated, Mr. Speaker, that enough
buffer stocks are not accumulating
either at the steel mills or &t the coal-
mines, due to the activities of certain
shtbeocial elements, whose coopeta-
sion I am still seeking, and I phall
continue to second I hope my hon.
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friend dpposite, Mr. Jyotitmoy ‘Bosu,
wilt offer N¥ covperation to me, 30
that we may be able to increape the
production of steel and coal. I do not
wigh to say anything more about it, at
this stage. Y will be cohing at a Jater
stage after I have made more gpecific
study of the various points where I
have to catch those defects.

But, in the end, I must remind him
of certain things which are in com-
mon between ourselves.-between our-
selves sitting here and members of the
opposition, members of the opposite
party sitting befoie me,~and this is,
we have certain common interests.
We have to keep those common inte-
rests in view. And, if we look to
those common interests we cannot ig-
nore the fact that there are a large
number of post-mutionalisation prob-
lems which have to be solved and those
moblems shall be solved even if they
are not cooperating, even if wo.gre not
finding enough cooperation from cer-
tamn anti-social elements, because with-
out sdolving ‘those problems ihe In-
crease in ithe prdduction of coel. the
mcrease in the production of sieel, will
noi be possible.

SHRY ~JYOTIRMOY BOSU: Sir, I
115e on a point of order. The hon.
Minister just now said@ that certain
things stated By me are not -obviously
accurate. May I very humbly ask bim
to point out to me which are the
things that are accurate and which
ate the things that are not accurate?

MR. SPEAKER: Mr. 'Bosu, you are
so good outside.

SHRI JYOTIRMOY BOSU: It |
quote rule 353, the House Will know
whit the actual position is.

MR. SPEAKER: Please do not quote
fiom the book. I know it better.

SHRI JYOTIRMOY '‘BOSU: I  bhow
to your request,
MR. SPEAXER: Mr. Chandrappan.
SHRI €. K. CHANDRAPRAN:
(Tellicherry): This s 'a very pecu-
lier situation in which we -are Pplaced
in tHe tentwxt of coal divrisge. The
siys that the production
of coal has increased from 74.81 mil-
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Hioh tofines th 1972 ‘to ‘M.1Y mifiion
tonnes in the year 1078. So, there
was na shortage of coal as far as its
production was concerned. The Rail-
way clximg that # is eMdently
handling the transportation and =0
they say that they eve not responsible
for this. But, the coal mining autho-
rity says that there is increased pro-
duction of ooal and about 8 million
tonnes of coal is lying at the pithead
which should have been transported.
But the fact remaine that the steel
mifts and the raitways stil  suffer
because of the shortage of coal.

In this situation, I fhink that the
matter shoutd be examined more
sevigtusly than ‘it was done #o far us
mentioned by the Minister. I want
to know Whittser the Minister ffinds
only anti-Bocial elemerits as respon-
sible for this situation. I think the
gesponsibility should be fixed ‘on the
peopte Who uve in Mighercaps who
are the bureaucérits and who are
trantiing the Railway Boerd and who
are ‘respohaible Hor vaviows asthori-
ties and organisations set up by the
Government. This is 'a conspiracy
between the monopoly house, the
private sector and the tp bureau-
¢rats who wre yumbing the adminis-
trdatfon sitiistg just mear the Minister.
And thig conspiracy is just to malign
the public sector and to discredit it
and to glorify the private sector.
The conspirecy is miso to malign the
working “tlags -and also to wseape the
responeibility. This is what is hap-
pening sctuslly if you examine this
a Hille mre cavelully. 1 would lMke
to cite one or two exambples 1n this
context.
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MR. SPEAKER: Please ask your
questions.

SHRI C. K. CHANDRAPPAN: I am
ugking the question. TISCO hag been
closed down because of coal ghortage.
Is it not @ fact? It is the captive
mines owned by TISCO which are res-
ponsible to supply coal to the extent of
fiftyone per cent. This Steel MIlL 1Is
it, therefore, not a fact that they did
not exploit the non-nationalised captive
mines for the last several months?
They did not bring in coal which they
should have brought for the working
of the TISCO Steel Mills? They have
blamed the Government precisely,
the reason is this. They wanted to
Iude the fact that it is they who were
responsible for bringing in 31 per cent
of the total coal requirements of that
Company. It is not the nationalised
coal mines and railways which are
fully responsible for thus coal short-
age as far as TISCO was concerned.
They were not supposed to bring in
the total coal requirements of that

company as they have their own cap-
tive mines.

In the meantime one of the top
-cfficials went there to settle the matter.
At Patna he made a public statement.
It hag been alleged that he had stated
that the opening of Bokaro without
finding sufficient coal was responsible
for the crisis in TISCO. Is that officer
not indirectly telling the people that
the public sector undertaking, and one
of the creditably run public sector
undertakings like Bokaro should be
closed down in the interests of the
Tatas and the TISCO? It is a fact.
The hon. Minister should examine
that.

The hon. Minister hag already said
that there are blackmarketeers, and
there is large-scale pilferage. There
is smuggling and all these are happen-
ing in the coal mines. Coal is pro-
duced but it is sold in the black mar-
ket and it has been stolen from
mines. There are cases in Asansol
and Dhanbad and his own officials
have ...
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MR. SPEAKER: TLet him please
confine himself to the question. Only
one question is to be allowed. I am
still allowing the others alsp.

SHRI C. K. CHANDRAPPAN: 1
would like to know whether Govern-
ment will look into the matter of how
far the bureaucrats who are in the
Railway Board and who are in the
SAIL and who are in the Coal Mines
Authority are responsible for creating
this kind of coal shortage and how
far they are responsible for discredit-
ing the public sector undertaking and
supporting the private sector under-
takings in our country.

SHRI K. D. MALAVIYA" I shall be
very brief in my answer. First of all,
1 have never sald a word or any sen-
tence or expressed and sentiment
whereby 1 have maligned the workers
who are now busy producing coal,
except that I was referring to some
antisocial elements

SHRI C. K. CHANDRAPPAN. He
has not maligned, but lus officials have
maligned.

SHRI K. D. MALAVIYA: I was re-
ferring to certain anti-social elements
trying to create problems there for the
workers as well as those who are res-
ponsible for increasifig the production.
I know that it is the workers who are
producing the coal and if the workers
are not given proper conditions I have
no justification for asking them to in-
crease the production.

The hon. Member had asked me only
one pertinent question, namely whether
the sentor bureaucrats of the raflways.
or the Coal authorily or the Mining
Department are responsible, ejther in
collusion with certain other elements
or without collusion, for creating pro-
blems which are ultimately resulting
in less production. I categorically say
“No’. The only thing is that we might
be lacking in the experiences which
are required todey for solving the
post-nationalisation problems that we
are facing. There are plenty of places
where corruption is still going on. It
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is our duty, with the cooperation of
the Opposition, and it is the duty of
the high officers, and they are dis-
charging their duty quite well, to catch
and specify those points where cor-
ruption might still be going on either
at o lower level or even at the same
level. I make a promise here that it
will be our serious effort and endeav-
our to see that all these holes arc
plugged and we are able to catch
those people, that we are going to
ameliorate the condition of the wor-
kers and that we are going to create
a pattern of coordination between
ourselves which will ultimately effecti-
vely increase the production.

SHRI C. K. CHANDRAPPAN: He
has not answered my question, It is
a very serious thing. 51 per cent of
the coal should have been brought
from the captive mines of TISCO. But
the hon. Minister did not say anylhing
about {t,

SHRI K. D. MALAVIYA: The coal
-which reaches the steel mills is not
enough to register an incrase as we
want it to, or ag has been recorded now
or planned now for production, If we
increase the quantity only by a little,
that is not enough even to increase the
production of coal because we must
have a buffer stock in order to en-
sure ...

SHRI INDRAJIT GUPTA (Alipore):
He is asking about the TISCO captive
mines.

SHRI K. D. MALAVIYA:
captive mines are not closed.

TISCO

Their production alone has been re-
duced.

SHRI C. K. CHANDRAPPAN: Kind-
ly ask the Minister to listen. TISCO
have their own captive mines and 51
per cent of the coal required by TISCO
could have been supplied by exploiting
those mines. TISCO did not do that in
:‘ deliberate effort to sabotage produc-
10n,

SHRI K. D. MALAVIYA: 1 will
make enquiries and let the hon. mem-
‘ber know.

3161 L8
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RE: MOTION FOR ADJOURN-
MENT

MR. SPEAKER: I have received
notice of so many adjournment
motions,

The first is one by Shri P. M. Mehta;
then there are many others, Shri Ma-
dhu Dandavate, Shri C. K. Chandra-
ppan. Shri Ramavatar Shastri, Shri
H. N. Mukerjee, Shri Indrajit Gupta,
Shri Bhogendra Jha, Shri Samar Mu-
kherjee, Shri Saroj Mukherjee, Shri
Dinen Bhattacharyya. Shri Dinesh
Joarder, Shri Samar Guha, Shri S. M.
Banerjee, Shri Jyotirmoy Bosu and
Shri Mukhtiar Singh Malik, Shri
Mehta’'s motion is on ‘failure of the
Government to check the unprecedent-
ed rise in price of all essential com-
modities and in particular in the food-
grains at the time when the country
had bumper crops’. Is he pressing
for it?

SHRI P. M. MEHTA (Bhavnagar): I
would like to make a submission. We,
the signatories of the motion, have
consulted among ourselves and we feel
that as many members are electioneer-
ing, no fruitful or npurposeful discus-
sion will take place. Therefore, I do
not press for my adjournment motion.

MR. SPEAKER: There are so many
others also.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): You have to ask one afier
another.

MR. SPEAKER: I cannot ask every-
body.

SHRI JYOTIRMOY BOSU: That 18
the procedure.

MR. SPEAKER: Do I take it that
Yyou do not want it?

SHRI P. M. MEHTA: I do not want
to move it.

SHRI JYOTIRMOY BOSU: You
shoulq fake what Shri Mehta has
said ...

MR. SPEAKER: No.

SHRI JYOTIRMOY BOSU: 1 am try-
ing to help you.
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MR. SPEAKER: I will take your help
whenever I need it.

PROF. MADHU DANDAVATE
(Rajapur): I agree with the reason
given by Shri Mehta. I do not press
for 1.

MR. SPEAKER: Then 8Shn C. K.
Chandrappa—No;

Shri Ramavatar Shastri—No;

Shri H. N. Mukherjee, Shri Inder-
jit Gupta, Shri Bhogendra Jha—No;
8Shyi Samar Mukheriee, Shri Saroj
Mukherjee, Shr:1 Dinen Bhattacharyya,
8Shri Dinesh Joarder, Shri Samar
Guha, Shri S. M. Banerjee, Shri
Jyotirmoy Bosu~-no.

SHRI JYOTRMOY BOSU: Not to-
day.

MR. SPEAKER: What is left of an
adjournment motion if it 1s not taken
up immediately? Shri Mukhtiar Singh
Malik—No.

Nobody 1s pressing for it. I am not
pulting it to vote. This 1s not moved.
There are others also. I hope they
follow the same way. Nobody 1s pres-
sing for it.

SHRI JYOTIRMOY BOSU: Every-
thing will come next week. The bazar
will be full

MR. SPEAKER: You call this House
a ‘tazar”?

SHRI JYOTIRMOY BOSU: Pohtical
bazar (Interruptions): He is catching
the wrong end of the stick.

MR. SPEAKER: It 1s not a question
ef his catching. You are converting
this into a bazar next week!

There are other motions, of no-ton-
fidence. I understand they are all
withdrawn, for today they are with-
drawn.
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Papers to be laid on the Table.

SHRI P. G. MAVALANKAR (Ahme-
dabad): I had given notice of an ad~
journment motion on the gituation in
Gujarat, the grave incidents that have
taken place in Ahmedabad and other
parts of Gujarat.

MR. SPEAKER: 1 have allowed a
call attention motion on that.

SHRI P. G. MAVALANKAR: With
great respect Mr. Speaker, Sir, may I
submit that though you have allowed a
call attention motion for day after to-
morrow, the matter is so urgent and
serious that upless i is discussed as
early as possible, much more damage
will be done and many more innocent
lives will be lost!

13 hrs,

So, on this matter of Adjyournment
Motion—

SHRI K. S. CHAVDA (Patan) [
have also given notice of an Adjourn-
ment Motion.

SHRI P. G . MAVALANKAR: Sir,
let me complete my submission.

MR. SPEAKER; Before you com-
plete your submission, { want to tell
you that I have alloweq the Calling
Attention Moflon for day after to-
morrow. But if you want o press the
Adjournment Motion, I can put 1t to
the vote.

SHRI P. G. MAVALANKAR" 1 want
to submit -

MR SPEAKER There 1s no ques-~
tion of submission.

SHRI K. 8 CHAVDA. 1 would like
to say about my Adjournment Mo~
tion—

SHR! P. G. MAVALANKAR: 8Sir, I
want to say—

MR. SPAKER. I will allow you only
it you want to press it. If you want
to get it moved in the House, I can
allow you.
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SHRI K. 8. CHAVDA: The point is
that I have also given notice of an
Adjournment Motion, and you have
pot called the names of all the Mem-
bers. That is the point.

MR. SPEAKER: [ allowed the first
one only., The rule ig that only one is
taken up and that has already gone.
That 18 withdrawn,

SHRI K. 8. CHAVDA: Why are all
the other names not called out?

MR. SPEAKER: That was the first
aRe.

SHRI K. S. CHADVA: You should
have called the other names galso.

MR. SPEAKER: The nex{ one can-
not come because the first one has
already been dealt with.

SHRI P. G. MAVALANKAR: Sir,
regarding my Adjournment Motion—

MR SPEAKER: 1 have allowed
the Calling Attention motion. Kind-
ly sit down. You will get it day
after tomorrow.

So, now there is no-confidence
motion. Anybody will not say later
on that he was not present. Papers
to be laid on the Table.

PROF. MADHU DANDAVATE:
Sir, please allow me just one minute.
I do not want to interrupt the pro-
ceedings of the House. I never do it.
We want your protection. The UP
elections are going on, and the Prime
Minister is campaigning. One of our
Socialist Party candidates is detain-
ed-—

MR SPEAKE U 1 allowed only
one item under rule 3877; that is com-
ing later on. I am not allowing you.

There is no question of assurance.

If the elertions are not fair, the
machinery of the Election Commis-
sion is available. They are bound to
make it free and fair. The Election
Commission is there to see that the
elections are free and fair.
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PROF. MADHU DANDAVATE:
Will the Home Minister come forward
with an assurance?

MR. SPEAKER: Order, order.
What is all this? I have passed on
to the next item-Papers to be laid
on the Table.

13 03 hrs.
PAPERS LAID ON THE TABLE

STATEMENT 7€ DISPOSITION OF RUPER
ACCUMULATION IN INDIA BY GOVERN-
MENT

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
I beg to lay on the Table a statement
on the disposition of rupee accumu-
lation in India by India by the U.S.
Government [Placed in library. See
No. LT-6143/74.]

NORTH-EASTERN AREAS (REORGANISA-
TION (AMENDMENT) ORDINANCE

1974
THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K.

RAGHU RAMAIAH): I beg to lay
on the Table a copy of the North-
Eastern Areas (Reorganisation)
(Amendment) Ordinance, 1974 (No.
1 of 1974) (Hindi and English ver-
sions) promulgated by the President
on the 19th January, 1974, under
provisions of article 123 (2) (a) of
the Constitution., [Placed in library.
See No. LT-6144/74.]

STATEMENT SHOWING RESULT OF CEN-
TRAL GOVERNMENT MARKET BORROW-
INGS 1N DEcRMBER, 1973

SHRI YESHWANTRAO CHAVAN:
I beg to lay on the Table a statement
(Hindi and English versions) indicat-
ing the result of the Central Govern-
ment Market Borrowings in Decem-
ber, 1973. [Placed in Wbrary. See
No. LT--8145/74.]
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PROCLAMATION AND PRESIDENT'S ORDER
IN RELATION 70 GUJARAT STATE AND
GIOVERNOR'S REPORT TO THE PRESIDENT

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): 1 beg to lay on the
Table,

(1) A copy of the Proclamation
(Hind: and English versions) dated
the 9th February, 1874 issued by
the President under article 356 of
the Constitution in- relation to the
State of Gujarat, published in Noti-
fication No. G.S.R. 34(E) in Gazette
of India dated the 9th February, 1974,
under article 856(3) of the Constitu-
tion. [Placed in Library. See No.
LT-6146/74 ]

(2) A copy of the Order (Hindi
and English versions) dated the 8th
February, 1974, made by the President
in pursugnce of sub-clause (i) of
clause (¢) of the above Proclama-
tion, published in Notification No.
GSR. 85(E) in Gazette of India
dated the 9th February, 1974, [Placed
in Library.. See No. LT-6147/74]

(3) A copy of the Report dated the
9th February, 1874 of the Governor
of Gujarat to the President (Hindi
and English versions). [Placed in
Library. See No. LT-6148/74.}

ComMpany’s LIQUIDATION ACCOUNT
(AMENDMENT) RULES

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): I beg to lay on the
Table a copy of the Company’s Liqui-
dation Account (Amendment) Rules,
1978 (Hindi and English wversions)
published in Notification No. G.S.R.
528 (E) in Gazette of India dated
the 15th December, 1973, under sub-
section (8) of section 642 of the Com-
panies Act, 1066. {Placed in Library
See No. LT—8140/474]

SHRI K. 8. CHAVDA. (Patan): Sir,
on a point of order. It is with
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regard to item No. 6. The corrupt
Gujarat Ministry——

MR. SPEAKER: You cannot make
a speech while it is being laid on the
Table of the House.

SHRI K. 8. CHAVDA: I am formu-
lating my pomnt of order, and how

can you give your judgment before
I complete it?

MR SPEAKER: There is no point
of order at the time of laying it.

SHRI K S. CHAVDA: Sir, please
hear me. My point of order is this.
The proclamation issued by the Presi-
dent——

MR, SPEAKER: it is commg up
before the House. May I tell you
that while 1t 1s being laid no such
pomnts of order or any such objec-
tion can be raised, except that it is
delayed if there was any delay m
laying it When the proclamation 18
taken up by the House, you may
point it out at that time

13.05 hrs.

STATEMENT RE: JUNIOR DOC-
TORS’ STRIKE IN DELHI

MR. SPEAKER: Dr. Karan Singh
to make a statement.

SHRI S A. SHAMIM (Srinagar)s
You are allowing Dr. Karan Singh to
make a statement. For the last two
months he has been using the media
of television and radioc and other
things. Now you are providing him
a forum here. The point of view of
junior doctors is not before us and
we will not also be able to ask
questions.

MR. SPEAKER: Radio, newspaper
and any other media cannot substitute
this House.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): We had given notice
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of a call attention motion. Why did
you rot adopt at least one of them so
that it could have been a twoway dia-
logue instead of allowing him to make
a statement suo motu?

MR. SPEAKER: So far as this
statement is concerned, let it be
m: le The other procedures are open
to juu, you can ask for a discussion.
Call attention motion for day after
toraorrow 1¢ fixed on your own de-
mand; 1t 1s not my discretion.

SHRI JYOTIRMOY BOSU:
have been advanced.

I could

MR. SPEAKER:
Mavalankar,

THE MINISTER OF HEALTH
AND FAMILY PLANNING (DR.
KARAN SINGH): Hon. Members are
aware of the unfortunate situation
that has developed as a result of the
prolonged strike of Junior Doectors in
Delhi and the attempts by some mis-
gurded elements to pressurize Gov-

You ask Mr.

ernment by disrupting the pro-
cess of medical education and
medical care in the country.

With your permission, Sir, I am lay-
ing on the Table of ta2 House a de-
tailed note which gives the back-
giound of the Junior Doctors’ strike
in Delhi and details the steps that
Government have taken to meet their
demands. Without taking much time
of the House, I would like to point
out that Government has made hand-
some increases in the emoluments of
these Junior Doctors, going up to as
much as 100 per cent in some cate-
gories over the last one year as
shown in the attached statement, and
has also made n number of other
clarifications in their favour. It ig a
matter for deep regret that the
Junior Doctors have not reciprocated

this gesture, and continue to be
adamant.

SHRI JYOTIRMOY BOSU: How
much does a Minister cost the Go-
vernment? WMore than Rs. 50,000 a
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month, The Doctors also want to
survive,

230

DR. KARAN SINGH: I am sure
the House will agree that while the
lot of Junior Doctors needs to be
improved, a concurrent responsibi~
lity devolves uvon them to fulfil the
pledges that they have taken when
they graduated and Lo maintain the
noble traditions of the medical pro-
fession. The present strike has
caused a great deal of avoidable
suffering to large sections of the
population in and around Delhi,
Chandigarh and Pondicherry, the
burden of which has fallen parti~
cularly on the weaker and more
vulnarable sections of society who
can ill-afford the services of private
medical practitioners. This has gone
on for too long, and I would on the
floor of this Hon. House repcat my
appeal to the rank and file cf the
Junior Doctors to accept the offer
made by Government and return to
work immediately. A dialogue on
their remaining problems can always
continue,

May 1, Sir, take this oppertunity
to place on record my deep apprecia-
tion of the gervices rendered by the
Senior Doctors and the CGHS Doc-
tors in very difficult circumstances.
Without their untiring efforts the
adverse impact upon the general
public would have been much grea-
ter. They are bearing a heavy bw-
den, and Government has already
taken steps to recruit some frash
doctors. If the striking doctors con-
tinue to default on their responsibi-
lities, we will be left with no chofce
but to make permanent alternative
errangements so ‘that the hospitals
can be brought back to the normal
level of functioning.

SHRI JOYTIRMOY BOSU: There
was a latter signed by the health
Secretary, Shri Ramachandran. Why
do you go back on that assurance?

DR, KARAN SINGH: It can be
discussed. I am not afrald of a dis-
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{Dr. Karan Singh}
cussion. At any time that fhe hon.
Speaker and the Business Advisory
Committee want, we can have it

231

MR. SPEAKER: Do you think you
will be able to serve the doctors by
this attitude? You can have a dis.
cussion and you can place your
viewpoint at that time. You cannot
force me like this.

DR. KARAN SINGH. If Shri Bosu
thinks that he can frighten me, it is
an exercise in futility.

SHRI JOYTIRMOY BOSU: While
the Ministers are living in all luxury
they are forcing the doctors to
starve...... (Interruptions)

DR. KARAN SINGH: When there
is a running commentary like this, is
it possible to make a statement?

MR. SPEAKER: 1 would request
members to allow the Minister to
make hig statement. They will not
be serving the cause of the doctors
by this behaviour.

DR. KARAN SINGH: Apart from
the problem in eontral institutions,
I have been greatly parturbed at the
continuing unrest among medical
students and Junior Doctors in vari.
oug parts of the country. Partly, of
course this is a reflection of the
generational tensions that have be-
come a world-wide phenomenon, and
of the fact that in a developing
society like ours social change and
economic frustration combine to
create explosive situations. But it
is also clear that the whole system of
medical education needs to be res-
tructured and streamlined in order
to make it a more effective instu-
ment for meeting the growing re-
quirements of our people, Medical
educatfon must become an integral
part of a broad health manpower
development policy, so that the heavy
investments mad= therein bring a
commensurate return to  society,
speclally to the weaker worker sec-
tions and thoge living in rural areas.
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With thig intention, Government is
actively considering the setting up of
a high-powered Medical Eduecation
Commission which will look into
entire problem on a national basis
and make a study in depth of the
various aspects of restructuring
medical education from the pre-
medical right upto the post-graduate
standard.

SHRI JYOTIRMOY BOSU: Sir, I
want to pomnt out....

MR. SPEAKER: No questions will
be allowed. If you want, you can
have a discussion.

SHRI JOYTIRMOY BOSU: 8ir,
we want a clarification. The Secre-
tary of the Ministry, Shri Rama~
chandran, had given an assurance to
the doctors I hav? got a copy of
it.... (Interruptions).

MR. Speaker: He can rawse it at
the time of the discussion.

SHRI K. 8. CHAVDA (Patna)!
Sir, I have given a notice under rule
37.

MR. SPEAKER: There is a Cal-
ling Attention day after tomorrow.
Today 1 have allowed only Shri
Jyotirmoy Basu

SHRI K. 8. CHAVDA: Sir, I have
discussed this matter with you and
you know the position. I want to
raise it under rule 377 and I want
the Home Minister to make a state-
ment. That is why I am making my
point.

MR. SPEAKER: When you show-
ed it to me in the morning I explain-
ed to you that only a general mo-
tion could be allowed and not on
any particular person. That Calling
Attention is already coming day
after tomorrow.

SHRI K. 8. CHAVDA: 'That is
correct. It is on & specific issue.
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Sir, will you allow me one minute?

Members are making a hue and cry

and violating ithe rule. But you do
not hear members who are very
peaceful and silent. This has hap-

pened in Gujarat also in the case of
people who were agitating peacefully.

MR. SPEAKER: 1 have allowed
only Shri Jyotirmoy Bosu to make a

statement under rule 377. Shri
Jyotirmoy Bosu.
(Interruptions)

MR. SPEAKER: Nothing will go
on record,

All the motions cennot come Only
one motion can come. I have allow-
ed one motion-—cf Shri Jyotirmcy
Bosu and Shri H. M. Patel. If all
the 50 Members want to talk like
that, how can (hat go on?

The Parliament is sitting for three
months. A number of opportunities
will come up. We are going to dis-
cuss the President’s Address and thc
General Budget also.

All of you please sit down. I have
anllowed one.

Shri Jyotirmoy Bosu.

MATTER UNDER RULE 377

13.20 hrs

ELecrioNn CoMMISSIONS REPORTED DICI-
SION STAGGERING POLLING DATES IN
OR1s8A

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have recelved
numerous telegrams, including one
from two Members of Parliament
which reads as follows:

“Election Commission’s arbitrary
decision staggering poll dates from
twenty-fourth instant to twenty-
second, twenty-fourth and twenty-
sixth takes voters by surprise and
causes much inconvenience to voters
and parties. Pretext of non-availa-
bllity of teachers for poll work ex-
Posed after teachers’ press state-
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ment offering their services. This

is designed for low polling wh.ch
will help Congress. Decision so
much anti-people. All parties n-
cluding Congress and CPI resented
before Chief Elecloral Officer. Soli~
cit raise issue in parliament.”

I would like to draw the attentinn
of the Law Minister and through hium
the Election Commissioner to this and
request that this matter should be m-
mediately looked into and such steps
should not be taken which will upset,
annoy and displease the contesting
political parties. I would like the
hon. Minister to give an assurance to
this effect on the floor of the Hou-e.

SHRI INDRAJIT GUPTA (Ali-
pore): The same telegram was receiv-
ed by me from Mr. Loknath Mishra, a
Member of the other House. There
seems to be a contradiction in it. He
says that this is meant {0 help the
Congress; but at the same time he
also says that the Congress itself has
protested.

MR. SPEAKER: Mr. II. W. Pa'sl
He is not here.

We now agijourn for Lunch. The
Houwee gtands adjourned till 2.30 p.m.
13.24 hrs.

The Lok Sabha adjourned for lunch
till thirty minutes past Fourteen of
the Clock.

The Lok Sabha reassembled ofter
Lunch at thirty-six minutes past
fourteen of the clock

14.36 hrs.

[Mg.
Chair]

. Depury-SpEAKER—in the

NATIONAL COOPERATIVE DEVE-
LOPMENT CORPORATION (SE-
COND AMENDMENT) BILL

MR, DEPUTY¥-SPEAKER: The House
will now take up the Nationsl Coope-
rative Development Corporation (Se-
cond Amendment) Bl



235 VCDC (Second Amdt.)
. Bill -

. SHRI KRISHNA CHANDRA HAL-
DER (Ausgram); Sir, I have received
yesterday a telegram from Punjab
about the indiscriminate and brutal
attack on the people assembled peace-
tully on the opening session of the
twenty-third Punjab Kisan Conference
at Sunam district Sangrur. It is an
attack on tHeir fundamental rights.

MR. DEPUTY-SPEAKER: How does
it come here? This is a subject which
falls within the State.  There is a
State Government.

SHRI KRISHNA CHANDRA HAL-
DER: I have sent notice under Rule
377. 1 have sent copies of the tele-

gram,

MR. DEPUTY-SPEAKER: Order
please. Now the House will take up
National Cooperative idevelopment
Corporation  (Second Amendment)

Bill.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE): 8ir,
I beg to move:*

“That the Bill further to amend
the National Cooperative Develop-
ment Corporation Act, 1362, he taken
into consideration.”

The Bill seeks to amend the National
Cooperative Develgpment Corporation
Act, 1962. As hon. Members are
aware, the National Cooperative Deve-
lopment Corporation came into being
in 1968 by a Statute of the Parliament.
It is a successor organisation to the
National Cooperative Development and
Warehousing Board which was establi-
shed in 1956 in pursuance of the re-
commendafions of the All India Rural
Credit. Survey Committes. The prin-
cipal respons bility of this Corporation
is to promote plenned development of
marketing procesging storage of agri~
cultursl produce and distribution of
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essential agricultural requirements of .
farmers through cooperatives and to
this and provide financial assist-
ance {0 them through tae State Gov~
ernments. '

The Public Accounts Committee
1968-70 of Fourth Lok Sabha in its
106th Report on the National Couopera-
tive Development Corporation made
certain observations on the function-
ing of this Corporation and suggested
that the Government may have a
detailed expert study made of the
working of this Corporation and ‘come
to a decision on the necessity for the
continuance of the National Coopera-
tive Development Cornoration’. In
pursuance of this the Government
appointed an Expert Committes under
the Chairmanship of Shri B, Venkat-
appiah. The Committeec made a de-
tailed review of the functioning of the
Corporation and came to the conclu-
sion that the NCDC should not cnly
be continued but should be adequately
strengthened. Referring to the per-
formance of the Corporation the Com-
mittee observed. .

“The striking progress recorded by
various cooperative programmes, the
planning and promotion of which is
the responsibility of the NUDC, un-
der its charter, does credit to the
NCDC.

Ag for the need fer continuance of
the NCDC, the Committee observed

I quote,

“If the main object which under-
lay the establishment of the NCDC
was important when that institution
was conceived, it is even more im-
portant today when agricultural
growth is much larger in dimension
and much more diversified in com-
position. In our view, then the
NCDC should remain; but it must do
8o as an effective promoter, innova-
tor; coordinator and, to the extent
necessary, financler. The Corpora-
tion bhas to function in conjunction
with and through the State Govern-
ments whe are responsible for the
implementation of wvarious coopera-
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tive programmes. The aim of the
NCDC should be to help State Gov-
ernments to initiate and implement
programmes of cooperative develop-
ment in the States. There is noth-
ing in thig that can be regarded as
an encroachment m the activities of
the State Governments nor does the
NCDC unnecessari'y duplicate the
functions of the Union Department
of Cooperation. While the Depart-
ment {s responsible for enunclation
of policies in relation to the Corpo-
ration and ils activities, the scope of
the Corporation’s responsibility rela-
tes o the formulation, execution and
financing of programmes.

Further, the NCI:C should Le a
representative body at the nafional
level; it has to bz so reconstituted
as to provide a forum for coupera-
tive and other non-ofiicial leadership
on the one hand ang on the other,
for the Central Government, the
State Governments and the relevant

public sector organisations, both
financial and commercial (n such
a forum can be diseussed the broad
policles concerning the planning,
initiating, developing and financing
of a nation-wide |cooperatve pro-
gramme for market'ne, processing,
storage and other allied activity.
Thus conceived, tha role of the NCDC
cannot be construed as nrejudiclally
affecting the prospects of de-officia-
lization of the cooperative move-
men ".

The other major recnmmendations
of the Committee are:—

(a) The ICorpo:ation should pay
special attention to evolving
suitable economic programmes
for assisting {ribals small
farmers and other weaker
gections of the rnral commu-
nity, as also for relatively
backward areas of the countrv.

 (b) The activities of the Cornora
tion should b2 specifically ex-
tended to cover diary, fishery,
poultry and minor forest pro-
duce, for benefiting primarily

Admt.) Bill

the tribal population and
other weaker setions.

(¢) The constitution of the Corpo-
ration shouiy be broad-based
so that it becomes a more re-
presentative and expert bhody.

(d) The corporaticn should have
adequate funds t¢ match {ts
new responsibilities,

The Government have accepted the
recommendations of the Committee
that the NCDC shouid noy only eonti-
nue, but it should be strengthencd
both financially and orgamzalionally.
The basic principles underlying the
recommendationg of {n; Committec are
sought to be incorpurated in this Bill
The salient features of the Bill are.—

(a) The activities of the Corpora-
tion are propa-ed to be exten-
ded to cover dalry, poultry,
fishery, and minor forest pro-
duce (Clause 8 of the Bill,
read with sub-clause (iv) of
Clause 3 of the Bill).

(b) The constitutinn of the NCDC
is proposed to be more broad-
based. The Generai Council
of the Corpuratinn will con-
sist of 51 members. Represen-
tation will bs given to the
Central Government, the State
Governments, the National
Federations, State Federations
and Central flnancing and
other institutions (Clause 4

of the Bill).

Tc) The Board of Management will
consist of 12 members, in
which representation will be
given to Central Government,
National Federations State
Federations, State QGovern-
ments, the Reserve Bank and
experts in agricultural coope-
rative deveiopment (Clause 9
of the BIlL,

(d) At present, NCDT can borrow
only from the Central Gov-
ernment, Pravision ig beln®
mede for providing access to.
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NCDC to borrow funds from
the open markst and financing
institutions (Clause 11 of
the Bill).

As I explained, the primary objective
of the Bill is to strengthen the rural
infrastructure for economic activities
in the agricultural sector through co-
operatives, with accent on helping the
weaker sectiong and backward areas.
This is a simple and nou-controversial
‘Bill whose main aim is rural develop-
ment through cooperatives I, there-
fore, hope, Sir, that all sections of the
House will support thig Bill

I have also movel} separately some
technical amendments because the
Bill, as it was contem:plated wss mov-
ed in 1973 but, since we are now in
1974, some technical and consequential
amendments necessary have been in-
troduced.

MR, DEPUTY-SPFAKER: Motion
moved:

“That the Bill further to amend
the National Cooperative Develop-
ment Corporation Act, 1862, be taken
into consideration.”

Shri Bhattacharya.

SHRI S, P, BHATACHARYYA (Ulu-
beria): 8ir, as the Bill is according to
the suggestions of the Expert Commit.
tee, accordingly, amendments have
been broaght forward. I support those
amendments.

I must, however, say that the coope-
rative, in general in our country, has
not really benefited the poor. But, it
has benefited the richer sections only.
Even the rich persons taking money
from the cooperatives are becoming
mahajans in the villages and they are
exploiting the poor people. This is
the general characteristic in West
Bengal. We have got experience here;
g0, we can say that in many places, it
is the richer section who Ig getting
the profits out of the cosmeratives and
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not the poorer sectinas of the people.
Though the Expert Committee has
stated that the NCDC has done a good
Job in its development, 1t is not so in
practice I am sure thai in our coun-~
try the cooperatives can help the peo-
ple better and the cooperatives can be
developed faster. It would be much
better if more capital had been nvest-
ed in this so that the country is really
benefited out of this. I can give you
one example. Take the case of jute.
NCDC can procure jute but that has
not been done at all. The peasants
are cheated; they are compelled t) sell
the jute at a lower price and the r»ll-
owners sell jute at a higher price and
their agents only make profits. This
is the case not only in West Bengal,
but in Bihar and UP as well and the
jute-growers are being cheated in this
manner and the Natlonr! Co-operative
Development Corporation could not
help in this matter. We know how
much of bungling is there in West
Bengal Money is sanctioned but it is
not passed on and it 1s delaved with
the result that the really needy peo-
ple are not benefited. In spite of this,
I support these amendments, and in
fact, I could submit that more can be
done.

240

Isotopes are now used for preser-
vation of foodstuffs, and already the
Bhabha Atomic Research Centre has
shown that wheat and potato can be
preserved by using isotopes. The
Health Minister has given sanction for
this I woulq suggest that this method
should be utilised so that the poor
peasanfs can presServe their food pro-
ducts and the National Cooperative
Development Corporation can help
them to preserve the food product by
teaching them how to do it Thig is
one suggestion that I would like to
place before the hon. Minister for his
consideration,

Isotopes may also be utilised for
preservation of fish. That also bhas
been successfully trijed in the Bhabha
Atomic Regearch Centre. The XHealth
M nstry however has not yet given
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permigsion to use thig method, though
it has been successfully done, The
hon. Minister should know that our
marine fish production can be increas-
ed a thousand times more if only we
can catch fish in the sea in the marine
area and preserve them by using iso-
topes,

MR. DEPUTY-SPEAKER: On a co-
operative basis?

SHRI S. P. BHATTACHARYYA: Co
operatives can help.

MR. DEPUTY-SPEAKER: If he says
that thig should be done on a co-opera-
tive basis, then that will arise.

SHRI. S, P, BHATTACHARYYA
Even catching fish on a co-operative
basls can be done. It is done through
co-operatives in some areas and we
have got the exports.

MR. DEPUTY-SPEAKER: 1 am only
bointing out the question of relevancy.

SHRI S, P, BHATTACHARYYA, It
is done through co-operatives in some
areas. The co-operative organisation
can keep the machinery for pieserving
the fish and the fisherman can sell
their fish to the Cenire, and thus the
co-operatives can help in this matter
and thereby the fish production could
also be increased. But that does not
appear to be within the imagination of
our Ministers even now. I had been
is Cochin recently and I found that
our fishermen could catch fish only up
to 12 k.m, The Soviets and the Tali-
wan fishermen can catch fish in the
deep seas, but we do not, since the
fish that our fishermen catch become
rotten since they have to come back
soon. If we can preserve the fish
caught on the seas then our flsh catch
can be¢l increased very much....

MR. [DEPUTY-SPEAKER: Provided
it ig a done on a cooperative basis.
Then it has relevancy to this dis-
cussion.

SHRI 8. P. BHATTACHARYYA:
The co-operatives may keep the ma-
chinery for preservation ard the fish-

N.CD.C. (Secend
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ermen can utilise it. In the Bill it-
self, the preservation of fish has beea
suggesied as one of the functions. I
hope you understand it. Perhaps you
have not gone through the provisions
of the BIllL

MR. DEPUTY-SPEAKER: I under-
stand it. I have gone through the
provisions. The only proposal is that
the National Co-operative Development
Corporation is....

SHRI S. P, BHATTACHARYYA: In
the Bill, it has been provided:

“for clause (d) the following clau-
ses shall be inserted, namely:—

(do) ‘foodstuffs’ include—

(vi) meat, whether fresh, fro»
zen dried or preserved;”.

In fact, this wag suggested by the
expert committee,
MR. DEPUTY-SPEAKER: To the

extent that co-operatives function to
preserve fish, But it dnes not go be-
yond 12 miles of our territorial wat-
ers That is too big

SHRI S. P. BHATTACHARYYA:
Why not even in the territorial waters?
The Soviet ships and Taiwanese ships
can come there, but we cannot go
We can go deeper into the Arabian
Sea and the Bay of Bengal. Now we
are incapable of doing 0; we are conw-
fined to the territorial waters.

MR. DEPUTY-SPEAKER: I am
only pointing out that we are discus-
sing co-operation and not fisheries as
such.

A

SHRI S. P. BHATTACHARYYA:
You are attacking at the wrong point.
You must understand that we kan
catch more fish if we go deeper into
the sea. If we can utilise isotopes to
preserve fish, our fishermen can go
deeper into the sea and catch more
fish. That is the point I am making,
“That is not a thing that can be object-
ed to. Please do not object to that.
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MR. DEPUTY-SPEAKER: I am not
objecting; I am only pointing out the
nelevancy of the discussion

SHRI 8. P. BHATTACHARYYA:
Other countries go deeper into the
seas. Because scientifically we are
backward, we cannot dg so. Our fish
catch can be increased much more if
we can fish in the deeper seas. So I
suggest to the Minister that this
should be conmidered. I we do so,
it will really help augment our food
production. We can have more fish
manure. We can have other marine
products. We can also export these
products. So if this is done, it will
really be helpful The Minister
should think on these lines.

st twree el (v )
TSR W, walt oft & S ft w4y e
ity wgwerdr frerr e frda,
fore ¥ g woft agw X @ ¢ 7% Qar
faaaw § foresr aft aow & Wk T
wifge 1+ & o T W W g
TG IR W ARATE | A o
¥ TN AGART T § IW I A
i ¥ fag a3 ool § fs wgerd
gty oY gw S g & wanfm 2
WAL WIYHT 54T, JHT T FT 84T
wperdy it & s weerETe
oY vy Ty * gt ® Qe
wow Wi T W fow R & agerd
wfwfrl ox fafeg oand & s et
arere 43 go & ey el & e
Ut af) v aw fm @ ¥ fag
weerdy wiwfodlt 1 o foar war ¥
v frar omar &, I guw Al fer
war o Y& aYg ¥ Fnr T § s
e A | Ot xw fadaw
¥ wgr vt § fe o dur wfefer &
gerr ¥ yofas T fadwe & af
T $HNX W & @R W qad
wk ¥ frg, I e & o
v R fag, o AW AR AHF W/ &

Amdt.) Bill

fore 7o avg & forarw wor Forsafor ar vy
sANamgr g R BE L -
fg Tw g vife ¥ % wr W IR
Tt #t ady 7y ¥ X g & W
T faw @ & ar Y, Sy suwr
waer fasr @ g ar Ad 0 WO ¥R
¥ ov § & e § Foe Ol ame Ay
R S fE A ag & awemn,
T 9 FET gRww ¥ Ay, fafgy od
F vy, gl Faw & vy, wot A Ay
arr, fomd g ¥ qar §, foew g
| I oY gty &, gy S Ay
7, fsm swpre A oY wgerdr wfafy A,
T X | IE AT WG AN gUR
o w5 Fed awar s ¥ s
TR AANTES SATCAT L TG TF
odY smaear ) gR aF o farer 9
wearr  wfufa ) g sdw & fag
T frar o § Swar gfed wA @
Frfmare a8 T ) TEE wERT
wvft oY wErd afafen & & & ol
BTEE | A A FNowg T B
weer § v § fe wwerr afufwiy
N sowifer o # e wfeg
afe Tl ¥ 7dre sufer Su@ avnfrag
@ A% Ty W wiw T qT W
DY TR age ar dar agErd
wfafedy & &R &, =g v=ar w da
¥, wET o A el @ e ¥
fog & R ag dar AR § e
R O fipar Wt qx e, "
wh, &y & FEX nw Ier S
fed o % oy S X @ e
g 1 gfafry & o qafewrd
D g vu & W uy omd §, o= g
3w T aw Y ag & iy Sy
wewrh afafrt wr wow & oW
or § et foreelY s oY g §
wR o o § v ik T vinkare
awurar 1 W Py @A § (e



245 N.CD.C. (Secend MAGHA 30, 1805 (SAKA)

Amdt.) Bill

Afrgirae F& A AT ATCAT I
I E | ¥ TF W T AW AT
o Al 7@ 6 aff Wl § g
g, af vt ] 9, 5B & &Y Ay
U TARAY A qHE & IF HGHT
7g fawr woer Q17 gu W, o AR
it ¥ TR ¥ fag w1e war a9
=g §, wawr faware v Ty § fawr
¥ vy, % st Y fasn=1 F20
AT § TTY WUF Ig WX AF TR
W feam ¥y @ W@ Iwd 1 SR
TR W ¥ ag7 AR w8 Wes FIA
TN g & Sfwa g Pomrreargs Ay 2,
I gW AT § FEY 97 977 , A I
T THH o W R )

qgelt e ¥ 9g AT A @
for waF a9 @rg oo agETdy wfafaar
¥ guw @@ & fon ooy dgw 9w,
W RO faa i | wry Wy &6
fr og @ T @R T € &
AT § AFFT AT g &
W T AFY AW F FEAT 1A g,
TS ATEIR W WA TG I FIAA A
T § AfFT g7 oM A T §
fr @ wER 9T FHA AT A0fEm
ST g AW F oFEvar W J0En |
agerh afvfedt & fag o 9w aw
WY TAT T T A AF AR FIA
TN G AT W BE wrwa T
grm 1 afafel & oY o g 82
§ ww Wit o & @ ol ot &2
@ W T §9 T8 g, FANC
AT WY W IIT A AR L FEAR
ot W oW & g ft g wgwrd
whafirat wr 7o wed & o wwoAT
g &, Iwr dofeer w1g &, @ma-
FO¥ TqUT T IT I _F wAY
W ey gny v § o & f
W wm s & fag, wda & fAg,

NCD.C. (Secend 246

Admt,) Bill
waAe ot & #df F o, wifaw
&7 & faae feafy aga que § oo
w3 & faq 3o w¢ fear § Afew
W Wl qar Agry K AT ongr 9
Frd afafaar et § Ay A gea @
T Aawy I fAoem et W qrEa
fr gvr QT el @ WT R 4

gl a AR ag w5 § R o
ST &7 AT TAT TAAT § I9F A
€ Sl Ay a7 FT waA W fRar g
AT AOA gga aifeer w3 faa &
FAT GTSK HT H1E BT grar T a9
wFAr ar ?  waw fame w8 W@
WIEH BiY FY T ASA 4T P T4HY
FH T GFA & | AT WK AIFH
FAL TIA FT AT ABIG &) AR
g wrar wifge | faad §Y #faF
qw git Iadr & =fus mw W
Yo Mo, EYo To FAT grIr | TIFAT
CAFY B FIFHT WIT TAF FF4T F7
WY agarr Afwg | wT qrAT AHATd
17 IZE | OF AANT qTET ¥ AT
faar &, g% Sq%r Avd~ 41 7 @
¥ AT AIAT Y A WATIT FAC
Fifgy | wwradfer e £ faa
£ aAwEY 7 & Sy AN
Wiy JAWA qAr . JrAZT FS
grit WX Ag Fwaar B AT QX
art &1 frar sna fa w1 A
&1 1 ZaT W § ag fray fe wx w
Afgdar g 1 wE vy var §Y
adt | waT ag) fawfaem wor at
TEAS W | TS YN g Wf W
g WY g wifgw aqr 1 afer 51
§ ¥ oF wizgdr T oY GAOv g A
ar | g g N ww W gl
¥ gt Poorry ey gt ovgY wY <Fardaw



247 NCDC (Second Amdt.)
Bill

SHRI ANNASAHEB P. SHINDE:

¥ou should have read the Bill more
earefully.
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“There shall be a Chairman and a
Vice-Chairman of the Corporation
who shall be chosen from among
the members in such manner as may
be prescribed ”
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“The organisation of societies
acems to have proceeded on the
basis of what the Reserve Bank has
aptly characterised as a ‘target
approach’ to the whole movement.
This has resulted in accelerated
organisation of a number of co-
operative " societies without ade-
quate investigation about their
viability. In consequence, 3 num-
bei of societies set up in various
sectors are either moribund or are
not functioning affectively. As
cxamples may be cited, the market-
ing sector where 25 per cent of the
societies are doing no business, or
the processing sector, where capa-
city installed has not been gain-
fully utilised in several flelds like
paddy processing, cotton ginning
etc. The same problems of gainful
utilisation is faced by cooperative
godowns also.”

Then i says:

“Vested interests have secured a
hold on a number of societies, which
they are turning to their advantage.
{t is essential that all the maladies
should be diagnosed and cffective
legislative and administrative sanc-

MAGHA 30, 1895 (SAKA)

Development Corporation.
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“The Committee also consider it
important that steps should be
taken to ‘de-officialise’ the coopera-
tive movement. which is essentially
a voluntary activity. There is at
present a full-fledged Department
of Cooperation under Government,
apart from another official organisa-
tion like National Cooperative

The pro-
liferation of official agencies is not
in the Committee’s opinion condu-~
cive to the ‘de-officialisation’ of the
cooperative movement. Many of the
functions of the Central Warehous-
ing Corporation, State Warehousing
Corporations and the National Co-
operative Development Corporation
are common, e.g, Setting up of
godowns, cold storages, purchase,
sale, storage and distribution of
agricultural produce, seeds, ferti-
lisers etc. There are also Primary
Credit Societies, Central Coopera-
tive Banks etc. some of which seem
to be working at cross purpose. It
is in this context that the Com-
mittee have suggested a reconsidera-
tion’ of the need for an organisation
like the National Cooperative De-
velopment Corporation, which, as an
institution, has not to any consider-
able extent succeeded in securing
the objectives for which it was set
up.n
What is the purpose of it? Whether

these reports are ever discussed on

the floor of the House or not, or it is
that you take some reports which are
favourable to the Government into
consideration and say, it is all right.

This is the Report of the Expert
Committee on the National Coopera-
tive Development Coérporation. The
question is; Should Centra] assistance
be routed through the N.CD.C? It
says:

“The existing procedure leaves no
discretion to the N.C.D.C. to alter
the amounts of such assistance or
vary the pattern of assistance or

tions applied against them in the
interests of sound and healthy
growth of the movement.”

N adds:

“The Committee also consider it
important that steps should be taken
to ‘de-officialize’ the cooperative
movement, which is essentially a
voluntary activity.”
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determine the individual program-
mes to which this assistance should
flow. In this situation, the N.C.D.C.’s
role is more in the nature of a pay
office of the Central] Government
for disbursement of central assis-
tance to State Government than
that of an agency for financing pro-
grammes sponsored and promoted
by it.”

This is the work of the N C.D.C.

Faifer qade ¥Aq degw W
A eR Tz T aEowe § | HIOHT
T fad grEew feqad e & )
Fg W A gAT } | ug vieE HRE
wr feiR & s eadw T @
2

Then it says:

“The N.CD.C. is merely a
channel for disbursing certain Cen-
iral assistance to the State Govern-
ments which are entitled to such
assistance on the basis of a pre-
determiined formula. In these
circumstances, there is no advant-
age in routing Central assistance for
State plan schemes through the
NCD.C.

MR. DEPUTY-SPEAKER: Why
don’t you make your point? You go
on reading.

SHRI M. C DAGA: This is the
Report on the National Cooperative
Development Corporation. It says
that the money is not disbursed pro-
perly. There is an uneven disbursal
of money.

MR. DEPUTY-SPEAKER: You make
your point without giving long quota-
tiong.

SHRI M. C. DAGA: This is men-
tioned in the Report.

MR. |DEPUTY-SPEAKER: Then
you make a suggestion that the Minis-
ster should re-read the Report.

Amdt.) Bill
SHRI M. C. DAGA: It says:

“The Committee would like Gov-
enment to remit the foregoing
consideration for detailed expert
study and come to a decision on the
necessity for the continuance of the
National Cooperative Development
Corporation

This rs the point which was referred
to the Expert Commitiee and they
have given the Report. W oaT *
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Then vou hold a meeting of the
General Councill consisting of 51
members. Now you have said that
you can call as many meetings as you
like If you consider the expendiiure
involved, 1t will run to thousands and
thousands of rupees
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“The Committee find that the
progress of cooperative movement
in the country has been very un-
even. The movement has yet to
strike firm roots in places like
Rajasthan, Bihar and Orissa which
are comparatively less developed
in this regard than areas l:ke
Maharashtra, Gujarat and Punjab.”
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‘During the year ended upto 1973,
1,870 cooperative societies in 55
. diwtricts were extanded short term
financa to the tune of Rs. 9 crorea.”

BIEAE IR F & A o o @ &
& FAAT FE ACEW TGAT FT EOQ
& W qww § 3 v g oo ¢
g AT e & A wrd §

MR DEPUTY-SPEAKER; Lei the
Minister answer. You have made the
point.

SHRI M. C. DAGA: I will Anish, Sir.
I have suhmitted some amendments. I
want to say one or two words more.
Now who can become President or
Vice President? Only those peopie
who have knowledge about it should
beeeme President or Vice President.
That 15 why, 1 have suggested inclu-
swon of the following after ‘Vice Presi~
den{’ in Clause 4:

“having special knowledge or, or
practica! experience in agricultural
cooperative development.”

Only such person should be nominat-
ed us President or Vice president.

W Tad AT ¥ AT v qUE B
e v fr @ 1 fow A & fag
arEt 7 owR W wrge goend Sy
B dw e oF o @
g M g dar fir ) s aedw
&) wae dar Aff Oar § & wewr
WY sravr wff Y wrar &
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e Wi s fopar o @ & 1 Al
& ¥ da ¢ fF 9w & 7o wewg el
& Ay & aEETY wEy &7 & s § WK
TG WATATE AR AT T FT WA ;T
ar Y §, 9 fir 5wl A N Y

e i g &

FErg % fag aaeew § fiewm-
stor-wgrare ¥ g ww A & AW
¥ o wewrd degr ward wf ol Py o
wex wr 27 fgr mar | aweE ¥ wew
ot gl 102 & Ty ok, Bifiver vive
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SHRI ANANTRAQ PATIL: (Khed)'
Mr, Depuay-Speaker, Sur, I rise to
support tms Bill. Thus is a small
measuyre which seeks fo amend the
NCD.C. Act of 1962, The objective
18 to broad-base the artlvilies and the
constitution of the NCDQ and to
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divérsity thé séurce of funds in the
light of the recommendstions of the
Committee.

In pursuance of the observations by
the Public Accounts Committee Gov-
ernment bad appoivted an expert
Committee to examine the working
and the policies and programmes of
the N.C.D.C. The main cljective of
the Act was to plaa promote and
finance the programmes of collecting
processing and marketing of the
agricultural produce and other com-
modities. But, these are not found
sufficient beenuse this does net help
the weaker sections of the society as
well as the fribal people. So, the
Committee thought and found it
necessary to broad-base the mctivities
of the NCDC. They have recommend-
ed to include, in the activities the
poultry, fishery, dairy as well as co-
llection of forest produce and pro-
cessing and marketing the same. This
is a very welcome feature of the re-
commendation, But, in our country,
as my friends from Rajastban have
observed, the cooperative movement
could not grow and make much vro-
gress mn all States. The public workers
perhaps did not take interest in the
respective States. Take the examvle
of the farmers, the weaker sections of
the society—the tribals—in any part
of the country. Advancement of loans
bv societies or by any agency of the
cooperative in not going to  help
the farmer to improve his cerdition,
Take, for example, my constituency
which comprises hilly tracts. There
are people from weake~ sections of
the society——the tribal recople. There
are no means of subsistence profes-
sion or vocation. Th. farmers there
and tribals, can take to dairymng,
animal rearing and milching of cows.
They can give the milk to the coope-
rative societies to he sent to the big
towns ang eities. Similarly, from the
jungles they can collect the forest pro-
duce such as Airida or gum of honey
from which dyestuffs can be produced.
That is not being done. The banias
or traders do mot pay money to the
tribalg for the produce that they
collect. Instead, the same is being
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pont o the kg cities and towas. The
WVQ soclety dues not come for<
ward to lielp e or fdrmers
for processing the proauce. The
NCDC  also does not care for them. I
want to emphasgise this. We do pot
take proper care to see that whatever
policies or programmes are taken in
hand are implemented. They da
not pay attention to it at all, So, the
constitution of the NCDC has to
be broadbased. Formerly there
were a number of officials and a num~
ber of non-officials only. But, there
were no representatives of the coope-
rative societies or represenvatives of
the State Government and others
who know something about the co-
operative movement, I want only
those who have got experience in the
cooperative movement to be repre-
sented on the NCDC. They are
forming general council and the beard
of management I would 1equest the
hon. Minister that he should make usc
of the experience the intellect, and
study of the persons concerned in the
future set-up of the Nalional Co-ope~
rative Development Corporation.

With these remarks, I support the
Bill

MR DEPUTY-SPEAKER- Now, the
hon., Minister.

SHRI JYOTIRMOY BOSU: You can
call me now and I would not insist on
speaking during the third read'ng

SHRI ANNASAHEB P, SHINDE-
I am thanktul to the hon, Members
who have participated in the debate.
Shri Ramdeo Singh and Shri Aanat
Rao Patil who spoke at the fag end
of the dcbate made some observations
which were very relevant and 1 think
theirs were very well informed obser-
vations. I am sorry to say that per-
haps many of the Members did not
get sufficient time to look into the
provisions of the Bill, and I would
have very much welcomed informed
eriticism and informed observations
All the same, I am thankful to the hon.
Members for making some brcad sug-
gestions in regard to the co-operative
movement. But I would like to sub-
mit at this stage that the National Co-
operative Development Corporation is
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not a co-operative society but it is an
instrument evolved by the Government
of India for helping the State Govern-
ment in regard to the development of
the co-operative movement. There-
fore, one should not confuse this or-
ganisation -with the co-operative
movement. The Natioal Co-operative
Development Corporation is a very
vital link with the co-operative move-
‘ment and it is en effective instrument
for helping the co-operative move-
ment.

This House in its wisdom passed
the original Bill in 1962. What is now
being done is only to amend the Act,
The basic principles and framework
have been accepted. Perhaps during
the last session or the session prior
10 that, we had brought forward an
amending Bill to include the State of
Jammu and Kashmir within the pur-
view of the parent Act, and this House
had approved of that amendment and
included Jammu and Kashmir within
the scope of the Act.

In the meanwhile, the Public Ac-
counts Commuttee of the Fourth Lok
Sabha, as I mentioned earlier in my
preliminary observations, went into
some of the problems of the National
Co-operative  Development  Corpo-
ration and in its wisdom, this learned
body made some observations and rais-
ed the question why there be a co-
operative department as wel] as the
Nationtal Co-operative Development
Corporation and whether it was not
duplication ang whether it was neces-
sary at all. In their wisdom they made
a very wide observation. They did not
go into merits of the case but they
suggested or recommcnded {o the
Government of India that an expert
body should be appointed to look into
the functioning of the National Co-
operative Development Corporation,
and they should also find out whether
it is desirable to have such a body and
whether it needs to be abolished or it
needs to be strengihened and so on.
Basing themselves on these observa-
tions of the PAC, the Government of
India appointed an expert committee
under Shri Venkatappaiah who was
then a Member of the Planning Com-

MAGHA 30, 1895 (SAKA)

N.CD.C. (Second 262
Amdt.) Bill

mission and whé i a very well
known and knowledgeable person nof
only in the fleld of economics but in
the fleld of co-operatives. This com~
mittee went into the problems. I need
not elaborate in this wvery much,
thought I have voluminous material
with me, because I would not like to
take the time of the House.

But this committee has cited a
number of instances and it has given
an assessment of how the NCDC has
beep, helping the States Government.
For instance, they have referred to
the Dantwala Committee on co-
operative marketing in 1968, which
had made some very fimportant
observations. They also had had an
opportunity to make an gssessment of

the functioning of the NCDC and they
said:

“We are glad tio0 observe that
recently even within the limited
resources available with it, the cor-
poration has embarked on several
new schemes from out of its own
funds outside the State Plan
schemes. These measures have
given impetus to the State Govern-
mentg to hasten the pace of deve-
lopment of co-operative marketing
and processing....

Again, the corporation’s decision
to subsidise the entire cost has led
to the establishment of a promo-
tional and assessment cell in most
of the appex marketing federations
within a short period. These in-
stances prove that the corporation,
given suitable assistance, can play
a usetul role in promoting the deve-
lopment of co-operative marketing
and processing.”.

Then, the Administrative Reforms
Commission had also gone into the
problems of the NCDC, and they had
also cited a number of instances and
praised the functioning of the NCDC.
Then in 18688 the Working Group on
Co-operation of the ARC also appre-
ciated the functioning of the NCDC,
Along with that, the All India Rural
Credit Review Committee 'went into
its functioning in' 1989, They also ap-
preciated the role of the NCDC. This
Committee based on its nrwn

nitider
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also made s recommendation to the
CGovernment of Tudia that there fsnot
only need for NCDC, but Govern-
ment should really give all supportto
1t and it should be strengthened and
broad-based.

I do not know whether Shri Daga
had time to go through the details of
the report. Members are very busy
sometimes. The Expert Committee
made a very strong recommendation
to the Government of India...

SHRI M, C. DAGA:! X he reads cer-
taip chapters, he would find 1t for
himself.

SHRI ANNASAHEB P. SHINDE:
Public Accounts Committee reports.

SHRI M. C. DAGA: Not the PAC
report. I was not talking of that.

SHRI ANNASHEB P. SHINDE:
Even then, he has missed the main
mark. The main recommendation of
this Committee was that this organi-
sation should be strengthened.

SHRI M. C. DAGA: The main point
made was whether it should remamn
&8 g pay office to disburse amounts
through the States or it should watch
the activities of the societies.

SHRI ANNASAHEB P. SHINDE: I
iistened to him patiently; let him
now do likewise.

SHRI M. C. DAGA: He is felling
me that I have read some of the chap-
ters of this report,

SHRI ANNASAHEB P, SHINDE:
First of all, I would like fo tell him
that as far as the routing of the
funds is concerned, the PAC had
made some observations and this Com-
mittee also upheld those observations,
that the routing of normal plan
funds to the State Governments should
not be done through NCDC. I feel
it should be done directly by the Gov-
ernment of India. This recommend-
ations has been accepted by Govern-
ment. 8o there is no question of plan
funds being routed to the State Gov-

FEBRUARY 19, 1074

NCDC (Second 264

Amde) Bl
ermments through NCDC now. So
this has been accepted.

What | was submitting was that the
main recommendation of this Com-
mittes was that we should strengthen
and broadbase it. After examining
it 1n detail, the Government of India
came to the conclusion that if 13 neces-
sary to strength thus organisation and
broadbase it. The Committee, of
course, made a recommendation that
this body should consist of 45 mems-
bers,. When we in the Government
of India examined it in detail we
thought that if this body is to be a
really representative body, other in-
terest should also be included in  it.
So we came to the conclusion that a
General Council of 51 members should
be there.

A number of hon. members made the
pomnt that all these are nomunations.
I dn not know how hon. members
came to this conclusion. As 1 saud,
earher, this 1s an instrument evolved
by the Government of India for help-
ing State Governments But are these
people nominated persons? Would the
Chairman of {he National Co~operative
Union of India be a nominated per-
son” He is an electeq person m that
organisation, Then the Chairman of
the National Agricultural Co-operative
Marketing Federation, the Chairman
of the National Federation of . Co-
operative sugar factories, the Chair-
man of the All-India Federation of
Co-operative Spinning Mills, the
Chairman of the All India State Co-
operative Banks’ Federation-—all these
persons are elected persons,

SHRI M. C. DAGA: Please let us
know how many out of the 51 mem-~
bers are elected.

SHRI ANNASAHEB P. SHINDE:
These details are given there Please
read the law. [Eleven members are fo
be nominated by the Central Govern-
ment from the Chairman of State
level, Co-operative Federations.
These are all elected persons. So I
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woild like o dispel the impression of
bon. members that they are nominat-
¢d persons. All these details are
given in the Bill iteelf. Hon. mem-
bers can have a fresh loak into it.

SHRI P. G. MAYALANKAR
(Ahmedabad): Out of the 51 mem-
bers, how many are elected?

SHRI ANNASAHEQ P. BSHINDE:
That will have to be calculated, I
think it will come to 23-24¢. We can
calculate. This is not a co-operative
society. This is an instrument of the
Government of India.

The second difficulty came that it
this is to be a composite body it
should be representative of the State
Governments and along with non-
officials there should be representatives
of banking institutions. There is the
Reserve Bank of India. Many of these
organisations are not technically offi-
cial organisations. It may be said that
the RBI 15 an official  organisation.
But you know the rclationship of the
RBI with the co-operative movement.
We know it plays a very important
role there. Then there is the Stale
Bank of India and now there is the
Food  Corporation because the co-
operative movement is involved in
marketing  of foodgrains. So, we
thought that a representative of the
Food Corporation should also be
there; then we thought that a repre-
sentative of the Central Warehousing
Corporation should also be there. All
those who are concerned with the co-
operative movement have been includ-
ed in this, Therefore, the inference
that this is mainly an official body
will not be a correct inference as far
as the composition is concerned.

Then, some observations have been
made by the hon. Member, Shri Ram-
avatar Shastri. He said that there
shiould be some scope for nominating
members who are really knowledage-
able &nd ‘who know something about
the co-operative movement. For in-
stance, he mentioned the name of Dr.
Z. A. Ahmed, I have great respect
for him; he is a very knowledgeable
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person. Of course we are not discus-
sing personalities here. What is im-
portent. is whether there is provision
to include some experts in such a
body. There is a gpecific clause here
mentioning “four members represent-
ing persons having special knowledge
or practical experience in agricultural
and co-operative develspment.” This
{s in addition to the representatives
of the State Federations and the na-
tional level federation. That rucans
there is a provision to intlude those
who are directly representing the co-
operative movenient and those who are
elected representatives of the co-
operative movement, and at the same
time, there is provision for including
those who have highly specialised and
expert knowledge. All these aspects
have been taken into consideration
while constituting the body.

An observation has been made that
there should be a non-official either
as President or Chairman. As I said,
this is a Government instrument. It
should not be mixed up with co-
operative unions like the national co-
operative unions. There, the Govern-
ment of India's position is very clear.
We wanted co-operative organisations
without any Government interference.
We wani that co-operative organiz-
ations should be led by non-officials.
But this is a Government instrument
for helping the State (Governments.
Therefore, there is a provision. It is
not a new one. The present set-up is
this. The Agriculture Minister hap-
pens to be the Chairman and the
other Minister of state who is ino
charge of this porifolio works as the
Chairman of the Executive Com-
mittee. Now, only the designation has
been changed: President and Vice-
President. The Minister fand thfe
Minister of State would be the Presi-
dent and the Vice-President.

Then, our colleague Shri Daga said
that we are appointing & Managing
Director. We are not appointing a
Managing Director. Already the post
of Secratary is there. It was not pro-
perly understood. But thiz i3 an im-
portant organisation for helping the
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State Governments. We are only
changing the momenviature: mstead of
“Secretary”, we are saying “Mansging
Director.’ 8o, there is no question of
additional expenditure,

Ancther observation was made. I
‘wish there was some truth in that
criticiam, because I am a person who
will accept the critiism it there had
been some truth in it. It has been
said that there is too muh of unneces-
sary expenditure involved. [ would
like to say that the expenditure of the
Corporstion all along during the last
three years has been less than one per
cent. Actually, I have got the figures
from 1968-69 onwards. They are, 0.83,
0.81 0.97, 0.90 and so on. That means
Jess than one per cent. It is expected
that at least such a body may have two
meetings in a year, but what does
it matter? I know that the Indian
co-operative movement has not, un-
fortunately, fared well in many varts
of our country. I accept that criti-
cism of Shri Doga. In many parts of
our country, the movement remains
stagnant; it is just domant; it is do-
cile. It is not functioning well. There-
fore, our approach is to see that the
movement is really activiseq and
special emphasis is laid in respect of
the backward areas and the necessary
efforts are made. But uitimately I
would appeal fo the good sense of the
bon. Members: the co-operative move-
ment is a non-official movement.
There are limtations for official
agencies for developing it. It is for
you all and those people who are re-
presenting public opinjon to give the
necessary encouragement and non-
official leadership and see that the
co-operative movement comes up in
the backward areas.

The other important aspect of this
Bill is that so far the National Co-
operative Development Corporation
was belping mainly the co-operatives
connegted with agriculture; agricultu-
ral processes agricultural marketing
credit, etc. Now, it has been decided
that many seetions of our society, par-
ticularly thé wenker sectiong who are
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engaged in fisheries, poullry, animal
husbandry, ete, are covered. Bome of
these activities were not coveved by
the help and assistance which the
NCDC was giving to the State Govern-
ments in the past. It hss now been
decided that the activities which are
carried on by the weaker sections of
society like Asheries, diarying, animal
husbandry, collection of forest pro-
duce, etc.,, which are pursued mostly
by the tribals and others, should be
made eligible for assistance of the
NCDC to the State Governments.

Therefore, looking to the general
framework of the Bill I do not think
there is anything controversial at all
in this Bill.

off fagfer foomy (WfeRrdY): aw
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T w1¥ w3 gEm, Y AT d
' 3uw aEdt Wi faed g § -
|fea & Y sow e § ag s
AREX BIar &, 9E W AW
N R Al [ - W
wmr g ?

SHRI ANNASAHEB P, SHINDE:
I know that our senior colleague and
Parliamentarian Shri Bibhuti Mishra
has strong feelings. He has been telling
me that in some partg of the coun-
try the cooperative movement is do-
minated by vested interests, They
are not broad-based. It is agreed
on all hands that this should not be
s0 and they should be democratiwc
and they should be broad-based.
These are the principles which are
acceptable hundred percent fo the
Government of India. We do not
support small societies which are
formed by a handful of persons or
family societies or cooperatives of nar-
row groups. We want them to be
broad-based and democratic, as I said
hefore. ) .
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Aceording to our Constitution, co-
operation is a State subject and that
is the forum where it should be agi-
tated,. If Shri Bibhuti Mishra
wapts the opinion o0f the Government
of India I have made it clear and I
say it again that the co-cperative
movemen should be really broad-
based and should express the aspire-
tions of the common people in this
country. Therefore, my advice to the
State Governments would be ¢to
amend the law. We shall give them
the necessary support.... (Interrup-
tion). I is not a matter of laughter,

SHR} JYOTIRMOY BOSU (Diamond
Harbour): I am only thinking about
the co-operatives in the sugar sector

and their prosperity at the cost of the
consumers.

SHRI ANNASAHER P. SHINDE:
1 will educate you on that also.

SHR! P. G. MAVALANKAR: (o~
operation is a State subject, None the
less he has come with a Bill to amend
the National Co-operative Development
Act. While helping the States, the
Government of India should see to it
that the co-operative movement in
ihe States is conducted on genuine co-
opcrative lines.

SHRI ANNASAHEB P. SHINDE:
There are no two opinions on that
We have been having conferences of
the Ministers of Co-operation where
these basic principles were discussed
and we shall again repeat it. On this
fhere can be no two opinion. The
scope of the Act is being enlarged so
that we will be in a position to help
the national federations and some
State federations and some  multi-
unit co-operatives whose area of oper-
ation is more than one State. Such
high level organisations will be eligi-
ble for receiving assistance from the
Government.

SHRI M. C. DAGA; Can the NCDC
watch the activities of co-pperatives
working in the States or not? Is it its
function or not?

N.CD.C. (Second 270
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SHR] ANNASAHEB P, SHINDE:
First of all we do not extend direct
assistance to the co-operatives. We
pagg on assistance to them through
the State Governments but we have
been very closely watching their acti-
vities...(Interruptions). We give ad.
vice to the State Governments. It is
really a question of developing aware-
ness in the non-official agencies to get
the necessary support from the State
Governments to the co-operative move-
ment,

I am again thankful to the hon.
Members  for the general support
they have given to the provisions of
this Bill. I have seen some of the
notice of amendmemts which the
hon. Members have given. We can
discuss them at the approprigte mom-
ent. Since the broad provisions of
the Bill are acceptable to all sections
of the House, I hope they will give
unammous support to this Bill,

MR. DEPUTY-SPEAKER:
question is: '

“That the Bill further to amend
the National Copperative Develop-
ment Corporation Act 1962, be tak-
en into consideration.”

The

The motion was adopted,

MR. DEPUTY-SPEAKER: We will
now take up clause by clause congi-
deration, To clause 2 there iz an
amendment by Shri Ramavetar Shas-
tri. Is he moving it?

Clause 2—(Substitution of long title)

SHRI RAMAVATAR SHASTRI: I
beg to move:

Page 1, line 16,

after “foodstuffs” inseftw
“poultry and piggery feed" (18)

Tq g aga wrge § 1 qar
T WY T gwge g (e
Qe ) SWIX A9 qEE &7 A A
N ¢ afew gur aee A o wiY
sz fmr &
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[Bmr Vasant Sater in the Chair))

SHRI JYOTIRMOY BOSU: Mr.
Chairman, I notice the Ministey of
Parliamentary Affairs loudly clap-
ping, perheps with some Motives. We
do not want you to be anything but
fmpartial. : Bhri Reghu Ramalah
should rvemember that you are a
friend of ours too.

MR. CHAIRMAN:
that you also clapped.

I have noted

sl TRTED T Al : & X A dvew
W femr ¥ ww w7 wawe faw
v @ §fF wilawm e @
W fad o F A wT g
~frly'~ & fag @ #7 =ewar
¢ Ty AT avw A W W § e
gt wew Hford o gw Ao
a8 2 | &% W OF wRel & faw-
ey ® ¥ T EH N
¥ fag Wy Tg Y 9WF wiw ¥ forar
o wr e ferr @ w el e
Taaw ¥R LM @ W AN W
Wwger feomad @t § W™
s d fr cud farra &Y a<w a R
w9 W @i daegard
fx g A1 A g AE R s g%
e N Fwwdrd, wish § )y
o FgA e Tl geewTaEm
T E W PR AW A agA A W §
N 3w o W@ § Ffew
qg Y WA A § wElew 99
N WoE 1 AW e
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s @@ | gwfee § g g fr
Wt ff ARXTT  wmEET w R
£ | afs 9w g w7 FFL AE
& ¥1gy & & fT S|ET SO |-y
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16 hrs,

SHRI ANNASAHEB P. SHINDE:
1 have no difference of opinion with
Shri Shastriji in regard to the princi-
pies  But I hope, he will appreciate,
if the principles or the points which
have been made are already a pact
of tne present statute, whether there
is & need of thoge amendments,

First of all, he has suggested that
the words “poultry and piggery feed”
should be added. In the originmal Act
iteelf, it 15 stated “cattle fodder in-
cluding oil cakes and other concen-
trates”. *Cattle fodder” means feed
for pouliry, feed for piggery. It in-
cludes that also It is a comprehen-
sive provision. There is already a
provision in the Bill itself.

The other thing he suggested is,
after “meat”, insert “including pork”.
In the Bill itself, it is stated, “meet
whether fresh, frozen, dried or pre-
senved;”. “Meat” includes pork also.
“Meat” does not mean only goat meat

or sheep meat. In includes meat of all
catile.
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So, these provisions are already a
part of the present statute. I hope,
he will gppreciate that there is no
need of these amendments. There is
no difference of opinion on the prin-
ciples. There are already part of the
present statute. I would request him
to withdraw the amendment.

MR. CHAIRMAN: Is he withdraw-
ing it

SHRI RAMAVATAR SHASTRI: Yes

Amendment No. 168 weas, by leave,
withd rawn.

MR. CHATRMAN: The question is:

“That Clause 2 stang part of the

Bill’.

The motion was adopted.
Clause 2 was added to the Bill.
MR. CHAIRMAN: Clause 3. There s

an amendmeni by Shri Ramavatar
Shastri.

SHRI RAMAVATAR SHASTRI: 1
am not moving it.

MR. CHAIRMAN: The question is:

“That Clause 3 stand part of the

BuL”

The motion was adopted.

Clause 3 was added to the Bill.
Clause y—(Amendment of section 3).

SHRI M C. DAGA (Pali): I beg to
move:
Page 3, line 7,—
after “Vice-President,” insert—
“having special knowledge of, or
practical experience in agricultural
co-operative development,” (6).
Page 3, line 9,—
for “eight” substitute
Page 3»—
omit lines 23 and 24. (8).
Page 3,—
omit lines 35 to 39. (9).

Page 3~
Omit lines 45 to 4T. (10).

Page 4, line 1,—

“three” (7).

N.C.D.C. (Second
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for *“three” substitute “T'wo”, (11)
Sir I made my speech but, I think,

the hon. Minister has not given any

reply to the guestion which I raised.

In Clause 4, it is stated:

“a President and a Vice-President,
both to be nominated by the Cen-
tral Government;”

1 want to adg the words, “having
special knowledge of, or practical ex-
perience in agricultural co-operative
development.” Whom do you want to
nominate? The persons who have got
practical experience shoulg be nomi-
nated. It should not be that anybody
can be nominatéd. He must have
special knowledge of, or practical ex-
perience in agricultural co-operative
development. That is why I have
moveg this amendment.

Both President and Vice-President are

to be nominated.

g A e g @A fr waifer
dfeg 9T 51 FEEl W AsRe
fer & 0

Out of 51 members the General Coun-
cil will have, eight members are to
be nominateg by the Central Govern-
ment from government offices; then
the Deputy Governor of the Reserve
Bank is also a government employee;
the Managing Director of the State
Bank is also a government employee;
then a member representing banks to
be nominated by the Centra]l Govern-
ment; then four members representing
persons having special knowledge of,
or practical experience in, agricultural
cc-operative development, to be nomi-
nated by the Central Government,

& g S WIS T AT § 9T W A
wd AMawad & 1 S
srdnr 7 ofers  seTeEE eRdY
¥ 41 Y| Y fawrfar & 9 o
oy 51 A e £ ouw s
o fifer w=F @ef, ot SEer
WY g g 7



275 NCDC (Second Amdt.)
Bl

[Shri M. C. Daga}

You say that co-operatives are a
State subject. Then what will be the
function? Will it have only one func-
tion, that ig, to disburse the amount?

gfers  wwrew A F
g dfe wgt vl &% goeTd
s Tl frwf@
Hanfefrrarg@er & R § foan
$fF 1 A AfoEdge § ok
aw ETFw ¥ & whwmem#H
FRgaw FTINTERY
£ 1 oam oA 74 w0 g e
AT JEET wT ogwr !

1 sk whether you pay that amount
to the Government or not. What is
the necessity of having this body
when all are nominated? Then he
BaYyS:

“three members representing
rnational level organisations engaged
or interested in the promotion and
development of co-operative pro-
grammes...”

Then, the managing director.

N FT AN WTFT § AP
Yy owum ! ofeww wwSRw
S Adrqe fig § 9w Aag
m fr& dafefmamE@ew 8,
M AT awry At @ W
adfer  wEdr ¥ @t wmewr
womafey  feqedz s wwan &7

What is the function of the Co-opera-
tive Department? You say that it is
a State subject—co-operatives. Then
why do you try to have this bedy
with such a big General Council?
Why should there be a Managing
Direclior? Why not a Secretary? The
Mansging Director will receive moce
money? Can you tell me what will
be the administrative expenses?

i
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There should be only one meeting and,
it it is necessary, there may be two.

Then, take this one* ‘“There shall be
a Roard of Management of the Cor-
poration...” There will be a General
Council and then a Board and the
Board consists of 15 members. This
Board will consist of three members
of the General Council to be nominated
by the Central Government. All these
are Members. I am not able to under-
stand this,

@ dffer wwd @

Whatever the object that was visua-
lised, was not fulfilled.

for gaw qEAT ARAT § )
Qﬂ'oiﬂ'oﬁoiﬂ'e Y91 wqar  fear
74 sE v Fhw g XY frar
i W ¥ g frmTwe
o w4 g s few owwe @
e fawe € 1 W@ 25-30
N oF e @ aft awd

So, 1 have given my amendments.
The President and the Vice-Presi«
dent—they should be elected.
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ﬁHRI f\NNASAH.EB P, SHINDE:
In my main reply I have already
covered many of the points. But
since the hon. Member seems to be
somewhat agitated and has given
amendments, I would like to say that
the recommendation of the Expert
Committee itself was that the present
NCDC’s structure needs to be broad-
based and the intantion was, suppose
the Government has to take any deci-
sion regarding helping the co-opera-
tive movement in any State, they
should be advised by non-officials,
other financial bodies and other con-
cefned organizations and central agen-
cies which are closely associated with
the cooperative movement. There-
fore, they have suggested that it
should be a body of 45 members. The
only addilion the Government has
made is of 8ix more members because
the intention of the Expert Committee
was that everyhody concerned with
the croperative movement in  India
should he associated with the General
Council When we examined the
spirit and the intention with which
the Expert Committee made this re-
oommendlation, we thought that it
shuuld bhe desirable to include some
more representatives, Whether it is
to be of 45 ¢r 51, there is not much
dafference.

1 would just now read out with
your kind permission the names. If
anyhody here could say that these
are redundant names and these are
not necessary, I am prepared to ac-
cept the argument. President and
Vice-President as I have already
said, they would be Ministers because
this is a Government organization
and not a cooperative society. Then
eight members, ex officio, to be nomi-
hated by the Central Government
from such of its Ministries dealing

with economic matters as it may
think fit.
SHRI M. C. DAGA: Is it men-

tioned here that the President and
Vice-President shall be Ministers?

N.CDC. (Second 278.
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SHRI ANNASAHEB P, SHINDE:
Yes, it is there in the Act itself.

Suppose, when we discuss the ques-
tion of helping the cooperative move-
ment and if the concerned Ministry's
representatives are not there, then it
involves a lot of red-tape and if the
officers are already involved, then
they undersiand what is the purpose
of helping and if they want to raise
any objection, they can do so at the
meeting itself, Therefore, al] the
cconomic Ministries are involved in
this.

xS

Then, the Deputy Governor of the-
Reserve Bank is there. As I said
earlier, the Reserve Bank is very
closely associated for several decades
with the co-operative movement in
India and it is one of the special res-
ponsibilitics laid down by the statute
itself for the Reserve DBank io help
the cooperative movement. Therc~
fore, the Governor of the Reserve
Bank is included. Then, the Manag-
ing Director of the State Bank, Again,
the same observations which I made
with regard to the Reserve Bank
equally apply to the  State Bank.
Then, the Managing Director of the
T'ood Corporation, the Maroding
Director of the Central Warehousing
Corporation, the Chairman of the In-
dustrial Finance Corporation, a mem-
ber representing banks to be nomi-
nated by the Centra] Government—
because there are other commercial
and nationalised banks which also
need to be represented.

I have already read out the list of
the non-official organisations to be
given rcpresentation the Chairman
of the National Cooperative Union,
the Chairman of the National Agri-
cultural Co-operative Marketing Fede-
ration, Chairman of the National
Federation of Co-operative Sugar
Factories, the Chairman of the All
India Federation of Co-operative
Spinning Mills and the Chairman of
the All India State Co-operative
Banks’ Federation. All these bodies.



very clonly auociated with the
O<operEtive moawumt. jﬂMr !uc!u-,
sigh which has béen @ue in the light
~.:of the ‘recommendutions of the Ex-’
. perts Committee' is very dexirible and
" 1 hope the Hen. Member, Mr. Daga

wilk appreciate and 1'hope hé will not
pregi his amendments, - About expen-

dfture, 1 wm ammy sam about this.

: SHRI M. C, HAGA Pledse excuse
e for interruptmg you
that the NCDC has been given Rs. T4
crores or more. This is the amount
given from the Central Government.

T wanted to know whether the NCDC:
will be gble to pay this back, whether.

it will be in a position to repay this

amount. This js more now and this
was Rs. 74 crores up to 1871,  How
-will it pay back?

SHRI ANNASAHEB P. SHINDE:
‘T think there seems to be some sort
of misunderstanding with the hon.
‘Member. ' All the loans which are
advanced by the National Coopera-
tive Development Corporation to the
‘State Governments are repaid except
‘one small item of about Rs. 3 or Rs.
4 lakhs, which is pending with the
Himachal Pradesh Government. That
is also due to bifurcation of some
-areas from Punjab. Because of the
dispute regarding bifurcation, veri-
fication ete. is being carried out and
all the amounts and every single pie
will be repaid according to the sche-
dule. All the amounts are received
back and there is no default as such.
“Therefore, there should not be any
'kind of misunderstanding in the
minds of the hon, Members. Some
amounts are advanced on the guaran-
tee of the State Governments. This
is the only clarification which I wan-
ted . to. make. I request him not to
press his amendments.

SHRI M. C. PAGA: I am . not
pressing  ‘my - emendments.: 1. .seek

léave of the I-louse to withdraw my
' amendmentn

1 have said

| SOME HON. MEMEERS: Yer -
‘MR, CHATRMAN: - These ‘sriendi-

niénts are withdravm by !uve of W‘
House,

Amudments Nor, ] to u were, by
leave withdraun. .

is;

. “That Clause 4 stand part of tl'le
BilL."
The motion was adopted.
Clause 4 was added to the Bill.
Clause 5 was added to the Bill.

MR. CHAIRMAN: Do you want fo
move amendment to Clause ¢ Mr.
Daga? ‘

SHRI M. C. DAGA: No, Sir. I do
not want to move.

MR. CHAIRMAN: There are nd
amendments. I will put Clause 6 to
vote.

The guestion is:

“That Clause 6 stand part of the
BilL”

The motion was adopted.
Clause 6 was added to the Bill.
Clause 7 was added to the Bill,

MR. CHAIRMAN: On Clause 8
there is an amendment by Shri Kam=
avatar Shastri. Are you moving?

SHRI RAMAVATAR SHASTRI: No,
Sir, I am not moving it.

MR. CHAIRMAN: There are ne
amendments. I will put Clause 8 to
vote, The question is:

“That Clause 8 stand part of the
Bill.”

. The motion was adopieq
Clouse 8 wos ddded to the BRL
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MR. CHAIRMAN: Clause 9. Shri
Daga, ate you moving amendments
Nos, 13, 14 and 157

SHRT M. €. DAGA: No, Sir.
MR. CHAIRMAN: Al right. I will
put Clause 9 to vote. The question is:

“That Clause 9 stand part of the
BilL”

The motion was edopted,
Clause 9 was addeq to the Bill.
Clause 10 was added to the Bill,

ol Tt ™ TS W (v
W wfew FAwy § v Rwaw
s e wwitfr AEada
* Jrc Srew A e omaar ) &
oAt avgar 8 5 Y $Fm
W% T4 wwEfes QEEdy &
sfafafy =Y @ & <ar adar a
T )

MR. CHAIRMAN: Shri Barupal

hag asked for some clarifications on
this Clause,

SHRI ANNASAHEB P. SHINDE: I
would like to clarify his point. The
Federation has not come into being.
But we propose to have this Federation
hecause, we ourselves, are supporting
the Federation. Because of this law
now. we shall be in a position to give
financial assistance to that Federation.
There should be no difficulty about
that. My amendment is very simple.
It ig a technical one.

I move:

Page 6, line 33,—

for *debentures” substitute—
“bond or debentures, or both” (5)

MR. CHAIRMAN: The question is:
Page 6, line 33,

for “debentures” substitute—

“bonds or debentures, or both”, (5)

The motion was adopted.

MAGHA 30, 1508 (SAKA)
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MR. CHAIRMAN: The question is:

“That Clause 11, as amended
stand part of the Bill”.

The motion was adopted

Clause 11, as amended, was added to
the Bill

MR. CHAIRMAN: We shall now
take up clauses 12 to 18. There are
no amendments to clauses 12 to 16.
The question is:—

“That Clauses 12 to 16 stand part
of the Bill”.

The motion was adopted.

Clauses 12 to 18, were added to the
Bill.

Clause 1—Short title
mencement.

and com-

MR. CHAIRMAN:
clause 1. There are three
ments to Clause 1.

I now come to
amend-

SHRI ANNASAHEB P. SHINDE:
There is a technical amendment, This
Bill was drafted in the year 1973. But,
since we are now in the year 1974,
a slight amendment is necessary. On
the advice of the Law Ministry lines
8 and 9 on page 1 have been omitted.
I move:

Page 1,—

for line 4, substitute—

“Corporation (Amendment)
Act, 1974". (2)

Page 1, line 7,—

omit “and any reference” (3)
Page 1,~-

omit lines 8 and 8, (4)
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MR. CHAIRMAN:
is:
M 1 PR }
for line 4, substitute—
“Corporation
Act, 1974",
Page 1, line 7,—

The question

{Amendment)
(2)

omit “and any reference” (3)
‘ Page 1—

emit lineg 8 and 9. (4)’
The motion was addpted.

MR. CHAIRMAN:
is:

The question

“That Clause 1, as amended, stand
part of the Bill”.

The motion was adcpted.

Clause 1, as amended, was added
to the Bill,

Eracting Formula

MR CHAIRMAN:
Enacting Formula,

SHRI ANNASAHEB P. SHINDE.
T move:

I now come to

Page 1, line 1,—

for “Twenty-fourth Year” subs-
titute—

“Twenty-fifth year” (1)

MR CHAIRMAN: The
is:

question

Page 1, line 1,—

for “Twenty-fourth Year” subs-
titute—

“Twenty-fifth Year”. (1)
The motion was addpted.

MR. CHAIRMAN:
is:

The gquestion

“That the Enacting Formula, as
amended, stand part of the Bill”

The motion was addpted.

FERRUARY 19, 1074
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The Enacting Formula, as amended,
was eddeq to the Bill.

The Title was added to the Bill

SHRI ANNASAHEB P, SHINDE: I
beg to move:

“That the Bill, as amended, be
pasged”,

MR. CHAIRMAN: Motion moved:

“That the Bill, as amended, be
passed”.

ot g wree sl
wWew , Wl wgem Fww &y
e Rk & quen  dawdw W
WH vewmgi ) & T g §
fe @ w dwda ey mw §a7
0¥  HeEawWw SNy s
g ®rew awfffa s fag s
A Ty g g 6 9T ATF 0w 3T
g Wiy, arfe & WY wody e
W wEwAY & AR T Ay faAe
g o wmw g v o adew
W ogma wreEa 88

SHRI ANNASAHEB P. SHINDE
Unfortunately the Federation to
which the hon. Member 15 referring
1s not 1n existence at present, and,
therefore, we could not make a pro-
vision. But jwe have all the sympa-
thes for the labour co-operatives, and
when the federalion comes into being
we shall come forward at an
appropriale stage with an amendment
to the Act to provide for inclusion of
the representatives of the federation
Even without the amendment we
shall explore the possibility whether
in the category of experts who are to
be nominated or of persons who have
knowledge of the co-operative move-
ment, workg as representativeg of the
co-operative federation which may
come into existence in the near
future, we can include a representa-
tive of the federation as one of the
members of this genmeral body. We
shall be most sympathetic in regard
to this.
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MR. CHATRMAN: The hon. Minister
hag Eaid that he will consider the
matier.

The question is:

“That the Bill as amended, be
passed”.

The motion was adopted

L —

16.28 hrs.

PRES'DENTIAL AND VICE-PRESI-
DENTIAL ELECTIONS (AMEND-
MENT) BILL

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H R GOKHALE). I beg to move.

¢ I1hut the Bill to amend the Presi-
dential and Vice-Presidential Elec-
tions Act, 1952, as reported by the
Jomnt Committee, be taken into con-
sideration’,

Experience in the past regarding
Presidential election has not been an
aliogether satisfymng one in view of
the unseemly spectacle of Innume:able
frivolous normnations being filed by
persons i a lightheartel manner and
the equally unedifying spectacle of
election petitions being filed in much
the same lighthearted fashion. It was,
therefore felt that in order that the
highest office of the Head of the
State 1s not dragged into needless con-
troversy because of the aforesaid prac-
tices, it would be necessary to In-
corporate 1n the law relating to Presi-
dential and Vice-Presidential elec-
tions, provisions which would operate
a5 effective checks both agsinst frivel-
oug nominations and lighthearted elec-
tion petitions. With thic end in view,

3151 18—10
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a Bill was introduced in Parliament,
the salient features of which were as
follows.

(1) A prospective Presidential candi-
date should get the support of
at least forty electors of whom
a{ least twelve electors shall be
Memberg of Parliament and at
least twenty-four shall be
Members of State Legislative
Assemblies. A prospective Vice-
Presidential candidate should
get the support of at least ten
electors.

(2) A prospective candidate should
deposit a sum of two thousand
five hundred rupees, which
amount shall be hLable to be
forferted 1n case the candidate
fuils to secure one-sixth of the
number of votes necessary to
secure the return ot a candidate

(3) There should be a mmimum of
forty electors joined together
as petitioners for challenging
an election to the office of Presi-
dent and of these forty electors
at least twelve should be Mem-
bers of Parliament and at least
twenty-four should be Members
of the State Legislative Assemb-
lies There should be a mmm-
mum of ten electors joined to-
gether as petitioners for chal-
lenging an election to the office
of the Vice-President

(4) The ground relafing to the
offence of bribery or undue in-
fluence for challenging an elec-
tion to the office of President
or Vice-President should be
omitted altogether.

(5) The fact that the nomination of
any candidate (other than the
successful candidate) who has
not withdrawn his candidature
has been wrongly accepted
should no longer consiitute a
ground for declaring the elec-
tion of a candidate to be void
unless such acceptance has
materially affected the result of
the election.
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The Bill was referred to & Joint
Committee wherein the provisions
were discussed in great detall and the
Bill that has emerged as a result of
this searching scrutiny in the Joint
Committee contains changes of a sub-
stantial nature which were mede hav-
ing regard to the various shades of
opinion: expressed in the Committee.
‘Without going into the changes which
are of a minor character or of a draft-
ing nature, the important changes
made by the Joint Committee in the
Bill ave:

(1) Reduction in the number of
mimimum sapporters for the
filing of nomination as well as
the filing of an election petition
in the case of the Presidential
election from forty to twenty—
ten as proposers and ten as
seconders for the purpose of
filing nominations;

2) Poing away with the further
requirement of the support of
a specified number of members
of Parliament and members of
Legislative Asserablies;

(8) Instead of the provision for the
rejection of the normnation
papers of all the candidates
other than the one that bas been
filed ficst where a person has
subscribed, whether ag proposer
or seconder more nominations
than one, it has been provided
that in such a case the signa-

ture of such persons would
merely be moperative on any
nomination paper other than the
one first delivered; and

(4) Instead of altogether doing
away with the grounds of bribery
and undue influence from the
purview of the law, it has now
been provided that the commis-
sion of these two offences at an
election by the returmed candi-
date or by any person with the
consent (and not connivance) of
the returned candidate shall
have the result of vitiating the
election. It is needless fo men-
tion that this change effected in
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the Bill while reflecting the
general consensus that obtained
in the Joint Cemrittee, would

alzo mark & happy via meglia
solution between two extreme
views that may be possible In
this behalfl

Before 1 conclude, I would do well
to allow the apprehensions, if any, that
may be entertained by members shout
the reagons which prompteq the Gov-
erument to undertake a legislation of
this nature. As I had said at the
outset, it does not redound to the
honour or dignity of our country that
the highest eélective office in the coun-
try should be besmirched and tarnish-
ed in a manner which cannot certainly
be said to enhance the prestige of the
country in the world. It is also con-
gidered necessary to provide a built in
mechanism in the law which would
have a salutary and regulatory effact
in eurbing tendencieg not eonducive to
the growth of a healthy democracy.
The changes introduced in the law are
motivated by these considerations At
the same time, the Government has
also shown the utmost anxiety and
receptivity m making the ohanges in
the Bill, having regard to the various
shades of opinion -expressed in the
Joint Committee without, at the same
time, departing from the basic and
fundamental objective which motivated
the Government in initiating a legisla-
tion of this kind. 1 have hope that
thig 8111 will receive an overwhelming
measure of support of the House.

With these remarks, I commend the
Bull, as reported by the Joint Com-
mittee, for consideration and accept-
ance of the House.

MR. CHAIRMAN: Motion moved:

“That the Bill to amend the Prest-
dential and Vice-Presidential Elec-
tions Act, 1952, as reporied by the
Joint Committee, be taken into con-
sideration”,

SHRI SOMNMATH CHATTERJIEE
{Burdwan): The hon. Minister had
said that the main season which pro-
moted Government to come forward
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with the Bill was fo see that there
were ne frivolous nominationg and
that election petitions were not filed
in a lighthearted manner, and that
all these progibsals were prompted by
the desire of Government {o see that
in matters vegarding election to the
bighest offioes in the country, nothing
was done to tarnish the image of the
Fresident or the Vice-President.

There was, if I may say so, an out-
rageous provision in the Bill--or rather
the omission pf a provision when the
Bill was first presented to the Lok
Sabha. Happily the Joint Committee
has not been persuaded to accept that
provision that so far as bribery or
undue influence are concerned, they
would not form part of the grounds
for challenging the election. However,
that had been introduced.

This Bill was introduced afier the
decision of the Supreme Court in Shri
Gin's election case was out.

Sir, that election was very hitterly
fought 1n thig country; and nobody
can deny 1t. The Supreme Court, after
hearing the matter for months and
bhearing the evidence of numerous wit-
nesses, came to a finding that deliber
ately false evidence has been given in
the case. I may quote onlv one passage
from the judgment of Mr. Justice
G. K Mitter while delivering one of
the concurring judgments of the
Supreme Court in that case. It said:

“The litigation was ngt one of an
owdinary type, and it was conducted
with great zeal on either side. It
has divulged a sad lack of responsi-
bility and uprightness in the elected
representatives of the people figur-
ing either as witnesges for the peti-
tioners or as witnesses for the res-
pondent. In a case like this, where
sboth sideg are responsible for putting
into the witness box a large number
of persons who deliberately gave
evidehce which was not (true, the
proper course is not to award costs
even o the successful party.”

1 am sure .the hon. Members arp
aware .fhat the Bupreme Court held
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in that case by a majorify judgment
that undue influgnoe in fae! had besn
pxerciged but it was not poasible on
the evidenoe that was available before
the Supreme Court to come to the con-
clusion that it was done with conniv-
ance of the returnad candidate. Theve
fore, the election was not met aside,
but in no uncertain manner it was
held that undue influence bas heen in
fact exercised.

Could anybody say that that elec~
tion petition—I am not going into the
merits as such—had been presented in
a lighthearted mannert Could any-
body say—the election pefition had
raised so many important questions of
both of law and of fact—that because
of some frivolous nomination papers
having been filed, it resulted in that
election petition? It could not be said.
What was sought to be done was this.
If 1 may say s0, it was a most repre-
hensible attitude on the part of the
Government to come forward with the
Bill to delete the provisions as in the
existing legislation that the election
of a returned candidates to the highest
office in this country will be vitiated if
thére was undue influence. That was
intended to be deleted. What prompt-
ed the Government? The hon. Minister
in his introductory speech, refeérred to
that initial oroposal I would like to
know why such gn outrageous pro-
posal even could be conceived of hy
the Government for the purpose of
introducing legislation in this respect,

Sir, happily, as 1 said, the Joint
Committee was persuaded not to accept
that and it made recommendations
although in a mutilated form which
have been accepted apparently by the
Government, and I shall come to that.

Kindly see what are the changes
which have been brought forward hy
the legislation. There are four major
aspects. One is abqut the nominatien;
who will be entitled to nominate a
candidate for the purpose of the Presi-
dential or VicesPresidential election.
Previously, gny elected Member o:
P; t ar any elected member o
umﬂvz Agsembly eould
nominate a candidate for the Presi-
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dential election. Now, it is being pro-
vided that at least 10 persons must
propose and ten persoms must second.
What is the special charm in this
number? We have had the sfrange
spectacle in this country that a candi-
date of the ruling party who was pro-
posed by the leader of the party—it
is in the common knowledge—that pro-
poser did not vote for the candidate!
Therefore, where is the special charm
in finding out how many electors are
{nitially behind the candidate for the
purpose of proposing the nomination?
Where 1s the sacrosanct aspect behind
this number?

He gets 20 persons to propose him
and second him, They may not vote
for im. Would it not be a frivolous
nomination? Where is the guarantee
that in any election the proposer and
the seconder will necessarily vote for
the candidate? In the really contestied
elections, in the most bitterly contested
elections to the Presidentship of the
country, neither the proposer nor the
seconder voted for their candidate.
Therefore, what is the principle be-
hind 1t? 20 persons may come forward
and ultimately they may not vote.
Previously the law was that there must
be two electors as proposers and
steconders. Suppose two persons were
persuaded to propose a candidate and
ultimately they did not vote for him?
There might have been in history cases
where a candidate did not get a single
vote. Will the provision to have 10
persons as proposers and 10 persons
aa seconders ensure or instil a sense
of seriousness in the election?

We know that the election to the
office of the President is an indirect
election. The electoral colleze con-
sirts of elected Members of both the
Houses of Parliament and the elected
Members of the Legislative Assemblies
of the States. In what respect do they
reflect popular feelings or popular
choice in the country? We have been
saying that for the purpose of getting
proper reflection of the views of people
in tbe legislative bodies, the elections
must be held on the basis of propor-
tional representation. Otherwise par-
Hles getting minority wvotes in the
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country can come io power. It has
been the experience that with much
less than 30 per cent of votes, the
ruling party has been in the suddle
for so many years. The first thing,
therefore, 18 to introduce the principle
of proportional representation in the
election of Members to the House of
the People and to the Legislative
Assemblies in the States, if you can-
not have direct election to the Presi-
dent as such. Therefore, our submis-
sion 18 that this attempt will not solve
any of the problems that the Govern-
ment are faced with. It will restrict
the proper functioning and proper
evolution of the democratic process.
Why do you take away the right of a
person to stand for election to the
office of President? At least he can
ventilate his views in the country
whether the electoral college accepts
him or not. Even if he iy defeated,
what does it matter? Can you restrict
the number of candidates for Assemb-
lies or for Parhhament? We find that
we have numerous candidates. Does
it detract from the importance of the
election, because there are numerous
candidates? It does not. By this you
are putting a restriction so that per-
sons who may be worthwhile and who
want to express their dissent in a
democratic manner are deprived of
their right to express their views in
a lawful and a peaceful manne:

Therefore, the artificial limitations
which are sought to be put by this
legislation, will not necessarily enhance
the prestige of the office of President.
The President’s prestige must depend
on the powers he has, the way he exer-
ciseg the powers for the benefit of the
people. What is our experience? How
many times has article 358, which deals
with the imposition of President's
Rule, been, we say. misused in differ-
ent States? The recent example is that
of Gujarat which shows that for the
purpose of the ruling party’s interesis
the Legislative Assemblies are kept
alive and where it does not suit the in-
terest of the ruling party, the Legisla-
tive Assemblies are dissolved. When
the people of Gujarat have risen witlr
one voice against the administration i
the State, 'when the Ministry was forc-
ed to resign, the very Legislative
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Assernbly which cannot put uo an
acceptable ef Minister, that Legis-
fative' Assembly is being kept in sus-
pended animation for the purpose of
being utilized as and when it suite the
ruling party. Therefore, when the
powers of the hon. President of this
<ouniry, holding the highest office, the
august post, can be utilized for the
purpose of misusing the provisions of
the articles of the Constitution of
India, merely trying to put some res
trictions here and there, trying to
place it beyond the pale of controversy
in such cases, as is intended to be
done here, cannot solve the problem.

Article 310 of the Constitution seeks
to protect the tenure of office of the
Government servants of the country.
Under {hat very article the President
can do away with the statutory re-
quirement of holding an enqury
bhefore he dismisses a Government ser-
vant. What is happening in this coun-
try? Article 310 is being taken
recourse to for political purposes.
Officers have been dismissed without
any enquiry, without any charge-rheet,
without their being asked to show
cause, only for purely political pur-
poses. In one case where the Govern-
ment Secretary had taken recourse to
article 310, when the case went to the
Supreme Court, the Court observed
that it is the personal discrz‘ion of
the President which has to be exercised
When the case went to the President
the result was the same. So, the in-
cumbent to the office of the President
has to discharge his duties and res-
ponsibilities in a manner which gener-
ates confidence in that post; merely
trying to put some restrictions in the
manner of election of the President
will not create that sense of confldence

in ‘xe post.

One of the steps that will have to
be taken in this regard is to introduce
the necessary basic electoral reforms
in this country. If we want to have
real reflection of the wishes of the
people, we should have proporfional
representation. Then, why are w2 keep~
dng the young people of this country
between the ages of 18 and 21 from

MAGHA 80, 1888 (SAKA) Vice-Presidential

204
Elections (Amdt.) Bill
the process of elections? Why should
they not be allowed to take part in
the elections? Yet, that is not oeing
done. The youth of this country,
which is making contrihution in the
different walks of life is kept out of
the electoral process.

Therefore, our submission is that
this proposal to have ten persons as
proposers and ten persons A¥ geconrlers
is not intended to achieve what is
sought to be achieved, because trere
is no guarantee that the prcposer and
seconder will vote for that card.date.
Therefore, if a person can persuade
20 people to sponsor his candidature
he has got the right to contest while
the others cannot. There 1s no
rationale behind this principle and it

is a check on the proper democratic
process.

It is said that sometimes a candi-
date with a remote chance of bLeing
elected is standing as a candidate for
the election, At what point of time
is it decided? Without meaning any
disrespect to anybody, particularly to
the holder of the highest office in this
country, for whom I have got the
highest personal resvect, was ii sure
that Shri V. V. Giri wovld be elected
as President of this couniry? There
was no political party which sponsored
his candidature. Even though the rul-
ing party had the majority in this
country, it was not spornsosring him ag
its candidate and no other political
party was sponsoring him a3 its candi-
date. Therefore, when Shri V. V. Giri
stood as a candidate for election, was
it certain that he was bound to be
elected? It was thought by many
people that he will put up a serious
fight with the official Congresg candi-
date without a very good chance of
success. How do you decide? At the
time of putting in nomination papers
how does one deciie whether he has

a good chance or a remofe chance of
being elected?

The 1989 election for the office of
the President has been sa eye-opener
in many respects. Now. yau want
that once you have achieved what you
intended to, subsequent to the 8ling of
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the nomination papers, thet system
may contimue 5o What your right sgain
may not be impluged,

i1 1 may use theé cikvrdision, theie
ave specisl ressois dire being
put forward for thé purpbse of énach
ing a legislation, trying to tinke: with
the provigions lére anlt theie and try-
18g to gled dn imgivesdon that the
Presidontial electioh hus béconte as it
were, the play-field for certain In-
terested or disinterastéd partres.

Another proposal 13 that of déposit.
Are we going to judie n this country
everything by the yardstick of money?
Whether a candidate should stand for
election of the highest office in this
country, that will depend on whether
he can beg, horrdw or steal or make a
deposit of Rs 2500 in cash? What 1s
the principle belund it? You wish to
put restrictions, you wish fo get money
from the people to finl out whether
hé is a serious man or no. a serious
man In the event, 1f somebsdy wants
to make a deposit for the Presidential
election without hav'ng a chance, 18
it so difficult for him to find out
Rs, 25007 What s ihis depout for?
Why suddenly vou aie introdueing a
principle which cannot help you o
solving what you are tryimg to solve?

An amount of Rs. 2500 cannot be
completely beyond the reach of inter-
ested persons, On the dther hand,
1t may be a dissuading factor for the
purpose of howest person, who Honestly
wishes to proyect his views before the
country who wishes to be conkidered
a3 a bona fide candtdate for election
to the office of the President, dna who
has got new things to sav to the peo-
ple of this country “Whether it 15
atcepted or not, he has a rizht ef
expressing his dissent democratically
i¢ he is not satisfled w tn the system
prevailing in the country Therefore,
you are putting an artifiedl restriction
on him that be must pay Re. 2560. If
he pays Rs 2500, you tell kim; “Now,
you geem to be a very sincere perion
You hiive got a gbod chance hetause
you could find out Rs 9500. You have
passed the Initial tett of a4 ‘sertous
capdidate’ *. How unresu is this? You
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are mtroducing proposals which cape
not be ulilsed for the purnase for
which you want to intreduce them.

Another very imvorteni (tlilny is
about the queshion of elechion petitica
Negbody wants & #rivieuss litigation ex-
cept professiondl lawyers like us may
be. Nobody will go to the Supreme
Court with a completely invilous elec-
tion petition. We ought to hwve faith
in the Sypreme Court. If you do not
have faith in the Supreme Court, ilial
15 a different thing. If 4 frivilous elec-
lion petition 18 taken to the Supreme
Court, the Supreme Court will be able
to deal with it in & proper manner
Does 1t mean that unless you have got
20 persons to move an election peti-
tion, the election petition is frivilous?

In Mr. Girt's case, our present Presi
dent's case, 10 persous rhoved an elec-
tion petition Whether we were happy
or unhappy that the matter was taken
to the court 1s a different thing We
are not concerned with actual per
sonalities We are concerned with the
principle. 10 persons apphied for
setting aside the eléction of our pre
sent President Was 1t a fnwvilous
petition because 13 persons moved it”
Now, suddenly after thiz Bill is passed
10 electors to the offir2 of the Pres:
dent, 10 electors to the office of the
Vice-President, cannot think rationally.
They cannot take a reasonable dec:
wwoh  They cannot decide on their
ownt whether they have got good
grounds for fighting an election peti-
tion or not And i tepn more persons
or 15 thore persons who do not apply
their 1individual mind to it sre added,
certainly those persons 20 o1 21, be-
come able to decide whether the elec-
tion petition will be a ®ood petition
or not Is that the position? There-
fore, my submission .8 that you ’-
not achieve these things by mer®y
putting these arhitrary and unres!
restrictions on the rights of the people
You have to attack the root of the
problem, you have to fnd out why
these sorts of things are o&ing done,
whit steps are taken In this Bl to
ste that, in respect of {Hs highust
office of thus country thete should nét
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evéh he a suspleion of undue influ-
enbe. fhetentl of tuking steps to ve-
move evn & susploldn of undue inh-
fidence, the initial nroposal wak
to do #way with the requirement
altogether,

Previously, s you are awere, one
of the grounds for setting aside an
election was that, if there was undue
influenite with the connivance of the
returned candidate, then the election
was liable to be set aside irrespective
of the fact whether the result of the
election had been materially affected
or not. I am reading section 18 of
the present Act which says:

“If the Supreme Court is of
opinion: “that the offence of bribery
or undue influence at the election
has been committed by the returned
candidate or by any person with the
connivance of the returned candi-
daie”, the election will be get aside.

Now what is being done? The portion
‘conmivance of the returned candidate’
is being deleted, and it is now being
provided under the proposed law.

“If the Supreme Court is of
opinion, that the offence of bribery
or undue influence at the eleclioh
has been committed by the returned
candidate or by any person with the
consent of the returned candidate.”

Now a person may connive at a thing,
and if he is not a consenting party,
he is not affected. You know, Sir,
how difficult it i{s to prove direct con-
sent. Therefore, the verson may con-
nive at it undue influence may be
exercised with his comnivance., And
this is the provition in respect of elec-
tion to the highest office in this coun-
try; Therefore, people may be allowed
to have a feeling that so and zo whe
has become President may have con-
' nived at undue influeuce but he has
not consented to it. By this, sre we
raising the positien -of President in
this country? Suppese I am able to
prove thet he hax conmived at it. Is
that adding lustre to the highest office?
Are you putting it in such a posltion
that people will have complete faith
in it? On the other hand, by passing
this legislation, we are trying to

MAQHA 30, 1608 (SAKA)

Vice-Presidentis® 208
Blections (Amdt.) Bil'

detract from the gredt position this
offics oocupiss in this country;
we are trying to have it in the
people’s mind that the Govermment
in this coumtry, the Rarliement in
this country, does not mind that the
candidete who has heen elected Pre-
sident of this country has connived
at exercising undue influence during
the process of election but as he was
not a comenting party, he can £0 scot-
free. I hepe the hon. Minteter will
try to tell us the difference between
consent and connivance, what is the
inter-relation between the tweo. One
has te be frank ebout it. 1 reguest the
hon, Minister to deel with these
poiate specifically. why this change
has been made, is consent something
else than connivance or is it the some
as oonnivance or connivanoe is some-
thing other then consent and how
difficult it is to prove the consemt as
such in the case of undue influence
or bribery. Now connivance at bri-
bery is permitéed? Is that the posi-
tion' if the law is passed? Therefore,
our submission is: this is also not a
proper change. At least, the Select
Committee has made some improve-
ments, considerable  improvements
than the proposed Bill. But, even
then we feel that it is not necessary
to come out with a Bill like that, for
the purpose of making changes which
do not aid to the position of the Pre~
sident pf this country, but, on the
other hand, cause suspicions in the
minds of the people,

17.99 hry.

So fer as Vice-President is con-
cerned, you know here the number
has been put, so far as election peti-
tion, at 10 .6r mere, joining tegether.
Previously, it was §. Therg was N
restriction, But, why again this arti-
ficiel restriction? .So -far as the Vice-
President of this country concerned
he is also the Chairmen of the Rajya
Sabha. We feel that if the Vice-
President has to play a real role in
the: soufitiy and in the country™s evo-
lutién of dendcratio .processes, than
the Council of Stateg which he re-
presents should be really a represen-
tative of the States of this country.
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We do ot want a secondary role for
the Council of States, the Rajya Sa-
bha. We ave of the view that the
Council ¢f Stetes, representing the
States, should play an equal part, an
equally important role in the legisia-
tive functioning in this cotntry.
Therefore, we want that so far as
the Council of States is concerned, it
should algo be elected by direct elec-
tion through the system of propor-
tional  representation. Then it will
truly reflect the States' views and if
that Council of States is constituted
it can eteet its own Chairman who
can be the Vice-President of this
country. Why do you bring in here
the Members of the Lok Sabha? For
the purpose of election of Speaker,
we do not allow interference by the
Rajya Sabha members, but, for the
pu-pose of electing the Chairman of
the Rajya Sabha, you allow Lok
Sabha members to participate. There-
fore our submission is that this pro-
posal also does not mean what is
necessary for the purpose of a proper
evolution of the democratic proces-
ses,

1 have only one more submission
to make, that unless in this country,
the people’s faith is established and
restored in the proper holding of
elections and in the proper conduct
of elections, whatever electoral rules,
whatever electoral laws we seek to
introduce or seek to legislate, will
not serve any purpose. It will not
restore the people’s confidence and
all these legislations are bound to
remain always suspect in the minds
of the people. The need is to purify
the method of election, the need is
to find out the true mandate of the
people and not to put restriction so
that once a Party is in power, it can
manipulate as to how the election can
be held and how it can always get
its candidates by one method or the
other elected.

Therefore, these are the vital as-
pects, namely, electoral reforms, pro-
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per conduct and holding of elections.
Thase are the things to be attended
to before we bring this type of legis~
lation. Therefore, we do net support
thia proposal becawwe it will not do
away with frivolous nominations nor
will it do away what i3 described am
light-heerted election petitions, I do
not know how a petition by 20 be-
comes a stout hearted petition and
that of 10 persons makes it g light-
hearted one. Merely 10 persons
world add strengthen to the petition?

Therfore, this is a useless plece of
legislation. It does not make any pro-
gress in any fleld whatsoever On
the other hand, it creates suspicion
in the minds of the people.

With
Bili,

these words, I oppose this

SHRI H N. MUKERJEE (Cal-
cutta—North-East) « I have had
only a cursory opportunity of lo k-
ing at the Bill ag reported on by the
Jomt Committee and the predomi-
nant impression 1n mv mind is, that
this 1s a gratitous piece of legisla-
tion with which unfortunately our
Parliament haz occupied itself for
quite a considerable period of time,
and the result is, legislation which is
completely uncalled for

I really find it very difficult to
understand the motive behind such
legislation unless it be, as my friend
Mr. Chatterjee suggested a little
while earlier, that it is to put curbs
on the normal decent democratic way
of securing elections, even to the
highest offices in our country. I have
no manner of doubt in my mind
that when the Constituent Assemb-
ly was in session, they gave a great
deal of thought to the dignity and
the supreme importance of the office
of President and also of the essenti-
ality of the office of the Vice-Presi-
dent and they set out a certain me-
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chapism for ‘he election of these
two of our foremost digniteries,

But, perhaps, when after the elec-
tion of our President last time,
there were certain legal proceedings,
and the President did appear before
the Supreme Court, it may be that
some sticklers for the .ceremonials
in Government, got an idea that
there should be efforts made to put
the President,—and to some extent
also the Vice-President,—-in such a
very separate category, shrouded in
some kind of »il paper which should
be absolutely beyond the ambit 80
to speak, of normal legislative prin-
ciples of selection.

I do not know why it is that be-
cause of the likely appearance of a
few people with frivolous intentions
of self-publicity—we should f{ry to
shroud the office of the President and
the Vice-President in this particu-
lar manner.

As a matter of fact, it was only
in the Committee that the number of
electors required obligatorily by the
President for the purposes of his no-
munation for selection is brought now
to 20 instead of 40, as said earlier.
Why on earth should it be obligatory
for a citizen of this country to be
nominated by as many as 20 people
and not less, and they have to be
Members of the Legislature? What
harm is there if in a country where
certain minorities which are not re-
presented in the legislature even to
any extent do get an opportunity of
contesting the office of a President?
Why should not even symbolically the
office of President be permitted to
be contested by individuals? Ig it be-
caupe we think some cranks would
get into the scene? The cranks can
get into the scene in this country even
though you make provisions of this
sort, We should have no exaggera-
ted ides of our own legislators, inclu-
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ding ourselves, that if we put the
number at a véry high level. then,
of course, nothing wrong would hap~
pen. We see what sort of things
take place. Parliament is now in
possession of the Defection Bill, which
again is another example of the kind
of degeneration which has overtaken
the legislative life of this tountry,
where you find legislators, elected
representatives of the people behav-
ing in a manner which is most das-
tardly.

It i3 no good merely adding to the
number of likely nominators of the
President, to make sure that only
very serious nominations for Presi-
dentship would take place.

I do not know why one has to go
on motive—~hunting of a motiveless
malignity, as somebody said about a
Shakespearian character, in so far as
Government’s legislation is concern-
ed; What is the reason for it? Whag
is the provocstion for it?

What is the' reason for limiting the
right of the electors to propase some~
body for the office of the President
and Vice-President? The experience
of the last four or five elections has
not been so dismal and disastrous and
all that. The elections had proceed-
ed in a very smooth and harmonious
fashion. One or two candidates had
appeared when nobody ever knew.
Their names appeared in the papers
for a few days. And everybody laugh-
ed over them. So, please let us not
put this legislation in our Statute
Book I do not see any reason why we
should try to limit the rights of the
electors in so far as the proposal for
Presidentship and Vice-Presidentship
is concerned. I find it almost impossi-
ble to accept the idea of the change
which has been suggested by the Joint
Committee in so far as the grounds
for disqualification of the returned
candidate are concerned.
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a! " affluent vonMé i a vontinuac
‘onitvanoe, the  word 450 o e feudaliatic tradition which

ient’ has now Bien pot fn. Whit
&wﬁe‘ M it !ﬁil!!? Mr. Chttt:;
convinein
ao m see vﬁm Gibverhiment oo
say fn justiication of remoting the
on ‘contlvance’ and pulting in
e word ‘consent’? Is it not an ith-
led reffection of the character of e
pétson who gets himself réturned as
the President of this countrv? After
all, if connivance charge is made
against him\, he could get awey with
it but, if he hed consested to it, then,
of course, he cannot get away. 1
wpuld not even remotely think of
casting that kind of indirect reflec-
tion upon a person whom I consider
to be capable of getting himself elec-
ted as President of this country. What
kind of political life are we envisng-
ing? Do the Government ndt have
other jobs to pre-occupy themselves
with? Is the condition of the people
not an enough assignment which they
have got to aineliorate earlier than
enything elre? Why do we busy our-
selves with this kind of gratuitous
tegisfation which means nothing to
anybody in this country? Is it because
we have this feeling that the Presi-
cent's Office is a high falutin and,
s0 a very special legislation of this
type iz necessary? It is about time
that this country sheds the feudalis-
tic idea about the position of the Presi-
dent and Vice-President heing in the
clovids, so to speak.

We are sufferihg on account of
the hangover ¢f this meniality which
contihués to plague the political mo-
rality of our lvées, Why the Presi-
dent should five in Babylone on splen-
douir in a eountry like ours where
deprivation is the destination of
evéry single individual. In our coun-
try, we kéép the President in a coh-
dition which is a sharp contrast to
the living conditions of our people,
Heére, In our tountry, where perhajys
hundreds of milliohs of chi}dren go
to sleep every night hungry, we keep
our President and other ceremonial

should 0.

Only yesterday, we had the repeti-
tion of the ceremonis! ritual which
has been performwed only because the
President, according to the constitu-
tional connotation; appears to be a
successor to the Viceroy who was the
representatives of the King and
therefore should have the regal kind
of paraphernalia of beating of the
drums and sounding of the bugles,
the procession and all that sort of
things. This is a reminiscance of the
l.l\fa‘;nbo Jumbo of the feudalistic pe-

o

I refer to all this because the Gov-
ernment of this kind also appears to
think that the President is something
out of the blue. We seem to put him
on a pedestral as if there is a Link bet-
ween him and everybody else in this
country.

Mahatma Gandhi had talked about
the President being a person and per-
haps, ah untouchable lady should be
installed as a President in this coun-
try. He was symbolically trying to
give expression to something of the
sea change which this ancient count-
ry of ours requires to have or wants
to have. If that is so, théh our peo-
ple are going to have nothing at all.
1 know that perhaps the Law Mi-
nister ‘would sgy that all thiz is not
relevatit to this Bill It is absolutely
relevant, I say that there is noth-
ing in this Bill which affects the
interests of our people at #ll, and
in 80 fér as it affects the interests
of our people, it affacts prejudicially
the right of our people to nominate
anybody whoem they Mke whatsoaver
for dlection to this office, DUt because
of our conception of the President’s
office as sommething very  pecultatr,
very sacrosanct, we get into this kind
of absolutely unnecessary legislation.
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86ty study of the provisions here. 1
find that there is no need whatever
for this.

In regard to the office of the Vice-
President al4o, I agree with what Mr.
Chatterjee has sugaested about this
office. If not the very existénce of
this office. the very eonnotation of
the office antt its duties will have to
be thought over much more careful-
ly then this Bill seems to do. The
Vice-President more ot less is here
ag someone tagged on to the office of
the Fiesident. That may be more or
less the position as ¥t is in our coun-
try today. The Vice-Presidents have
normally very little to do except to
preside over the Council of States or
the Rajya Sabha, and then, i some-
thing happens to the President, step
in into his shoes. Otherwise, the po-
sition of the Vice-President really
needs examination. Even in the Unit-
ed States, for instance a Vice-Presi-
dent 1s more of less non-entity unless
for some very special reason he can
push his way to the fore front. There
used to be a saying that in a family
there were two sons, and one went
to the sea and the other became Vice-
President, ang neither of them have
been heard of ever gince. But that
apart we have in this country the office
of Vice-President which we consider to
be a dignified enough office. Why pot-
ter about with the manner of election
to the Vice-Presidentship? It is a
good enough mechanism what you
have got already. Why have this kind
of additional legislation? Why curb
the right? If we are going to think
of the position of the Vice-President,
do malte some deep examination of
the position of thé Rajym Subha
which some people, when oir House
of the People was called the Lok Sa-
bhe, described as Paralok Babha, Hut
gince that tims, insistently, but froth
differont angles, thé position of that

continues to be a rhatter for
examination. Exeming %4 phoperly. '1
find lhere Bhri Bumadr Mubhetjee's
note of dissent, slso secontieldl by Snei
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Chatterjee’s apeech, whete references
are made to the whole idea of re-
examining the lotus standi or the
raison d'etre af the m Babha and
to bring sbout w er changes
htmg‘e necessary in a Union of
States which is the ublic of India,
I car understangd that that is a ma$-
ter which requires examination but
I just do not understand this sort of
thing at all

1 could understand if for exam-
pl¢ Government came forward
wm; legislation whigh was sug

after some events when the
Presxdent‘s Address was disturbed. I'
was suggested that we should have
a change in the Ceonstitution which
would make it unnecessary for the
President to come in a  peculierly
ceremonigl atmosphere and make an
Address to Parliament which is abso-
lutely of no moment whatsoever in
so far as our parliamentary and pub-
lic life is concerned, thet there should
be in all conscience and in all rea-
son an effort change the Constitution,
50 that the obligation that he has un-
fortunately to come here and address
both Houses together is gone, =0
that at least the seemingly unneces-
sary and uncomfortable evenis can
alzo be avoided at the same timse, )
can understand some sort of practical
legislation to get more time for par-
liamentary work and less time for un-
necessary ceremonial. I can under-
stand that kind of legislation, But
why this legisiation? Will you save
money? Will you save time? Will
you bring a Better moral atmosphere
to play into the office of these two
dignitaries? I do not think so at all.

We have had very fine people asz
our Predidents and  Vice-President
elected by the processes envisaged in
our Constitution, which do not re-
quire any change whatever. The

a&iea which have been suggested

present legislgtion are changes

tqr the worse, betause they fetter
the ¢ tfxe citizen, They fetter
also the rim of the judiciary to

ases of risconduct. By
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changing ‘connivance’ to  ‘consent’,
theére is an open invitation to miscon-
duct and in a manner which reflects
so terribly even on the offick of the
President. If the Government  could
envisage a returned Presidential can-
didate to be capable of connivance
but to be clever enough to avoid be-
ing caught on the ground of consert,
then I say, to hell with the ideas
which this Government has got about
3 parliamentary system of adminis-
tration, to hell with what4ver ideas
this Qovernment has got about the
office of President in at least a civi-
lised, sncient country like ours Our
experience so far has been such that
this kind of legislation which is self-
defeating, which is something which
is a slander on the character of the
people of our country, should go,
should not be proceeded with, No
harm would be done, no prestige
would be affected I am not asking
him to ride a high horse I do not
think he wishes to ride a high horse
in this matter. He could very well
come round and say: Look here, after
some cogitation, we discovered that
this Bill need be proceeded with;
let the Presidential and Vice-Presi-
dentia! election be conducted in the
manner it has been so far; no harm
would result.

Therefore, I would suggest very
seriously that he withdraws this Bill.
“There is nothing in it which requires
to be adopted by the House.

SHRI DINESH CHANDRA GOS-
WAMI (Gauhati): I appreciate the ob-
lectives with which this Bill has been
brought before the House No one wilt
dispute that the offices of President and
Vice-President are very august offices in
this country and threfore, a certain
amount of seriousness should be at-
tathed to the election to these offices
and respect also should be shown to
these offices. But as I go through the
Bill 1 fee] that the purpose for which
this Bill hag been brought will not be
achieved by this Bill. Even if there
-wag some possibility of achieving it,
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the Jaint Committee has, to a great
extent, diluted it,

Before I go into it, I feel that the
time has come for the House to ponder
whether merely by changing some legis-
lative provisions relating the election,
We can maintain the dignity and deeo-
rum of these highest offices like the
President’s or Vice-Prescident’s and algo
the dignity and decorum of institutions
like Parlament As a young new
member who has come to this House
for the first fime, who ha« lookeéd into
the activities of the House for the last
few years, I have felt that the real
threat to be dignity and decorum of
the institution and these offices comes
not only from outsiders but to a great
eat~nt from ourselves To a great ex-
tent we have not been able to main-
{ain, on occasions, the dignity and de-
corum of these highest offices, and
may be of this institution also

Looking back on the events that
occurred only on the 18th when the
President came to address the two
Houses and the scene that some of our
friends opposite created, do you really
feel that we can maintain the respect
or dignity of this august House by
creating such a scene” Looking at the
time we waste in this House by un-
necessary shouts and counter-shouts,
can we really expect the dignity and
decorum of this institution to be main-
tained by such behaviour?

One of the most important foreign
dignataries whom I had the opportu-
nity to met today who—I would not
like to name—and who was present
in the Gallery told me: ‘Look here,
your Parliament is respected all over
the world because your Parliament re-
presents the largest democracy in the
whole world. But with the scene I
have seen today when a Minister was
making a statement, when there were
all sorts of shouts and counter-shouts,
due to which I could not listen to a
word of what the Minister said, do you
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think that for long you will be able to ¢ What we find is that there shald be

maintein this respect throughout the
warld if such a situation continues? I
hang my heag in shame when he said
this. 1 would request all members not
only on this side but also on the Qp-
position side to keep in mind that this
warning has come from a person who
has no interest in the Indian political
scepe. He is a man who wants demo-
cracy in this country to succeed. He is
a man who wants that the Indian Par-
liament should be an ideal Parliament
of the world. Therefore, with a cer-
tain amount of distress in his heart he
hus expressed this opinion,

I therefore think that in the context
of his Bill it is also necessary for us
to search our own hearts and find out
the faulys which may ultimately affect
the furfetioning of democracy in this
country.

Coming to the provisions of this Bill,
this Bill was brought with the inten-
tion that on a candidate who has got
no chance of success in the Presiden-
tial or Vice~Presidential election at
least some sort of prohibition should
be put from his contesting the election
but from 1960, if we look back to the
earlier Presidential and Vice-Presiden-
tial elections we find that persons real-
ly joined the fray knowing fully well
that they could not succeed but they
jwined the fray only with the inten-
ticn that their names may appear in
the papers and for posterity also in the
necords their names may remain. So,
1 do appreciate the Government that
in order to keep a certain amount of
dignity and decorum in this office, at
least such a type of election fighting
may be avoided. Therefore, I could
understand it when the Government
came forward with the proposal that
in the case of Presidential election at
least therp should be 20 eclectors as
proposers and 20 electors ag seconders,
with 12 from Parliament and not less
than 24 from the State Legislative As-
semblies, Hecause, for anvone who can
muster a large number of proposers
and seconders it may be said that he
Is a person behind whom there is a
certaln amount of backing. But today,

only 10 electors as proposers and 10
as suporters under the report of the
Joint Committee, It we look to the
couniry at large I do not think that
1t is difficult to get 10 supporters and
proposess for anyone who would like
to contest. Therefore, the purpose for
which this Bill has been brought has
to a certain extent been duuted by the
rieport of the Joint Committee, and so:
I would request the hon. Law Minis
ter and the House to ponder ang consi-
der whether it will be desirable to
adopt fully {he clause originally brougt
forward or no to adopt it at all, be-
caude in the present circumstances, al-
most anyone can say it 1s not dqifficult
ta gey 10 electors either this side or
that side,

Then, the second objection I find is
this After all, the Vice-Pnesident dis~
charges almost equal functions of ths
President. In the case of the Vice-
President, why an artificial number of
fivlk 15 inserted? If we feel that in
the case of the President there shoula
be 10 electors, why not 10 electors be
fixed in the caste of the Vice-PresiJent
also? What is the rationale and jus-
tification behind the provision for five
electors in the case of nomination fur
the Vice-President?

Thle other thing which T would like
the Law Mimister to take note of s
this. Under clause 5B(2), each nomina
tion paper 18 to be accompanied by a
certified copy of the entry relating to
the candidate in the electoral roli for
the Parliament constituency in which
the candidate is registereq as an elec-
tor. (Interruptions). Under clause
EB(2) a certiied copy of the
electoral roll is nec¢ssary for
filling the nomination. It is also
necessary in the case of Parlia-
mentary and Assembly costituencies
But in such cases, if you produce thle
electornl roll at the time of the scru-
tiny, that suffices. But I request the
hon, Minister of Law to kindly see-—
it is rather an important point-—that
under clause 5B(2), If the certified
copy is not enclosed, then the nomina-
tion paper is bound to be rejected
You have give no option for anyone
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sertified cope: 1'can gét @ certhed . s

. - <opy ol the electoro] voil ' ° provided

- the offiee supplite it to me. Suppos-
ing 1 .em an-iatesding candidate snd
the office does not supply me With a
'mmamy,mnthemam
-anbmission: of the homination ‘paper
in that case also, my nornimation paper
in going to be Tejocted. In the case
‘of the Assembly or-the Parliamen-
tary -constituency, there is a2 'safe-
guard’ thist i ‘thie certified ‘copy ‘i

not there. I# I produce the original

~slectoral roil before the Returning

- Dfficer, he is bound. to .accept it. 1

hhink you should keep such a provx-
sion in this Act also.

- Coming to the other objectionabje
features to w!nch my friend has refer-
red, that is, bribéry and undue 'influ-
ence in the el: :¢tions, I should like to
say this. *1 tan’ understand that ori-
gmany, ﬁm words “briber and undue

influence” were not there because thc ,

purpose probably was that the persop
who has begn returned to the highest
office of ‘the Pregident suported by the
Members of Parllament and members
of State legislatures was at least ex-
pected to be a responsible person. In
uch cases, it may be gaig that gsuch
Members of Parliament or such mem-
biers of the legislatures will not be
1aken in by undue influence and bri-
‘bery, and therefore, in an election pe-
tition, the elected President should not
‘be .dragged :into such controversies. 1
could understand it. I could ‘understanc
therefore ‘that the entirp words “bri-
bery and undue influene” were remov-
ed from thie original Bill. The Select
Comumnittee 'hasg diluted it.

alsn. I entirely agrele with my learned

friend that it is not possible for any~

body -to prove consent in any -Court -of
law. ‘Therefore, it is battar that we
20 back to the original clause. The

President is elected by the Members of.

the State Lgdslaturu and. by . the
‘Members of - Pa who are roa~

ponsible. @emna and.. therefore,  will -

ﬂm be unduly l»nﬂuem:ﬂd and this wﬂl

It has mow
includeg undue influence #nd bribery:
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,hdm’l youuy thatxrthe
‘Bupm(}ouhtildtheuplnionmt_
the offénce of bribery and  undue
mmmmummmw 3

raturbed candidate ....thé  Suprerie
Court can ‘st It aside. mpuaemere_
are ‘three candidates in ‘the feld,

, candidate who ‘was not refurneg mi:ht

Have influenced the result of election
by bribéry snd- undue ‘influefice.
Suppote there was a keen contelt and
the differenice ‘of vote was one, the

undue influence of the third candidate
might have affected ‘the choise of the
second canmdldate. In such cases why—
do -‘you hot'be_rfhit an election petition?
It might be that a person who was
suecessful could not “have been suc-
cessful but for the undue influence
and bribery by the third candidate.
You only permit an election petition
in-the cases you have specified. Bri-
bery anhd undue influenée in a close
contest by a Successful candidste nay
also held in the success of a person
who ‘Wwould not have been successful
if this had not been there. So this
poing should be taken care of. This
should be widened as in the cage of
omet election petitions. Even if there
was undue influence by a th:rd can-
didate which materially affected the
election the Supreme Court should be
permitted to Tobk into it and set aside
an electian of this kind.

M.y learned Irlpnd Shri Somnath
Chatterjee sald that so far as the
Vice President was concermed Lok
Sabha shoyld be kept out, because he

was the Chairman of .the Council -of
St,ates 1 disagree with him. This
Vice President i not only the Chair
man .of the Couneil of States, but in
the absence of the President, under
article .65 of the Constitution  be is
calied upon to discharge certain res -
ponsibilities. So when that eontingency
is:there be discharges the Sunctieris ol
the. President.  So.we, the Members of .
the Lok Sabha - would:like to see 2.

'pmpnotourmmtobath!

President te dtsahmm the duﬁn ot e
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President whenh orcumsiances peces-
sitate guch & coyrae of action. There-
fore, 1 feel that the ground urged by
my learned frieng is not correct......
(Interruptions). Even {f you want to
give the power to the Council of
States, it should be a Council of States
with equal representations from all
States and not & Couneil of States
with the character that it has today.
1 feel that the Law Minister should
ponder over the whole thing. 1 feel
that the ariginal Bill ghould he passed,
‘because the amended Bill has diluted
the effect to such an extent that the
objectives to which we subscribe may
not be achieved. If in the ultimate
analysis the House is not prepared to
accept the original Bill then we should
have some sort of lexperiment of this
Bill s0 that we can see what happens.
The Government will be able to bring
in amendments to suit the contingen-

cies that may arise in the future.
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“, in section 18, enabling the

Supreme Court to declare a Prosi-
dentlal election to Ye void sn the

ground of commission of the off-
ences of bribery and undue Ift-
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ﬂuence "even by s third purty ‘who

“‘may have no nexus ‘with the return-
-0 candidate. should be omittad’

Augemifs e wow
ﬂ%mma?ﬁﬁfﬂm
woE - w0 qfage g §. 99 a

. “At or about this tzme there was
frequently reterence in the daily
newspaperg to g group in' the Con-
gress dubbed as syndicate and another
group described as Young Turks who
were in open rebellion against the
syndicate, ™ The pamphlet shows that
the authors thereof were of the view
that the Prime Minister was attempt-
ing to give what -acéording to them
was a correct lead to the coun-
try and that she was sought
to be thwarted by the members ‘of the
syndicate. 8o much g0 that the atler
were said to have entered in {c a ¢mas-
piracy to oust the Prime Minis:er from
her position and set up a curlifion
government. This is sought to be wup-
porled by written ascribed to Smt.
Tarkeshwari Sinha ag ‘opeiily threat-
ening the defeat of the Prime Minister
" by the syndicate.

There are thus strong indications
in the pumphlet to show . where it
could have come from and who wore
interested in the defeat of Shri San-
jeeva Reddy ang the motive behind
this move. It hag come out- in .the
evidence of a number of perzuns exa-
mined on behalf of the respondent
some of whom admitted - themselves
.to have been describeq in the press as
Young Truks, that their views about
the management of the aff>irs of the
Congress Party by some genior mem-
bers of it described as syndicate was
similar to that expressed in the pom-
phlet »
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T g9 .9 §FwT & At d1—
fadw w Ffavayr g g AR
a-fafeer. & famedt s g
d T WATEARH Hraww AH

SHRI P, G. MAVALANKAR
(Ahmedabad): Mr. Chairman, Sir,
may I at the outset offer my congra-
tulations .to . you on your taking the
Chair and presiding gver the deblte
on ‘thig measure t‘oday i

I wish to offer my remarks in all
bumility and tx-ankness about this
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measure which my esteemed friend,
the Law Minister, has brought for-
ward before the house. I hope when
I say something with regard to the
office of the President and the office
of the Wice-President, my remarks
and comments will not be ronstrued
by this House or by anybody outside
that they are, in any way, reflections
on the individuals who have already
occupied these high offices and who
today two of them, are holding these
high officés, We are not discussing
individuals; we are discussing certain
constitutional provisions and prin-
ciples involved. We have to look at
these provisiong from that angle alone.

When one reads this measure
whether it is in the form of an ori-
ginal Bill which was brought forward
before the House or in the amended
form which the Joint Committee has
given us, not only one is wonder-
struck but one feels completely at a
loss as to what really, basically, has
been achieved by this measure. We
must, of course, be grateful to the
Joint Committee for deliberating on
this apparenily simple but very diffi-
cult and delicate measure because it
concerng the highest office and it
also concerng with the anxiety to
keep the highest office clothed with
dignity and seriousness. I feel, that
was the main consideration.

When one looks at the delibera-
tions of the Joint Committee, one
feels that they too have also, more
or less, imprisoned them with the pro-
visions suggested by the Government.
Por example, they say, instead of 20,
let it be 10; instead of reducing the
time-limit, let it be as it is, etc. The
Joint Committee Report itself is not
materially different from the original
proposition contained in the Bill of
the Law Minister.

I fully appreciate and even endorse
the remarks made by two of my es-
teemed friends who preceded me,
Shri Somnath Chatterijee and Prof.
H. N. Mukerjee. With legitimate and
justified anger, they expressed them-
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selves vehemently against this Bill
I too must take the same lina though
slightly on different grounds.

I wish the Government ha brought
a different sort of legislatia mea-
sure dealing with the election t{o the
offices of the President and the Vice-
President. For example, if the Law
Minister had brough¢ forward a Bill
making it possible for the office of
the President, particularly, being
freed from the court life and from
the courtiers that are unfortunately
surrounding this highest office in the
land, we would have welcomed it.
One may not be able to reach in the
present situation the ideal which
Mahatma Gandhi had placed before
us that we should have a Harijan
girl as President, Mahatma Gandhi
used that expression in a symbolic
way, in a kind of figure of speech.
What he was aiming at was that the
lowest of the low, the most depressed
of the depressed, someone from these
communities, must also be able to
rise to the highest office in the land.
But in these last 26 years of indepen-
dence, have we made Rashtrapati
Bhavan a place where the ordinary
people can g0 and meet the Presi-
dent? Is there any accessibility bet-
ween the common citizens of this
country and the highest man of this
country, President of India? And this
is true not only of President or Vice
President but also of the Prime
Minister the Ministers, the M:nisters
of State, the Deputy Ministers, and
several other high dignitaries of the
Government. We have surrounded
them with a paraphernalia of people
which is difficult to bresk through
even by Members of Parliament, not
to speak of ordinary citizens. If the
Law Minister had brought forward a
Bill which would have freed, as I
said, the office of the President from
the court life of the good old or bad
old British days, from the imperial
legacy or the imperial heritage, from
those detestible traditions and con-
ventions, some of us, or at least I,
would have been able to commend
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tulented membeys of this Kouu, here
weare med ‘wiiﬂ a dtulﬁm ‘where-

mﬁdndng or mlit‘y I''am sorry
un ‘harsk language, but I do since-
rely geel that this Bill schieves noth-
ing. - And ¥ that was all, then T
would have sdd, ‘Al¥ right; “at least
ahharmhu ‘But it i3 not harm-
less. By adding certain provisions,
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it 18, by miking these changes, this
Bill iy ‘secking to make certain situa-
tions eomplicated. And what iz more
dificult to understind s this faet that,
in the name of avoiding ftivolity and
with the excuse of having seriousness
lm::orfaa into the eleetion and subse-
‘quent holding of thé office of Presi-
dent of dia, what this Bill hag done
is to make it diffcult, if not impossi-
ble, tor an upright individual and an
independent citizen of this country
1owmstthehinhes’toﬂcei£heis
viot ‘able to get the necessary support
" of the Members of State Legislative
Assemblies or Members of Parlia-
ment. Ts it necescary, I ask the Law
Minieter, for a person who wants to
contest this office to seek the blessings
and support of Members of Parlia-
ment and Members of State Legisia-
tive ‘Asvermnblies’ in order to become
even 4 candidata? ‘Let us, please, not
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elected ' members of Parllament and

. State Legislative Assemblies should
become ' instrumante for curbing the
freedons of the' independent  indivi-
dusls of “this country.

and Viée  President.

AR thet the '
_Constitution of India tells us is that
the followiig will' dlect the President
And who are
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taﬁvel of the people,: whether - ‘they -
- 8it in Parliament or State Lemmn,
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¥he ‘election of Presicent ang. Vice -
Presidént of India, 10 become a King
orarem'ainln;fachr or to maks the
elected MPS add MLAs instruments
torcutbmzthabdszcﬁeadnmot [y
citizen, mmely, to contest the highest
ofice in the land, in, I think, highly
objectionable ard bighly undemocra-
tic and, 1, for one, as an independent
member of this House, cannot aczept
a situation where & Government has
to tell, “If you want to stand for
Presidentship, you must secure the
blessings, support and co-operation
of some Members of Parliament and
some meémbers of the Legislative
Assemblies in' order that you may
become a candidute”, Anybody who
becomes a candidate knows jolly well
that if he wants to get elected or at
Teast it he wants to make a reason-
ably good show of collecting sizeable
votes, he must have the goodwill and
support and sensible support at that,
of the elected Members of the Parlia-
ment and the elected members of the
Legislative Assemblies of the States
because he has to depend on their
votes. But should he also depend on
them at the very inmitial stage of
candidature itself? Whether it is 10
or 20 is an imgnaterial matter, My
submission is: should he depend on
these elected members of Parnamant
and elected members eof legislative
assemblies for becoming even &
candidate?

Therefore, I want to ask the Minis~
ter . of Law whether it is not reslly
curbing ‘the fundamental liberties of
the citizen. He is nodding, meaning
‘No', but let him give his argument,
Por example, may I ask any one in
the State Assembly or the Parliament
that you cannot stand for election un-
less ten members of the Panchayats
or lomhofpmsﬂguinaparﬁm
lar area support your mdidatm‘
and then only you cen become
cnndiaate s _
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SHRI ANNASAHEB GOTKHINDE
(Sangli); The law ig net like that.

SHRI P. G. MAVALANKAR: Pre-
cisely! I know the law is not like
that Pecause basieally the constitu-
tion tells that it iz a TIuncdanental
right of every citizen of this country
to stand for election, whether it is
Pamchayat Bosrd membership or
Parliament Membership or even the
highest offices of the land, namely,
the Pregident and Vice-President.
How can you stop a citizen? He has
a right, it is an inherent right which
has been accepied by the Constitu-
tion and no Minister or no Govern-
ment to whichever Party it may be-
leng, can take away that right. It is
not something by way of a grant or
mercy of the Government or of the
Minister. It is the right of anybody
to become a candidate. It is the in-
herent right of the candidate, the
inherent right of the citizen to be-
come a candidate,

Therefore, I want to tell you that
what the Minister has done, and that
1s all that he has done, is that he has
made 1t impossible for independents,
for honest and upright individuals, to
aspire legitimately or rightly to as-
pire not with narrow ambitions, but
to aspire with the natural desire to
serve the country and to contest for
the highest office available to him or
her. If you look at the Law Minis-
ter's Statement of Objets and Rea-
sons~I want to ask the Law Minis-
ter to please look at it again—this is
what the opening sentence in the Bill
says:

“Experience has revealed that
persons offer themselves as candi-
dates to the highest office of Presi-
dent without even a remote chance
of getting elected.”

I repeat the words “without even a
remofe chince of getting elected.”
Now I ask: ‘How do you know? I
submit this iz highly undemocratic,
How £an one assume in advance that
a particular individwsl has no
chance whatsogver of getting elected
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to a particuler ofre? This iz con-~
trary to the very basic idea of demo-
cracy. A Smell man or 8 man in a
minority, surely he cannot get elec-
ted. But, to say that ha hag not the
remotest chance of gefting elected is
very undemocratic. He can contest
once, twice or three times or four
time why not? ... (Interruptions) upto
cannot understand any individual
citizen becoming a candidate only an
the basis of his getting the support
and blessings and co-operation a
priori of the Members of Pacliament
and Members of the Asgemblies who
form the electoral college for Presi-
dent and Vice-President, Of course,
he cannot get elected without the
support of M.Ps and MLAs, but do
you want to meake it a pre-candition
for his candidature on the assump-
tion. .

MR. CHAIRMAN: Are you sug-
gesting that there should be no pro-
poser or seconder at all?

SHRI P. G. MAVALANKAR: I am
not suggesting that. My argument
should not be stretched and reduced
to a logical absurdity. By increasing
the numbers of Members of Parha-
ment or M.L.As, as Joint proposers or
Collective-proposers and Seconders
of particular candidates, you do not
make that candidature, necessarily
more serious or less frivolous.

By making this provision we make
it well-high impossible or at Jesst
very difficult for en independent
candidate or an independent eitiven-
who may naot be in Parliament at all,
who may not have seen the portels of
the Parliament House or there of the
Legislative Assemblies of the State,—
who may be very qualified in the eyes
of Members of Parliament themselves,
tg become the President of this coum-
try or the Vice-President of this coun-
try. Therefore, they are mixing up
Electoral College membership with
this idea of making them instruments
for this thing. But, Sir, don’t you
think how undemocratic it i» for the
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Law Minister to say these words—
even & remote chance of get-

fing elected’? How does he or anyone
know? How do we know that a per-
stn who is a candidate will never get
elected? He might be elected, There-
fore, this idea is very basically wrong
Secondly, the Minister in hig state-
ment of Objects and Reasons says.
‘Another matter which is of equal, if
not greater, concern is the light-heart-
ed manner in which persons’ ete etc,
I request the Law Minister to kindly
define this very interesting phrase
Tlight-heartedness’. What exactly does
he mean by ‘<light-hearted’ manner?
‘Light-heart’ means what? It is like
that other Bill and I do not want to
speak at this stage on that Bill I
don't belong to any party, but if one
Member belongs to one party, he
changes and goes to another party, out
of conviction, inner conviction, not
with a view to getting anything, but
only with a view to satisfying his
conscience, that he must be always on
the side of right and justice and truth,
as he sees it, and therefora he changes
the party, the Bill which is already
before the House says; No, no, that
will not be permitted But if 20 or
30 in a group go. that will be permit-
ted. The same logic applies here
Therefore, I cannot understand this
It is light-heartedness if it is one
But if it is more, then it is serious-
heartedness! How can it be? I would
like therefore, the hon Law Minister
to define this term ‘light-heartedness’

THE MINISTER OF PARLIAMEN-
TARY AFFATIRS (SHRI K' RAGHU-
RAMAIAH)- Without interposing
myselt on the Law Minister, T think,
what he meant by ‘light-hearted’ is
a vegetarian expression of chicken-

hearted.

SHRI P. G. MAVALANKAR: I am
glad my friend, the hon, Minister of
Parliamentary Affairs, has injected
some good humour into the Debate
Byt T hope he does not therefore want
to detract the seriousness of the argu-
ment which ¥ am trying {0 develop on
this matter.
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MR. CHAIRMAN: That remark
was also hght-hearted,.

SHRI P. G. MAVALANKAR:
Therefore, I am suggesting this, that,
to say ‘without even a remote chance
of getting elected’ is not the correct
expression, these words are an insult
of an individual, because, our own
Constitution, particularly the Pream-
ble, says and mentions the words ‘dig-
nity of the individual and unity of
the nation’, This js the phrase in our
Preamble It says ‘Digmity of the
individual and unity of the nation’
If the individual, in his dignity, wants
to stand, what happens? He must
first canvass and campaign, not for
getting elected, but for just becoming
a candidate Therefore, what I feel is,
these restrictions which are proposed
to be 1mposed on the prospective
Piesidential candidates and on the
prospective Vice-Pregidential candi-
dates are restrictions which ar artifi-
cial, which are unreal And, there-
fore, I oppose this Bill on that score

Secondly, I want to suggest
these restrictions, or, rather, these
proposed resirictions, are negative
and undemocratic restraints on an in.
dependent citizen and an upright in-
dividual

that

Thirdly, I want to ask the Law
Minister and the Government, whe-
ther frivolity or seriousness is some-
thing which goes with men and
money You pay more money by
way of deposit and then you are less
frivolous You get more support of
more individuals and then you are
more serious But, you don't always
or necessarily get support, even if you
are right! What hag history taught
us? History has given us examples of
geveral individuals who have the
courage to stand all by themselves, as
lone or single individuals, backed up
neither by men nor by money, but
only backed up by thelr conscience,
and backed up by their real conwic-
tions, and backed up by their charac-
ter and integrity.
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And yet, this Bill will make it
impossible for such individuals of the
country to contest the office of the
President. It ijs from that angle alsv
I want to suggest that this obnoxious
Bill must be thrown where it rightly
and obviously belongs.

Finally, I want to suggest one or
two things. One of them is this. The
Minister says in his Statement of
Objects and Reasons in No. 4 as fol-
lows: —

“The ground relating to the
offence of bribery or undue influ-
ence for challenging an election to
the office of President or Vice-
President should be omitted alto-
gether”.

What the Minister say is extraordi-
nary. I am not going to enter into
any detailed argument, partly because
there is no time and partly also be-
cause this was discussed already.
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MR. CHAIRMAN: Mr. Mavalankar,
will you be finishing within half a
minute or would you want more time?

SHRI P. G. MAVALANKAR: I
would need some more time.

MR. CHAIRMAN: If that is so,
before 1 adjourn, I shall call upon
Shri K. Raghu Ramaiah, the Minister
of Parliamentary Affairs, to present
his Thirty-sixth Report of the Busi-
ness Advisory Committee.

BUSINESS ADVISORY COMMITTEE
THIRTY-SIXTH REPORT

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K.
RAGHU RAMAIAH): Sir, I beg to

present the Thirty-sixth Report of
the Business Advisory Commijttee.

MR. CHAIRMAN: The House now
stands adjourned till 11 am. on 21st
February, 1974.

18,01 hrs.

The Lok Sabhgq then adjourned till
Eleven of the Clock on Thursday,
February 21, 1974/Phalgune 2, 1895
(Saka)





